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Wednesday April 25, 1973/V wuhha
5, 1895 (Saka)

The Lok Sabha met at Eleven of the
Clock

{Mr SPrAKER 10 the Chair]
ORAL ANSWERS TO QUESTIONS

Problems of Urdau Press

»841 SHRI C K CHANDRAPPAN,
Will the Mimster of INFORMATION
AND BROADCASTING be pleased to
state

(a)whether the attention of Govern-
ment has been drawn to a news report
appearing 1n the National Herald dat-
ed ihe 14th March 1973 under the
heading Pioblems of Urdu Pirss, and

(bY 11 -0
thereto”

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) (a) Yes Sir

(b) A  statement is lag on the
Table of the House

The news report in the “Natiwnal
Herald” piesented the various opi-
mons expressed during the All India
Urdu Editors’ Conference held 1n
Delhi The following suggestions for
action arise from this report —

Government’s  reaction

1 mtroduction of traming ir cal
i1graphy in the Industrial Tramn-
ing Insututeg and the grant of
financial aig for 1mprovement

of printing techniques

2 more newsprint should be given
to Urdu Newspapers since the
present quota ig negligible com-
pared to the requirements

3 the future of Urdu journalism
is tied up with the future of the

465 LS~1

2
Urdu language and to improve
Urdu journahsm, Urdu should
be declared as one of official
languages 1n Uttar Pradesh,
Madhya. Pradesh, Bihar, Delhi
and other Urdu speaking areas

The opinions ang suggestions  put
forward at the Conference have been
noted by the Government.

The Government 1s eager to take
all measures needed for the promotion
of Urdu i1in the country and i1 ligh
level commitice 1s examining the ques.
tion comprehensively, mcluding the
measures required for the promotion
of Urdu )ournalism

SHRI C K CHANDRAPPAN: In
the statement the Minmister has told
about some of the things which have
appeared 1n the press reports, some of
these things have Dbeen referred to
already but I would like to draw the
attention of the Minister to that part
of the press 1eport where it 13 said
that the Editor of the Undu Daly
Sangam has said that 85 per cent of
the charges against newspapers un-
der Section 153A of the IPC are agein-
st Urdu journals and dailies of which
90 per cent were found to be qute
mnocent and they were acquitted
This being the poution 18 it nni
something amounting to persecution
of Urdu journa’ and Urdu news-
papeis? What sieps Government iave
taken to stop this sort of persecution
of the Urdu newspapers”

THE MYNISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI @I K
GUJRAL) When the Conference was
held here a deputation of the Con-
ference called on Prime Minister ond
met me also and they 1aised certain
points For one thing, prosecution 13
launched by the State Government and
not by the Central Government This
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point 15 being looked into because we
do feel that the complamt was not
wholly unfounded

SHRI ¢ K CHANDRAPPAN In
the statement 1t 18 said that a high-
power committee 1s going into  the
matter The Minster said in Bhopal
that the report will come by end of
June Wil this statement come by
that time? Secondly before the 1e
port comes why cannot the govein-
ment take some decision sympa‘heti-
cally considering the problem cf
newsprint quota and other technical
pioblems which are raised in the said
report

SHRI 1 K GUJRAL So far as
taking action sympathetically 15 con
cerned 1 have assured the delegation
about 1t and 1 can repeat 1* nerc
Government 1s sympathetically mcl'n-
ed and wants to take a sympathctic
attitude towards Urdu Press That 1s
why we have been (hang.ng our
entue policy m <o far as newspuint s
concerned, allocation of advertisuments
1s concerned and also giving support
for mmport of machiney for printing
We have been taking a very positive
attitude and I am certain ‘e Urdu
press 1s already feeling that tn¢ Gov
ernment of Indias attitude 15 very
much 1n their favour and that ue are
trying to help them

sft aclag amo@w quya FaT
AT el Y FY gy A AT qAT 2
g7 wEar ¥ fgars 52w g fafe
Z9e #fowdz ) fod & wnar o7 ary
IR FTF FV Y E AT Ry FwETy
ST FEART TI 4% 3 77 AR §HT
#ww femédz ¥ gror s 4T #91
@ & 7 W owl wery fwe afary
¥ geremm fafedr &Y srR e g
FT 3§ MY ¥ TR FE T T
Cul
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ot wrfe ¥o JwT™ : FB WY
IR Aifew 7w § wgr AW @} 9%
feferee afodnr 7 avedt fRd %
7€ g TrECHe fewrdde & #8w Y
[ aR v g A AT 1 A AT
T TEHT F W @ § 5 oww AR
9T F1E B9 FET AE a7 g Ay ¥ ot
HATE FT T AY TT ¥ HIAET VT |

st g@e go WHW - T WEAY-
for ffrer N am F gw & o
¥77 § U9 S wwar ¥ fgars dvm
153 (7) ¥ dga qwewra 7= 0y &
w7 f§ I oo wEEr ¥ sol
AR I AT ¥ AAT-HAT AQUAA F
aqw o & o7 af 9 faar o7 wra-
qT gur 2 I fF IT wE@arr &
fgmres fm & & warma sifeaa
wraT g7 & wrf FraarEy ad gd

g1 AAas fafreer s13=9 2 f5
T grar-arer oferr fad ady
F f@ee awr 153 (7) ¥ agA qeaa
gre gar a1 T\ fav 5 @Ay qonf
A9 & 11T 1A 7 faTrE | Im
H qFEAr F9rT AW fFo3Em 9
oq. Uo ¥ fAsT¥ vF A& $ar7AT
are faar | 97 wrTw g fF @eAw T
AT 09§ ATHA I TEHIAT FT
F9H AA 47T AT 2 VA

st wrfo &0 MATW  F® IR
oq g § wEr agw fr far @ qeaw
I 97 § A F AU gHrT
atfeq & o7 5w § 71T (97 Ay 795 €@z
TqikE Y qaveEq feqr v ¥ W@
AT A A $ qFEd W AYF R
wF ¥ Tt am w7 wrd 5 3g gaaar
A AT anfge ar - wfge & froaw
AT qZ AT A KT AwA & qramr
TAA ARG ar Af wwAr wfEo-
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W o U AT R W ¥ A g A
Rz 1T ¥ @ A1 ¥ o gy qeer
Arew ¥ forar

ot wfr yaw & ST wgaT €,
T 9 s U T & w9 waw
¥ Fzw faem w7 ==, @ fawfaw &
W AT HIW ST § 7 IR wIT
favmr foa @R tEAftadE 2§
9T N 723 79 A & faAres @y
TTE §, 99 I T ALE AGT AT RT 0
I wwArd & marar O FegAe =y
YA §, W I F fgers W w7 @
¥ ¥ A § AT AG TR, T Ay
F 7T ATy RIS Wt feg frar & 7

sit wew fagrdt amdd®t  Fr I
|1 T qAREART §

s Vlfo o RO Ly o
oF q9¥ s 9G g #F@ 3
G A T A § AT TG F wqq
fad vF F1w aF "egT @ &1 fyer
geafzsiz A9 gaTe 48T 35 wEArE
#1 fmdt T1fed st adr faadt &
zafar =7 giferd 71 997 w ¢ wfs
T warer veadfadeen iy | AT
# sgTaw g & Y stam # gl s
FTEIAA WAL R AT IAF f@aTh wA
faar amar wfer

ot gHo qHo FAWE  waw AT,
%% fir g qeRE ¥ a9 g8% ga
g avre & wE @ fr owrfew @@
taw & 3§ WM ¥ AN amAA
&2 T @xQT ¥ g FW W AN
¥ ¥ foslt 9@ AR WA I qwr
#r aqE € fF | 7@ daw A dar
gur WY &, s W s fawr &
@ T T W wrd Sffew I
TR A 1afRT e g @ 9
v oo g W% 41 9 AfeT I IO
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o 1| & & qe wrhT fafeae A
¥ FEAT AGAT T AT B AWK
TN T 4G v Gar § qurw A
2, & A & Ay A § Afar Sy
ST fiewor gt g I war ot it e
(swawrer) <€ g & oY wEETe @ A
sitfersr A & 7 qax § Ffe -
e AT g Y ar fir v

weqw wgtey QI FT ATEAT Y
¥R

SHRI § A SHAMIM This 18
within your competence that all the
speecheg made 1n any language

4 ¥ i & 3¢ 7 2 Frmr @
w15 faa & arg oftg &Y srft freet #10

By which time I have
whateve; I had said

forgotten

wea wpRw AT As fam A
aTET AT A IR |

ﬁ@oqﬁo!ﬂ'ﬁ HIJTY O
gz Area @ afer & fe e WY
T Tfy  aeffeory 3€ wae § a8
1A ey B gAY oY a8 %Y
g g afew o1 w© 39 Tarw A 97
TN FARA 77 @ | AR
A #far aifs 3 g@a T
Y IARY TIX G X AT T A%
famr qast ar fg=r #7 astar fu go
T AT Tvawgdt A N qaEw A
T %t 9 B avoe W iR
¥ ferdly o Y e 3 577 3T ? 3§ wAW
¥ & 3% faar oy arfs I g
qAAT T FIAT 9 |

Wy AHR WK ag 3% A
% § 72%T | awd &Y N v & Afww
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TE & A W WS oy € | 9g |
fore aga W &g A )

st vy fomd T @ WA W
SEET w4y Y aeA w1 5 A
TFTT T WL 090 & F Y
fra fastrm @wTR AT W T IR
& ST fraat AW AU FEATA B
s 3 & W% frqer 9 w1 &7 @ aan
@A ¥W # oAm W R AR ?
gy Ay g o wam fF g9 a9 e
W wEErTE § gl o -
FI & 39 qFEH 9 @ &, e ey
A vgdw A qaE S A g ?

SHRI I K GUJRAL: As regards the
mnformation regaiding the percentage
for the various languages, I would
need notice But I can say one thing
straightway, namely, that the percen-
age of advertisements being given to
the Urdu papers nceds considerable
improvement, which we are gomng to
do.

ot g fmd gz @9 aww g
¥ 9gH A9 q@ ST 3 afam

st wrfo Fo qUTM TG BT
fradt qa=s wast A T v fradr
f&r |t 8

ST TF ATCA® § WINFI F5,
TRAT T ST FATY 49 AEY @, IAAT
qFfem e dm fafedy ¥ vear 3
e #w 98T TAF  wafers e
w7 NS E

st gro TmMaEm W - A 13
st = g fAd ey ww v
§ ofesd & faems, w Avgwr TR
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e Ty wY frdw A s ag gead
afew & fog smg 7

SHRI I. X. GUJRAL' The question
of our giving a direction in thig con-
nection does not arise. I think State
Governments are also conscious of
their responsibility

Wt wrw fgrd AR - S
FFA ¥ T 1537 miwe FHraf 4
qq wTwET X6 Y v 4 fF 5w oA
# gEwanr fear srien, seardy
AIET 9T TT 9T N FHAT ERO W
el wErew X St sraTa fra SR AETA
foar & fF go A=Y # 5 UTT W7

g got &, & Sen =@gar g fF
FAT GYHFTT GTT 1530 K E FA F
ar ¥ famme w7 A & 7

SHRI I K GUJRAL My hon.
{riend 1s over-generalising the whole
1ssue There are cases, a very limited
number of cases m which aftention
of the State Governments was drawrn,
that there has been some miscarriage
of judgment of issues That 1s one
or two cases But to make a broad
sweeping statement that 153A has not
been used properly would be sa ing
too much

SHRI DINEN BHATTACHARYYA:
Arising out of suggestion No 3 that
Urdu should be made one of the offi~
cial languages in UP, Madhya Pra-
desh, Bihar and Delhi, what positive
steps do Governmentg want to toke
at the earhiest so that the matter may
be settled?

SHRI 1. X. GUJRAL: Suggestion No.
3, as my hon friend would see, 1s not
a statcment on behalf of Government.
It was one of the suggestion made by
the conference itself that Urdu should
be made the second official language
in these States This is one of the
issues being examined by the Urdu
Committee.
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Direct Line from Rajkot to Ahmeda-
bad

*g842. SHRI ARVIND M. PATEL:
Will the Minister of COMMUNICA-
“TIONS be pleased to state:

(a) whether there is a direct line
of telephone from Rajkot to Ahmeda-
bad; and

(b) whether Government propose to
extend it up to Gandhinagar?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA):
{a) Yes, Sir,

(b) Yes, Sir.

st srdqg gWo 9@F . weger A,
# weft wgew ¥ wwar wvgar g &
AEE W AERAT A TERE
ATEA ¥E A% UE FA A4 § 7

st g agrfea: 3@ faeh
T F qE F7 T

st A Qe 9@ : § FAY
AEET { AT STEAT § HEAETATE WYY
T FY I13FE ATEA AT WEIRT
FoaEwr gL, AfqEara 2, e A
At war ATwre fagm AW AEeEmy &
faare aF TEEE WIEA AT WA
w1 faare FT I §?

&t svna agifear : S g, g@
faaradfta & 1

SHRI P. G. MAVALANKAR: Is it
a fact that at present there s no
direct  telephone line  between
Ahmedabad and Gandhinagar?
Secondly, how is it that there is a
direct ‘hot’ line available between
Gandhinagar and Delhi only as bet-
‘ween Ministers at both ends and not
for the general public?

VAISAKHA 5, 1805 (SAKA)
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N, BAHUGUNA):
It ig not correct to say that there is a
‘hot’ line between any Minister here
and Ministers down south or in
Ahmedabad. But it is true that
Ahmedabad and Gandhinagar are
going to be linked by STD because
the microwave transmission gystem
has been installed there and it is
likely to be commissioned in this very
financial year.

Commemoration Stamp in the memory
of Vir Tikendra Jeet of Manipur

*843. SHRI N. TOMBI SINGH: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government propose
to issue 5 postal stamp to commemo-
rate Vir Tikendra Jeet of Manipur;

(b) if so, whether the stamp will be
issued on the 13th August next, the
date on which Tikendra Jeet was
hanged in the year 1891; and

(c) the time by which a decision
will be taken in the mattier?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA):
(a) to {c). 11 could not be possible
for the Government to bring out
special. postage stamp in honour of
each martyr, m spite of Government's
keen desire to do so It was there-
fore decided to bring out a special
postage stamp in memory of all the
martyrs and to pay homage to those
who laid down their lives for the
cause of the Freedom of the Nation.
This stamp was issued on the 13th
April, 1973 on the Jallianwalla Bagh
Day.

SHRI N. TOMBI SINGH: May 1
know the names of the martyrs in
whose honour the Government have
sp far issued postage stamps? May I
also know whether when the decision
to stop issuing stamps to honmp- the
martyrs was taken, Government took
special care tp examine the back-
ground of the outstanding martyrs?
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
The question of stoppage of issue of
stamps in honour of martyrs does not
arise. In fact, we have honoured our
martyrs by issue of a memorial stamps
just recently. Luckily for us in this
country, there have been myriads of
martyrs. It is not possible to honour
each one of them individually. So
tar as individuals are concerned, those
in whose memory we have featured
stamps are mep like Sardar Bhagat
Singh.

SHRI N, TOMBI SINGH: I do rot
quite understand or appreciate Gov-
ernment’s difficulty in issuing a stamp
in the name of every martyr. But in
view of the fact that there are out-
standing cases of martyrs who repre-
sented the love of freedom of certain
people, of certain regions in States,
and also r~nsidering the fact that by
honourin > these martyrs individually,
Governni 'nt and the nation wil] not
only be honouring the individuals
concerned but the entire rcgion con-
cerned, will Government consider the
case of Vir Tikendra Jeet under whose
generalship the entire people of Mani-
pur fought in 1891 and suffered
martyrdom in their thousands, for the
1ssue of a commemoration stamp in his
honour and in honour of the people
of the region?

SHRY H. N, BAHUGUNA: We have
every respect for the name of the re-
served martyr referred to by the hon.
member ag well as tha sentiments of
the people of Manipur. But as I said
earlier, we have neither rejected nor
accepted it; all such suggestions are
forwarded to the Philatelic Advisory
Commutiee, whose advice 1in these
matters Government generally follow.

ot gamx aat : F g wEr
# sraar wtgm g R oww # efy
wrg fewx gafora foem mar & o #n
% far w18 oifeed St & 1 Y
T ST ? QA ag R fr

APRIL 25, 1978

avra X 59 qu9 wHW wdY grew ¥
ufeag &1 1972 ¥ o ag R 0
4t @1 IR T ey 39 sifgean
¥ gray ¥ aga @ wo9 faw =
for & | SwY o wa oY faa war ar
fe g% o} eife o fewe frpre
[ wan ¥ wew ¥ Wreg
FreNe sega ol w § 1 & Wl wErew
¥ A wgar g e s aoe A
qifeet § S®E wenTa w3 wfgear
& awrg ¥ wafg o fowe fwem &
o w18 gt faarendw & 7

WA WEEA WO TEHY T
gare & ATy 47 e fear 7

st g Wy wwi : yg wd S
& N9 #] qT oA  gAT 47 |

WU AT T TG & Wy
FT e 7EY 8, A8 WqT A FT ANET
g

SHRIMATI JYOTSNA CHANDA:
May I know whether Government
have got any other proposal to com-
memorate Vir Tikendra Jeet? So
far as I remember, an ex-MP, Shri
Lalit Sharma, brought forward a
proposal that a picture of Vir Tiken-
dra Jeet be installed in Parliament
House. Will Government consider
that?

SHRI H. N. BAHUGUNA: The ques-
tion is hardly relevant,

weTw W : qifernite graw &Y
A WY TEA BT FT |

Index of Industrial Production during
November.December, 1972

."844. DR. H. P. SHARMA: Will the
Minister of INDUSTRIAL DEVELOP-

Oral Answers 12
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MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether figures relating to in-
dex of industria] production for the
months of November and December,
1972 have since become available; and

(b) if so, the industrial growth :e-
corded during these months?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHR PRANAB
KUMAR MUKHERJEE): (a) The offi-
cial index of industrial production is
available only upto the month of
November, 1972.

(b) The general index of indus-
tria] production gtood at 1980 in
November, 1972, and showed a growth
rate of 4.4 per cent as compared to
output in November, 1971, The
growth rate in the first eleven montns
of 1972 (January-November), was 70
per cent as against a rise of 2.8 per
cent registered during the correspond-
ing period of 1971.

DR. H. P. SHARMA: The reason
why 1 asked for the index of indus-
trial production for the months of
November and December, specifically
is that the usual pattern of industrial
production has been that even if *here
is a sluggish rate of growth in the
earlier part of the year, it spurts up
and the figures for November and
December are the highest. In De-
cember 1970. it was the second highest
and in December 1971 it was the
highest. Would the Government give
any reason for this total reversal in
the picture of industrial production?

SHRI PRANAB KUMAR MUKHER-
JEE: So far as the industrial produc-
tion for the first 11 months is con-
cerned, corresponding to the last
year’s figure, it is progressive; 7.0
per cent as against 2.8 per cent for
the last year, that is, 1971.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGCY (SHRI C. SUBRA-
MANIAM): The point of the hon.

VAISAKHA 5, 1895 (SAKA)
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Member is that usually in November
and December, the production is at
the peak. The reason, unfortunately,
is that we had the power shortage
during these months and that is why
November has shown a decreasing
trend. Perhaps the effect will be felt
a little more during December, Jan-
uary, February and March.

DR. H. P. SHARMA: Power rhort-
age is there, of course, and there are
other constraints like licensing policy,
because the position today is that
production also is not allowed in any
industrial unit unless it is specifically
licensed to produce that item even if
there is spare capacity that is waiting
to be utilised, and there are items
which are for mass use. I am not in-
cluding the capacity which comesg un-
der the purview of the MRTP Act.
My specific question is that, where
there is capacity waiting to be utilis-
ed, and there are items that are in
short supply, even then, why cannot
you cut down the red-tape and find
solutions to these artificia] and readily
correctable distortions.

SHRI C. SUBRAMANIAM: We have
relaxed the rcstrictions with regard
to the capacity to the extent of 100
per cent with regard to some of the
industries which are important
enongh for economic growth and that
exercisc has gone on. We have re-
cognised the increased capacity, But
the maip difficulty is one of power
and without power, simply recognis-
ing the greater capacity is not going
to give results,

SHRI CHINTAMANI PANIGRAHI:
In March, 1972, industrial production
index came to 208.0. But in Novem-
ber, it came down to 188.0. You find
that in the month of November, 1972,
the growth rate of industry is not the
usual one ag we found in November
1971 or 1970. It is pot normal. From
208, it has come down to 188.0. Also,
it went down further in December.
In 1973, in January, February and
March, production has gone down fur-
ther, that is, the rate of growth has
come down to one per cent. There-
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fore, I would like to know from the
hon. Minister what measures and
steps the Government is taking to see
that this distortion so far as industral
production is concerned, is set right.
Why should it go down so rapidly?
What steps are taken to see that the
unutilised capacity in the industry to
the extent of 50 to 60 per cent is
utilised at once?

What steps are going to be taken to
see that this 1s remedied?

SHRI C. SUBRAMANIAM: 1t is
true that the index of production rose
to 208 in March a little bit abnormal-
ly for this month from 186. In the
next month, that is, in April, it slump-
ed to 190. Therefore, you have to take
the average for a year rather than in
a particular month which might be
duc to abnormal reasons existing dur-
ing that period.

But, as far as the industrial growth
is concerned, we are taking various
steps for the purpose of improving
the power position and witin a short
perigd, we cannot work wonders.
Still it is possible to improve the posi-
tion and we are hoping that at ‘esst
by the end of this year, if not the cn-
tirec power shortage, we shoud be
able to reach a satisfactory position
with regard io the availability of
power

SHRI CHINTAMANI PANIGRAHI:
What about the unutiliced capacity?

SHRI C. SUBRAMANIAM: 1 have
already answered this. This has been
gone into and to the extent necessary,
the unutilised capacity has been utilis-
ed. For the purpose of utilisation, it
1s all a question of supply of raw
materials and the infra-structure be-
1ng made available which is mainly
power.

SHRI S. M BANERJEE: May I
know whether the workers will be as-
sociated in the industrial units be-
longing to the public sector undertak-
ings? If so, may I know whether any
policy decision has been taken to as-
sociate them or their representatives
in various boards and committees to
see that the production incrcases and
industrial harmony is also maintain-
ed?
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SHRI C. SUBRAMANIAM: I cannot
give in details about the workers’
participation.

SHRI S. M. BANERJEE: My ques-
fion is this. Has any final decision
been taken by the Government in this
regard?

MR. SPEAKER: If you want a re-
ply to this question, you better give
him notice. T do not ask him not
to reply. He wants a notice for that.

SHRI JAGANNATH RAO: Inrdus-
trial production also depends on the
investmeni of the country., May I
know the investment made in various
sectors—small, medium and core—in
the first 10 months of 1972 so that
that can give us an index of indus-
trial growth?

SHRI C. SUBRAMANIAM: I have
given all the details.

SHRI JAGANNATH RAO:
have not given.

SHRI DINEN BHATTACHARYYA"
May I know whether the industrial
production will give an assessment
with regard to the growth in amploy-
ment potential in these organisaticns?

SHRI C. SUBRAMANIAM: This is
completely a separate question. Here
the question relates to the index of
production. If my hon. friend nuts a
separate question, I shall be able to
answer,

ot gEw W woEy AWl
¥y ngt wEET 7 ¥g FANww fwar
§ fo oM ® IwEA wer £
IARA F23 W qF TEU qE
fo wgT "YUt A gEx 97w
fn wwre § qamvar aff wrw £
# a8 gmAr MmEAr g fr Far qw@T
3T AAFETE) FY G GAAE T
agd #1 gArw F  feeae W
F AR ¥ frare me @ & afy
JeqTEA qF qX |
MR. SPEAKER The question is whether

the figures are available or not. You are
going to into all sorts of things,

You
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st g W wer@  : wAr
e & ag efwc fear g e
IO W eqrEw war £ 1 qfw
REYTE A AN THRX F AHEG
41 gaadt § zefag SaEE gy
g1 7 a8 wAar wgac g war
HITT, IR GUEATHT T €F VA ¥
e 7 fa=rr sy 4

MR. SPEAKER: 8§,Q. No. 8.2
Shri Priya Ranjan Das Munst } Absent
+»» Fateh Singh Rao (.mekwad
hri hw
3 ercn.xt.r Stngh Rao [ Abscnt.
Proposal for sharing Television Tech-
nology by H.A.L. Hyderabad
*847 SHRI RAM PRAKASH: Will
the Minister of ELECTRONICS be
pleased to state:

(a) whether H.AL, at Hyderabad
proposes to share television technolegy
with licensed manufacturers; and

(b) if so, the names of manufac-
turers selected for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): (a) and (b)
Hindustan  Aeronauties Ltd, at
Hyderabad has developed engineering
know-how for the manufacture of TV
Recewvers This know-how 1s being
passed on to approved parties, pre-
ferably in the Small-scale Sector and
sponsored by the State Small Indus-
tnes Development Corporations, Ore
Company in Hyderabad, M/s. Bharat
Television Pvt, Ltd, a joint-venture
of the Andhra Pradesh Small Scale
Industrial Development Corporation,
has entered into an agreement in
November, 1972, with Hindustan
Aeronautics Ltd., for the transfer of
the know-how Similar negotiations
are in progress with the Orissa Small
Industries Corporation.

Name of the Uniieﬁaking .
1, Puigaon Cotton Mill Ltd. Pulgaon
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SHRI P. VENKATASUBBAIAH:
The Andhra Pradesh Small-Scale In.
dustrial Development Corporation en-
tered into a joint venture and an
agreement has been reached in 1972
May I know whether any definite
date has been indicated by this cor-
poration i the agreement to bagin
the manufacture of the TV sets?

SHRI K. C. PANT: I dg not bhave
this information with me. In any
case, we do not fix the date. It is for
them to fix the date and work accord-
ingly.

SHRI P VENKATASUBBAIAH: It
there is no definite date indicated and
if they prolong it, they will be deny-
ing other companies the benefit of
sharing this technical know-how.

MR, SPEAKER: He says he does not
have the information.

Setting up of Public Sector Industries
in Wardha

*848. SHRI J. G KADAM: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether Wardha District has no
big industrial establishment; and

(b) whether Government propose to
take any steps to establish any in-
dustry in Public Sector in  Wardha
District for its industrial develop-
ment; and

(¢) if so, what?
THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE.

VELOPMENT (SHRI PRANAB
KUMAR MUKHERJEE): (a) to (¢).

A statement is laid on the Table of
the House.
Statement

(a) There is at present no indus-
trial establishment in the public sec-
tor located in Wardha District How-
ever, the following five industrial
undertakings in the private pector are
located in Wadha District:—
- " Yiem of mamufacture
T —C(:(‘t‘nn‘y-im and co-

tron cloth.

2. Rai Sahib Rekhch and Mohatta Spinning and Weaving  Mills

Hinganghat .,

3. R. B. Bansilal Abirchand spinning and Wenvmg qus ngan-
ghat . .
4. Prakash Vegetnhle Oil Products Wardha .

5. Prakash Vanaspati Udyog Wardha

Cloth and Yarn,

Cotton Yarn.
Cerer S Onf
Vianagpall.
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(b) There is at present no proposal,
under the consideration of Govern-
ment to establish any new industries
in the Centra] Public Sector in

Wardha District.

() Does not arise.

SHRI J. G. KADAM: May 1
know whether the Government of
India has made a survey for estab-
lishing a heavy plate and forge foun-
dry industry al Wardha a few years
back and a Gazette npotification was
made under section 4 of the Land
Acquisition Act and if so, the result

thereof?

SHRI PRANAB KUMAR MUKHER-
JEE- I has been pointed out in the
statement that certain industries In
the private sector sre already operat-
ing in Wardha. Wardha has not
been identified as a backward district,
At present there is no proposal o set
up any public sector industries there.

SHRI J. G. KADAM' May I know
whether a survey was made recently
by the Railway Ministry for establish-
ing a railway sleeper manufacturing
industry at Wardha?

SHRI PRANAB KUMAR MUKHER-
JEE: So far as the Government of
11dia 1s concerned, at the initial stage
there was a proposal ta establish one
toundry project and another industry
in connection with the Heavy Flates
and Vessels Ltd. But subsequently it
was found that these two industries
cannot be established there.

SHRI VASANT SATHE: May 1
know why these two industries were
not found feasible to be located at
Wardha, in view of the central locat-
ion of Wardha which makes it econo-
mically possible from  the transport
point of view? Will Government con-
sider locating a major public wector
venture in Wardha area or near about?

SHRI PRANAB KUMAR MUKHER-
JEE: At the initial stage these two in-
dustries were sought to be established
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at Ward'e. But subsequently it was
found that so far as the foundry pro-
jeci wag concerned, there was ex~
cess capacity in HEC, Ranchi and
there was no demand. So far as the
Heavy Plates and Vessels Ltd, is con~
cerned, it was found out that the
location should be near & port area.
So, Wardha wag not suitable for that

purpose.
Enlargement of Fourth Plan for Bihar

“849, SHRI SUKHDEO FRASAD
VERMA: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Government propose
to enlarge the Fourth Five Year Plan
for the State of Bihar; and

(b) if so, the particular fields in
which allocations are proposed to be
increased?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) No, Sir.

(b) Does not arise,

ot gudy e Wt : fagm oF
fawer g 5w @ A fage A qv-
Ffroreen g 569 &) ey
A faora forar @y e fows g wroa
Ft gfus 97 famr s e T
FrarET ¥ 3fg Y aneh, s gfrewio
7w fagre A ow wyETe § Ao
YT Gaadta gomr ¥ faek A
& fam ow qrET wad g o @ ?
e gt N ag T & 7 & qg oY
AT =EAT F fr wr wme fagre Y
fresr g g7 oA & ofe wwd &
& A A wgy dwadtr P #
EYHT FY s ¥ T g way Wy 9T
faeare w0 & forg dure § 7
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SHRI MOHAN DHARIA It 1s true
that Bihar 1s one of the backward
States where the per capita 1ncome 1s
perhaps the lowest The State Gov-
ernment hag not made any demand
to enhance the outlay of the Fourth
Plan The outlay has already been
laid down and the Central assistance
1« the same The State Government
was asked to mobilise more resources
Unfortunately, 1t was not possible
Therefore, 1t 1s not possible to have
these outlays enhanced

st guda wwrr gt weaw RERY,
7 @1y gwfay 724 & 5 3=ha avar
% grae fawmr 4 ag faog faar § fr
fret g wsaT H1 F9v I Ay Yy
# st w g gfeewor @ & woen
AT FT FAT7T F7 T2 § | TAFT T
W g & f 91 Traed g s R
37 frod gat « f7 ufus a9 faar
STTAT 1 9ET A% T AT @ fawre
77HTy ¥ 7ot gfewrr ¥ wqy 9 quty
grat & garv 74 F fra g G
*E qvE ¥ O W o, aife S
oA SNy o9 affy geET § 0@
7 3T gawT faeary wradl 99 adig
ateeT & fear smoaw 1 few = S
7 ¥v foar ¥

WORA WER W AT w5 VR d
ar g g WwE 7

stgur wmr ant : & g Y
STAAT Agar g fr St fvta ferr
¢ fr fred aat ¥ faY afus uv fay
sraat, 39 Zfsewior & W oy fagre
#r Ay ¥ fawar woar Wy & 0

SHRI MOHAN DHARIA As we
have indicated in the Approach Docu-
ment to the Fifth Plan, the Central
Government have decided to take care
of backward and hilly areas Bihar
is one of the States which will be
benefited because of that decision.
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SHRI D N TIWARY In view of
the fact that the Government 1s com-
mitted to help the backward areas and
also 1n wiew of the fact that Bihar
1s a State which has got the Jlowest
income and 1t hag not been able to
mobilise sufficient resources due to the
poverty of the State, will the Central
Government heip the Goveranment
of Bihar 1n the Fifth Plan?

dem dft (st o dto wx)
WgT 9% mmE AfEl &1 aEIs €,
TAFT T qHAAIAT HGA § AR AT
™ A |

£t Fro TR0 fEmTd ¢ FU A
a1 fF 534 99 adfa AW w1 oww
v A Y § & sneer wgart g
IR W7 FO 7 W@ § AT A, A
fagre wodt O F wrow feafaw
aifase 7 F7 A%, WA w9
TH FAT AR & a1 wg

Report of Netaji Inquiry Commission

*850 SHRI MUKHTIAR SINGH
MALIK Will the Minister of HOME
AFFAIRS be pleased to state

(a) the amoun{ of money spent on
the Netaji Subhas Chandra Bose In-
quiry Commission so far, and

(b) whether the final report of this
Commuission 1s expected to be sub-
mitted?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

(SHRI K C PANT). (a) An expendi-
ture of Rs 4,30,944 has been incurred
upto the 15th Apnl, 1973

(b) The term of the Commssiop
h;;abeen extended upto 31st October,
1
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SHRI MUKHTIAR SINGH MAL!K:
Sir, I would like to draw your kind
attention to part (b) of the Question:

“(b) when the final report of this
Commissiop i8 expected to be sub-
mitted?

The hon. Minister has replied that the
term of the Commission has been
extended upto 31st October, 1873. That
is not a correct answer. However, I
would like to know from the hon.
Minister whether the report is to be
finalised by 31st October or not and,
in case it is not finahsed, whether
there 18 any likehhood of any interim
report being submitted.

SHRI K C PANT: The Commission
had earlier expected to complete the
work much carlier, But we had to
extend the period because the record-
ing of cvidence and hearing of argu-
ments of the counsel could not be
completed The Commission had
requested for some records to be oro-
duced before 1t These were the
1easons why we extended the term
carhier. The Commission has now
sought further extension and we have,
therefore, extended the term till 31st
October, 1873. We expect that the
Commussion will be able to give 1ts
report by that date. The Commission
has also told us that 1t expects to be
able to give its report by that Jdate.
‘Why I have not been categorical in
the reply is because in the past there
had been extensiong and in the period
of extension, the work was not com-
pleted

SHRI MUKHTIAR SINGH MALIK:
I would like to know whether the
Commission wil] be visiting Taiwan
where Netaji's plane is reported to
have crashed

SHRI K C. PANT- Some Members
of Parliament have been suggesting
this, and we have explained in this
House that no official request would
be possible, but on its own the Com-
‘misslon is free to visit Taiwan. A
suggestion was made by hon, Member,
Shri Samar Guha, to this effect, and
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we have conveyed this to the Com-
mission.

SHRI R. V. SWAMINATHAN:
Apart from asking for extension of
time, may I know whetHer the Com-
mission have indicated the nature of
work that they have carried out, the
inquiry that has been made, what are
the places which they have visited
and what is the nature or type of
inquiry that is being conducted now?

SHRI K. C. PANT: 1 do not know
that they have visited various coun-
tries. For instance, they have wvisited
Japan, Bangkok, Saigon, Rangoon and
Malaysia, and they have examined
various witnesses at these places. In
all, they have examined 87 witnesses
abroad and 106 witnesses in India.
This will give you, broadly, the kind
of work that they have been doing.

SHRI SAMAR GUHA: It is now 28
years since Netajyi was reported to
have disappeared. 1 hope Govern-
ment will agree with me that the most
important documents that will he re-
quired by the Commission to come to
final conclusion are the documents
that are available with the Govern-
ment of Japan and the inquiry ahout
the alleged plane crash that was con-
ducted by the Government of USA
and the Government of UK and also
evidence by Col Habibur Rahman.
May 1 know whether it is a fact thut
the Government of Japan or the Gov-
ernment of USA or the Government
of UK have not given any document
whatsoever to the Commission, and 1f
so, 1 would hke to know from the
Government whether any fresh
attempt will be made to have those
documents from those Governments
and also whether the Government
will try to persuade the Government
of Pakistan to have Col Habibur
Rahman before the Inquiry Commis-
sion for evidence.

SHRI K. C. PANT: I shall have to
look int, this matter. All these con-
cern foreign governments, and if they
do not give a document for any reason,
it is very difficult for us to pressurise
them in these matters. But I will not
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say anything at this stage because 1
wil] have to look into this, after my
hon. friend hag made this suggestion.

Financial assistance to States to
modernize Police Forces

*§51 SHRI SHIV KUMAR

SHASTRI .
SHRI YAMUNA PRASAD
MANDAL:
Wil the Mimster of HOME

AFFAIRS be pleased to state:

(a) whether Central Government
have decided to provide fresh finan-
cial asststance to States to modernise
the police forces and

{9 1f <o. the extent of ausisiance,
State-wise”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K C PANT) (a) A scheme of
giving loan-cum-grant 1n aid assist-
ante to the States for modermisation
of thewr police forces has been mn
operations since 1969-70

(1) A statement showing the assist-
ance given 1n the last 4 vears is laid
on the table ol the House (Placed n
Library Se¢ No LT-4870/73)

W forr g qreY: weat wERY
# A5y wF ey § g@elt sl g S
g a® St TISh E aEt ¥ srafiaor
& fam weraar €Y wf § w3 o we
& at fa=ge 74t o Fadt | 3 W
®Y HTHET /I HATA bW X F AW
ag Heraar faffea st of & &%
glearm & o ue & w7 SR MR
& fRo 2 #9197 @WT 1970 ¥ AN
g vrfrar fag wam o fase

w g ?

ft woor wr @y oofed ¥
WAL §, TE A w4y § AR wwr pew
wrew 7y § fv g8 o mverd ¥
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A dxr qgw FAwr fomr wr 9EEr
gvgr Iearr fpar, Suwy @« faar
w7 Iy A w1 AW Ay 7% fear
¥few Fo Tow EVET & TW 39
o #Y ¥ @ o oow v ¥
vgy dar 7y w7 faar wwr wfaw
faat war & v forgr @t W faar
AT BT HEAST TEY g TH OO0
&1 faatfra faar mar &)

st fom gwre wred ;o gEd A
ag & R N & ggdEw w1 oI
at ag av fx gfem & gt 7 go=at
T WGV FH S1 AT T4 WY KHAS
2 =1¢ a6t § wwy g0 ww g 7
afz &7 w8 gu & afew a3 & A7 a2
i F1 wvwy § AT WA T FY
zar w1z wiv & wfer afes &Y
arfeg |

Mg W O NTH AR ST
gfer FF TR 97 & §iAT & 5F WYY
g1 T AT 1 ST R OgT gWE
fAg HiT A FHIS & AT AT E THAT
FIR FT¥4T 14 § Fiwd sig w0
grT & Hir move) &1 ywEAr
gt aw gfw  Fm g1 gE )
21

SHRI VIRBHADRA SINGH' Is the
Govt aware of the fact that many
State Governments have diverted the
funds which are meant for the
modernisation of the police force to
augmentation of the pohce force® If
it 15 50 may I know whether the Gov-
ernment will tell the State Govern-
ments not to divert the funds for
ather purposes but to spend this money
only on the modernisation of the police
force?

SHRI K. C PANT: As I said, this
money is meant for modernisation of
the police force. It should not be
used for augmenting the police force.
If that is done, that would be misuse
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of the funds. We had expected the
States to take advantage of this
scheme to medernise the police force
and if that is happening in any States,
we shall have to look into 1t.

SHRI P. M. SAYEED: He has given
a long list of States but I find that
there 1s no mention of Delhi n that
list. 'The biggest crime centre in the
country now is Delhi May I know
whether this statement relates only to
States but not to Union Territories?
1f so, why is it so?

SHRI K. C. PANT. In Delhi and
other Union territories law and order
is looked after by the Centre. There
1s no ques.ion of giving assistance. We
undertake entire expenditure to
manage and administer police farce
in union territory This is only in
relation to the States.

st g Fag A 5@ S A
iy WA AATAT TR WIS GEN FXar
# g gfere aE & wrdt & AfEd gaR
qarg & a1 gfa T sz &y = SR )
& geft v 7 wraqr sEAT g oy
§ar fear & #9100 1% 0 @arg
Z fo wetarkany 774 & fer @
FY3 77 A ¥ w0g &0 oF 50 W@
& fsmy 9 0q 7770 T S0F AV G
dF T30 A0 o777 AL AT AL WA
& fa a1 #91 ix =AY & gfew a1
nreatdas w7y & fag?

AT A AF QA FAA HiIg,
ag 9 qur frar srAr @ ag Gifesg
LT w1 AwT A AT o5
Ffaq fegrsrand ) miamar wifzar
giRyFrFm g § avaq ghaEg-
¥z qOEA T Frw F1AT &, ZHT TeA-
feeioen & wey ¥ &1 wiglzfes
AT 1A § I9% wrwed | o7 Birlsw
AR A& Ay & wt wreaie
FAUT ATE FEK WS W o@w
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&, 5 ¢ Ty & faa ag T fear
wrar &1 Sg AW TSE AT AW P,
TSTE W FL AT @ 9T ATL ALY
g

Guidelines for implementation of
Plan

*852, SHRI JAGANNATH
MISHRA: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Government have for-
mulated guidelines to ensure proper
plan implementation; and

(b) if so, the outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b).
Chapter XII on Implementation m the
Approach Document to the Fifth Five
Year Plan broadly indicates the poli-
cies and procedures for implementa-
tion. Specific guidelines are being
prepared in consultation with State
Governments and the Central Mims-
iries

i aeny ey afz & wesm
fedizi & mamme & FrwEr oo
& 74 %) AT W0 AT A7 AADT FpAT
®1 $T F2A1 77 &, afET wne gaay
FA1ET fawm % fagilva @eg &7 S
HEE T QI F7Ar gL, fawiw & arat
& gfq saar 1 feadr wfaefe s
TREN qFATET AT &1 q9r sfedrear
w1 wrafrpamt w1 fgivo w7
Fatfan wifs g7 famr T &Y,
as ar ¥ fRgRg o feafage v
# oz waar g fE gn wl T gIEa
¥ 97 wew A% AgY 9g¥ W% g1 Wa
s gals SrEdy AwAr @ vE g,
W INET argE wrew ¥ fawiw @
@ # W1 IGN TW M &7 O ¥
@ I A gR weT O W8T aw
qgT w7
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oft s WPt : ¥ qT@ WG
& i Tar & W ity s ¥
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WRITTEN ANSWERS TO QUESTIONS

Expansion of larger Hones in West
Bengal

*§45. SHRI PRIYA RANJAN
DAS MUNSI:

SHRI FATE SINGH RAO
GAEKWAD:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether any expansion schemes
of the larger houses or houses under
Monopolies and Restrictive Trade
Practices have recently been approved
by his Ministry in West Bengal;

(b) 1f so, the names of those houses
and the salient features of the sche-
mes, and

(c) how many persons will be emp-
loyed in these schemes?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) to (¢). During the period
from 1st January 1972 to 31st March
1973, the following houses were gran-
ted Industral Licences/Letters of In-
tent for effecting substantial expan-
sion in West Bengal:—

House Licences Letters of
Intent
1. Birla I 2
2. Bangur . . 1 I
3. Bird Heilger . . 1 —
4 LCI. —_ 1
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Thes? licences/letters of intent have
been issued in the fields of industnal
machinery, pulp and paper, chem:cals
(other than fertilizers) and metallur-
gical industries. 1280 persons will be
employed in these schemes, as per par-
ticulars furnished in the relevant
application forms.

‘Super Committee’ formed in place of
National Committee on Science and
Technology

*846. SHRI S. N. MISRA
SHRI BIRENDRA SINGH
RAO:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether a new ‘Super Commit-
tee’ in place of the Nationa] Commit-
tee on Science and Technology has
recently been formed by the Govern.
ment; and

(b) if so, the constitution and func-
tions of the said Committee?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C SUBRAMA-
NIAM): (a) No, Sir. No such ‘Super
Committee’ has been formed or is
under contemplation

(b) Question does not arise.

Policy Reg: Setting up of New Units
by State Industrial Development Cor-
porations

*853. SHRT RAM KANWAR: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have re-
vised their policy regarding sctting up
of new units by State Industrial Deve-
lopment Corporations;

(b) if so, the outlines of the revised
policy; and
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(c) the extent to which industrial
development in the country is likely
to be boosted consequently”

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) to (c¢). Instructions were
issued to Siate Corporations in March,
1969 in regard to the manner of asso-
ciation of private entrepreneurs in the
projects set up by them These instruc-
tions were revised in February, 1971.
The instructions provide that the State
Corporations might invite public finan-
cial institutions to participate in share
capital of industrial ventures under-
taken by them and if the shares held
by the Corporations together with the
financial institutions amounted to more
than 50 per cent, there would be no
objection to the rest of the shares be-
ing taken up by private parties. In
case, however, such financial institu-
tions do not participate in the share
capital, the association of private capi-
tal will be subject to the condition
that the Corporation itself holds not
less than 26 per cent of the paid up
equity capital. It has also been laid
down that no individual private entre-
preneurs or busmness group should
have a share of more than 25 per cent
in the equity capital Prior permfs-
sion of the Central Government would
be required if an equity share hold-
mg larger than 25 per cent is proposed
to be given to an entreprenecur or if
one of the larger houses or foreign
majority compames 1S to be associated
m the undertaking. After the
announcement of the recent changes
in industrial policy, State Corpora-
tions have been advised further as
under:

(a) The association by State Gov-
ernment or Corporations es-
tablished by them with under-
takings which by themselves,
or in inter-connection with
other undertakings, have as-
sets over Rs. 20 crores, will
be subject to the same policies
and procedures as for larger
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industrial houses as indicated
above.

(b) Undertakings, which by them-
selves, or in inter-connection
with other undertakings have
assets over Rs. 20 crores will
not be permitted to associate
themselves with State Gov-
ernment undertakings or Cor-
porations in industries from
which they are precluded on
their own.

(c) In all joint sector units, Gov-
ernment will have to ensure
for itself an effective role in
guiding policies, manage-
ment and operations with the
actual patlern and mode te-
ing decided as appropriate in
each case.

The insiructions issued to the State
Industrial Development Corporations
are intended to fuacilitate in greater
measure, the promotional role of {hese
Corporations 1n developing ndustries
tn their respective areas.

Import Licence for Raw Materials used
by industrial units in Backward Areas

*854, SHRI PRABODH CHANDRA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether his Ministry proposes
to recommend the issue of import
licences for raw materials and com-
ponents meant for industrial units in
backward areas in free foreign ex-
change of the country of their choice;
and

(b) if notl, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (D). The import
policy for raw materials, components
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ang gpares for small scale units in
selected backward areas already pro-
wides for 3/8rd of the entitlement of
the indtvidusl units in free foreign
exchange and the balance from UK.
credit. This provision is substantial-
ly more liberal than available to
similar units in other areas.

Tussle for parity between technocrates
snd Bureaucrats

*855. SHRI B. R. SHUKLA: Will
the PRIME MINISTER be pleased to
state:

{a) whether Government are aware
that there is a keen tussle going on
between the technocrats and bureau-
crats (i.e., persons belonging to L.A.S.)
for parity in status and cmoluments;
and

(b) if so, how the Government pro-
pose to tackle the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA).
(a) and (b). Government have receiv-
ed certain representations demanding
parity in the matter of pay etc., bet-
ween the officers belonging to the
technical Services vig-a-vig those of
the LLAS. The Third Pay Commission
have made certain recommendations
1n this regard and these are being exa-
mined.

Applisations for Indusirial Licences
from West Bengal Industrial Develop-
ment Corporation

*866. SHRI B. K. DASCHOW-
DHURY: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) how many applications seeking
licences for new industries were re-
celved from West Bengal Industrial
Development Corporation during
1972; smd
488 182,

Writien Answers 34

(b) how many Lettors of Intent
isswed to W.B.LD.C. during 1872 have
been converted into industrial licen-
ces till March 81, 18782

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-.
NIAM): (a) Seven.

(b) Nome,
Central Silk Corporation

*857. SHRI C. K. JAFFER SHA-
RIEF:

SHRI G. Y. KRISHNAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government propose to
establish a Centra]l Silk Corporstion
to regulate the production of silk in
the State of Mysore; and

(b) if so, the salient features of the
proposal?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) There is no such pro-
posal at present.

{b) Does not arise.

Additional chance for Government
employees for appearing in IAS
examination

*858. SHRI HARI KISHORE
SINGH: Will the PRIME MINISTER
be pleased to state:

(a) whether Government have
second thoughts in regard to the re.
commendations of the Administrative
Reforms Commuission to give an ndadi-
tional opportunity to all those em-
ployees who are not already in Class I
service but have completed six vears
of service and are under 35 years of
age to appear in LAS examination;
and

(b) it so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ROME AFFAIRS AND
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IN THE DEPARTMENT OF P. *  MINISTRY OF HOME AFFAIRS AND

NEL (SHRI RAM NIWAS MIRDHA):
(a) The recommendation is still under
congideration along with certain
other recommendations relating to
Class I Services. The Third Pay
Commission has now made some Ssug-
gestions on the subject and the final
decision will be taken after full exa-
mination of these suggestions also,

(b) Does not arise.

National Programme of talks (Hindi)
at ALR,

*g59. SHRI B. S. BHAURA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Hindi-knowing persons
are not booked in the National Pro-
gramme of Talks/Discussions (Hindi)
at Delhi Station of All India Radio;

and

(b) whether only Delhi people are
booked in the National Programme of
Talks (Hindi); and whether some per-
sons are booked frequentily in these

programmes?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR! I. K. GUJ-
RAL): (a) Only Hindi knowing per-
sons are booked for these Hindi rro-
grammes,

(b) No, Sir.

Appointment of M.Ps. as Directors of
Public Corporations

*860. SHRI K. LAKKAPPA: Will
thetePRIME MINISTER be pleased to
state:

(a) whether Government have taken
a decision not to appoint Members of
Parliament to be the Directocs of the
public corporations; and

(b) if 50, the reasons theretor?

IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) Yes, Sir: the Government has
taken a decision ngt to appuint Mem-
pers of Parliament to Boards of Direc-
tors of Public Enterprises.

(b) The reasons for the decision not
to appoint Members of Parliament to
Boards of Directors of Public Enter-
prises are the same asthose given in
the Krishna Menon Committee on
State Undertakings. Extracts from
the reports of the Krishna Menon
Committee are given below:

B The Member of Parliament
concerned is part of the organ of
Public control and is the exponent
of public criticism in Parliament. As
a Director or part of a concern’s
administration he is responsible for
the very conduct and affairs which
Parliament, and therefore, he, is
called upon to examine, criticise
and judge. Having specialised and
inside knowledge, he can use it in
Parliament and elsewhere, when he
has disagreements with his collea-
gues on the Board and wishes to
take a line apart from the team of
which he is a Member. His collea-
gues who are not members of Par-
liament like himself cannot reply.
They are “officials"—employed in
State Undertakings. His Parliamen-
tary colleagues are also at a disad-
vantage because he purports to
speak from expert and inside know-
ledge. The M.nister finds himself
in a very embarrassing position
when the matter is debated in the
House,

There is also the further consi-
deration— for whom does he speak?
(1) If he speaks for the industiy in
Parliament he takes the place of
the Minister; (2) if he speaks for
the Board as Managing Director or
Chairman, being one himself, then
he has greater facilities which other
MPs, do not have; (3) if he turns
critic, he places every one including
the industry in an adverse position.

It will be understood that such a
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Member of Parliament, who is not the consumption of

a member of Government, cannot
take over the funciions and duties
of & Minister, He cannot be a critic
for the reasons stated above. Thus,
he can neither defend nor criticise,
for as Chairman or a Director of
the Company concerned he has
access to information which others
do not have and which he should
not use. Therefore, if a Member of
Parliament is Chairman or even a
Director, he would disqualify him-
self for participation in discussions
in regard to the concern he is asso-
ciated with, and there would be
severe limitations 1n regard (o his
participation in debates on similar
concerns or State concerns as a
whole. On the other hand, he can-
not be obliged to sit in Parliament
unconcerned, when the debate is on
matters of which he has knowledge.
This, in effect, would prevent him
from functioning fully as a Member
of Parliament. If, on the other
hand, he were to use his position
ahd his knowledge, then ha places
the concern of which he is an active
and responsible part ang the Board
at a great disadvantage as well as
m a position of embarrassment. His
rollcagues and the concern are not
represented in Parliament except
through the Minister, Conflicts will
arise as to whom the WMinister
represents "

Drinking of Liquor in Public by
Government  Servants

8022 SHRI VARKEY GEORGE'
Will  the PRIME WMINISTER be
pleased to state

(a) whether Government have
1ssued any circular barring Govern.
ment servants from drinking hguor
ta public; and

{b) if sv, the main points thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) and (b). In regard to

intoxicating
drinks and drugs, the Central Civil
Services (Conduct) Rules, 1964, pro-
vided as follows:—

“A government servant shall—

(@) strictly abide by any law
relating to intoxicating
drinks or drugs in forcein
any area in which he may
happen to be for the time
being;

not be under the influehce
of any intoxicating drinks
or drugs during the course
of mg duty and shall also
take due care that the per-
formance of his duties at
any time 1s not affected in
any way by the influencs
of such drinks or drugs;

(b

~

(c) not appear in a public place
in a state of intoxication;
(d) not use any intoxicating
drinks or drugs to excess.”

In order that the Government ser-
vants may set an example by not
indulging in conspicuous consumption
of intoxicating drinks or drugs, the
Conduct Rules have been further
amended so as to provide that a Gov-
ernment servant shall refrain from
consuming any intoxicating drink or
Arug in a public place which means
any place or premises (including a

conveyance) to which the public have,

or are permitted to have. access,
whether on pavment or otherwise.

Surplus L.D.Cs. in the Office of

Regional Settlement Commissioner

Jullundur

8023. SHRI R. V. BADE: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether certain Lower Division
Clerks who were declared surplus o
the office of the Regional Settlement
Commissioner, Jullundur on 1st May,
1870 were nominated by the Central
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(Surplus Staft) Cell to the office of,
the General Manager, Telephones,
New Dellu and office of the Post-
Master General, Ambala, during the
period 1st May 1970 to 30th Septem
ber, 1970

(b) whether atter having joined
and worked during the period from
May, 1970 io 10th September, 1970
their respective Departments the
above Lower Diviston Clerks were
re nominated and relieved of the.r
dulies to join the ofice of the Execu-
tive Engineer Food Storage, Electri-
cal Division, CP WD Ludhiana, and

(¢) if «0o whether the vacancies
thus caused were filed up through
the Central (Suiplus Stafl) Cell nomi-
nation o: through other permissible
channels?

THE MINISIER OF COMMUNI-
CATIONS (SHRI H N BAHUGUNA)
{(a) Yes Eight 1 DCs were nomu:
nated by the Surplus Cell to the
office of PMG Ambala and 26 LDCs
were nomunated to the office of the
General Manage, Telephones, New
Delh:

(b) Yes One ot the LDCs nom-
nated to the office of the PMG
Ambala after receiving traiming for
a week, did not join duty and was
renomnated by the Surplus Cell to
the office of the Executive Engineetr
Food Storage, Elecctrical Division
CPWD, Ludhiana on 8th August,
1970  Sumilaily, one of the LDC»
nomnated for the GMT, New Delh:
and who reported for duty on 1st
June, 1970 was renominated by the
Surplus Cell to the officec of the EE
Food Storage Ludhiana and was
reheved on 10th Sentember, 1970

(e) The resulting vacancy in  each
case was filled up through other
permissible channels  after obtaining
clearance from the Surplus Cell

APRIL 25, 1973
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Refusal to Establish Cement Factory
at Itars1 and Damoh (M.P.)

8025 SHRI DIIARAMRAO AFZAL-
PURKAR. Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state

(a) whether Bangalore based My-
sore Cement’'s Limited which had
applied for industrial licences to seti
up cement plants at Itarsl and Damoh
i Madhya Pradesh has bheen refused
permission to establish the plants;

(b) 1f s0, ithe reasons therefor, and
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(¢) whether Government propose
to reconsider their decision in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). Two
applications for the setting up of
two cement plants with a capacity of
4 lakh tonnes per annum each at
Taku in Hoshangabad district and at
Narsingarh in Damoh district of
Madhya Pradesh were received from
Mysore Cements Ltd. The applica-
tion for Taku location has been
rejected, while the application for
Narsingarh location is under consi-
deration. The former application was
rejected as it was decided tfo en.

courage an entrepreneur other than
one connected with the Larger
Houses.

(¢) Does ot arise.

Proposal for Setting up of Ancillary

Industries around Public Sector
Industries in M.P.
8026 SHRI RANABAHAD;JR

SINGH: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleas-
ed to state:

(a) whether Madhya Pradesh Gov-
ernment approached the Centre for
the establishment of chain of ancillary
industries around major public sector
industries located in Madhya Pradesh;
and

(b) if so. the reaction of Central
Governmeni thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OP INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) and (b). The informa-
tion i being collected angd will be
laid on the table of the House,

Honouring Freedom Fighiers

8027. SHRI RANABAHADUR
SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the old mother of
Mariyr Bhagat Singh has heen con-
ferred with the title of ‘Punjab
Mother’;

(b) 1f so, whether Government have
also given importance to the services
of Rajguru and Sukhdev, the lovers
of freedom. and

(c) 1f so, the reaction of Central
Government fowards their sacrifices
for the liberation from foreign yoke?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFPFAIRS
(SHRI F. H MOHSIN): (a) From the
press report appearing on 2nd
January, 1973 in the “Times of India”
it iy gathered that the Government of
Punjab has given this honour to the
mother of late Shri Bhagat Singh.

(b) and (¢). Sarvashri Raj Guru
and Sukhdev were freedom fighters
and Government are well aware of
their sacrifices for the country.
Besides the facilities which the Gov-
ernment of India have announced for
the dependents and family members
of the martyrs like pension etc., there
are no other proposals under consi-
deration, It is for the State Govern-
ments concerned to further honour
the martyrs and the freedom fighters
in any manner they consider appro-
priate.

Execution of Bonds for Export Obliga.
tion by Industrial Houses

8028. SHRI MALLIKARJUN: will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether some of the Industrial
Houses who applied for expansion in
respect of Industries specified in
Schedule I of the Industrial Policy
anpounced on the 2nd February, 1973,
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have been asked to execute bonds for
export obligation,

(b) 1f so, the names of such Houses
who have been asked to execute such
bonds,

(¢) whether thix stipulation laid
down for the execution of such export
bonds 1s not hikely to hamper the
industral production in the country
and

(d) 1f so the steps which Govern-
ment propose to take to set matters
right?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C
SUBRAMANIAM) (a) to (d) A list

of some of the cases pertaiming to
large industrial houses and foreign
majority companies in which export

APRIL 25 1973
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obligations have recently been impos-
ed by Government although the items
of manufacture are included in Ap-
pendix I of the Ministry of Industrial
Development Press Note dabed the
2nd Feb 1973 1s attached While
companies belonging to large indus-
trial houses and foreign majority
companies are ordinarily not expect.
ed to partiapate i1n industries not
mecluded in this Appendix, except
where the production is predominant-
ly for exports, Government are not
precluded from imposing a suitable
export obligation even when such
companies propose to take up the
manufacture of items included in this
hist Before imposing an export
obligation Government always take
into constderation the export poten-
tial of the i1tem and the impact of
such obligation on 1industrial produc-
tion

STATEMEN1
S1 Nime of the Pa Nam-~ of the  Ite n of manufacture Txnort ably
No r1dustrial gation
house
1 2 £ 3 1
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3 M/sRalh-Wolf I td Torrign Majo  Portable Tools and 109,
11ty company  Drill Stands
4 Dunlop India Ltd foreigr majo  Automobil¢ Tyres and 10°, ofex
Calcutta ritv ~ypaniny  Tubes panded pro
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Conversion of Ranchi AIR. inte A
High Power Station

8036. KUMARI KAMLA KUMARI
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

., (a) whether Government propose
to make the Ranchi AXLR. a high
power station so that it can be heard

in the Palamau Isinict and Chota
Nagpur and Santhal Paragana region:

{b) 1t so, the broad outlines of the
proposal, and

(c) 1t not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (8HRI DHARAM
BIR SINHA). (a) to (¢). A proposal
for upgradation of the existing trans-
mitter at Ranchi j§ under examination
for inclusion 1n the Fifth Plan.

Functioning of “Public Phone Booths”

8037 KUMARI KAMLA KUMARI:
Will the Minister of COMMUNICA-
TIONS be pleased to state

(a) whether the attention of Gov-
ernment has been drawn to the letter
to the Editor under caption “Public
Phone Booths” published 1n the
Hindustan Times (Evening News)
dated the 31d March, 1973, regarding
the functioning of phones, and

(b) 11 so, the reaction of Govern-
ment therelo?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA):
(a) and (b) Yes, the Coin Collection
Box type of PCOs are checked for
proper working everyday by the con-
cerned PCO lineman The unattend-
ed PCOs are subject to frequent man-
handling by urching and others which
results 1n frequent mechanical break-
downs. All effor{s are made to keep
the PCO instruments in as good
working order as possible. This par-
ticular PCO was in working order on
the day in question and perhaps due
to some misunderstanding the caller
felt thot the call was disconnected.

Promotional activities in Coir Board
8038. SHRI VAYALAR RAVIL: Will

the Minister of INDUSTRIAL
DEVELOPMENT AND  SCIENCE
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AND TECHNOLOGY be pleased to
state:

{(a) whether Government propose to
increase the promotional activities of
the Coir Board during 1973-74; and

(b) if so, the salient features of the
proposal and the steps taken in this
direction”

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARL) (a) Yes, Sir

(b) The increased promotional acti-
wvities of the Coir Board include'—

(i) Expansion of domestic and
overseas markets by intensi-
fication of publicity work and
by opening of more show-
rooms and avpointment of
accredited dealers;

(1) Intensification of research and

development  activities for

product developmen{ and

product improvement.
Necessary provisions have been

made in the budget of the Coir Board
for 1973-74; action for 1mplementa-
tion of these proposals have already
been initiated by the Board.

Loans to Rural Industries to be set up
in Kerala during 1973-74

8039. SHRI VAYALAR RAVI: will
the Minister of INDUSTRIAL DEVE.
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the total amount of loan given
so far to the State of Kerala under
the rural industries project and the
total number of industrial units set
up in that State under this schame;
and

(b) the total number of such nni?a
proposed to be set up in that State
during 1873-74 and the amount allot-
ted by the Central] Government for
that purpose?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) and (b). Rs. 118.82
lakhs by way of loans were relepsed
to the Government of Kerala during
the period 1962-68 to 1872.73, 974
industrial units were assisted finan-
cially or otherwise for starting new
ventures and for expanding the capa-
cities and production in the existing
Rural Industries Projects in the State
by the end of March, 1671,

For the year 1973-74 a provision of
Rs. 178 crores as loan and Rs. 1.00
crore as Grant for Rural Indusiries
Project Programme for the entire
country has been made.

The allocation of funds for 1973-74
to the State s under consideration.
Number of units to be assisted under
the programme during 1973-74 will
depend on the quantum of loan assist-
ance to be provided by the Central
Government to that State, credit
facilities to be available from finan-
cial institutions and the entrepreneurs
own funds available for investment.

Demand for increase in pay scales of
staff Artistes and casuval artistes of
AIR., Calcutta

8040. SHRI SAROJ MUKHERJEE:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the demand for
increase in pay-scales of the staff
Artistes and casual artistes of Calcutta
AIR. has been refused by Govern-
ment during the last two financial
vears;

(b) the difference between the two
terms e.g, pay-scales and fee scales
which are used by the Department of
AIR regarding their employees,

(c) which categories of artistes of
ALR. are entitled to get ‘pay’ as
regular employees and which category
do not get that and reasons for giving
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them Yee’ instead of regular ‘pay’;
and

(d) whether the authorities propose
to simplify and fix the pay-structure
of the artistes employed by Govern-
ment as regular staff and of the
artisles who are given occasional pro-
grammes in varioug stations of All
India Radio?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No such demand
from the Calcuita All India Radio
Station was received. However, the
fee scales of regular Stafl Artistes and
the fee ranges of Casual Artistes have
been revised with effect from Ist
April 1971 and 1st June 1971 respecti-
vely.

(b) and (c). The term “Pay scales”
is used in relation to regular Gov-
ernment servants appointed against
duly sanctioned posts in the wvarious
Departments. These employees are
also governed by the various statutory
rules applicable to Government ser-
vants. The term “fee scales” is used
in relation to Staff Artistes of All
India Radio who are engaged on coun-
tract Similarly, the term “fee” or
“fee ranges” are used in relation to
Casual Artistes who arc engaged
either for specific wassignments o1
programmes or against vacancies of
Staff Artistes pending selection of
regular incumbents. The terin “pay”
or “pay scales”. can be used only in
relation to regular Government ser-
vants and, therefore, the question of
giving a different name to the emo-
luments of Staff Artistes or Casual
Artistes does not arise,

(d) The procedure at present
followed, as explained above, is simple
and no further action, in this direc-
tion, is considered neeessary at this
stage.
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Selection of Persomne] for Publication
of Hindi Edition of Delhi Telephone
Directory

8043. SHRI HARI KISHORE
SINGH: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether some new appoint-
ments were made for bringing out of
first Hindi Edition of Delhi Telephone
Directory; if so, the minimum quali-
fications prescribed therefor, selection
procedure followed therein, and the
names of the selection panel of P&T
officials, if any;

(b) whether persons serving in the
P&T Department having requisite
qualifications were also considered
for appointment; and

(¢) if so, the number of such per-
sons selected?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N, BAHUGUNA):
(a) Yes Sir. The minimum qualifica-
tion prescribed for the purpose was
matriculation or its equivalent. The
ad hoc appointments by G.M.T. New
Delhi were made from amongst
nominees of employment exchange and
open market on the recommendations
of ADG (Hindi) P&T Directorate, New
Delhi who held the test and interview.

(b) No, Sir

(¢) In view of reply to (b) above,
question does not arise.

Blackmarketing in Blue Films

8044. SHRI G Y. KRISHNAN: will
the Minister of INFORMATION AND
BROADCASTING be pleaseg to state:

(a) ‘whether cases of blackmarketing
in Blue Filmg have been brought to
the notice of Government; and

(b) whether some uncensorg copies
of Indian Films have also been sent
abroad?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND



55 Written Answers

BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir.

(b) No such case has come to notice
of Government. However, three nor-
mal Indian feature films ‘Anand’,
‘Balidan’ and 'Ek Hasiha Do Diwane’
were seized by the customs authorities
in the act of unauthorised and illegal

export,

Foreign Orders Place with ITI,
Bangalore

8045. SHRI BHAGIRATH BHAN-
WAR:
SHRI FATESINGHRAO
GAEKWAD:

Will the Minister o2 COMMUNICA-
TIONS be pleased to state:

{a) the number of orders received
by the Indian Telephone Industries,
Bangalore from foreign countrics
during the last three years;

(b) the names of the countries that
placed orders with ITI;

(c) whether the rates offered by the
ITI were for the supply of telephcne
exchange equipment or also for its
installation and supervision by the
Indian engineers team; ang

(d) the amount of foreign exchange
earned therefrom?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) 374.

(b) Afghanistah, Australia, Belgium,
Bhutan, Burma, Canada, Egypt, Ethio-
vla, Greece, Iraq. Jordan, Kenya.
Kuwait, Libya, Malaysia, Nepal, Nige-
ria, Philippines, Sikkim, Singapore
Somalia, Southern Yemen, Sri Lanka.
Tanzania, Uganda, UK. and Zambia

(c) The rates offered by the Indian
Telephone Industries were for supply
of equipment but in the case of sup~
ply of major Automatic Exchange
equipmett, the rates offered were also
for installation and  supervision by
Indian engineers

(d) s 107.21 lakhs,
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Appointment of Graduate and Non-
Graduate Junior Eugineers ¢p the
Grade of Assistant Engineers

8046. SHRI S, D. SOMASUNDA-
RAM., Will the PRIME MINISTER be
pleased to refer to the reply given to
Unstarred Question No. 5844 on the
4th Apnl, 1973 regarding Works and
Housing Ministry’s proposel regarding
appointment of Assistant Engineexs
from Graduate/Non-Graduate Junior
Engineers, ang state:

(a) whether the matter regarding
fixing of quota of 50:50 for the
appointment of Graduate and Non-
Graduate Junior Engineers to the
grade of Asssan Engneers has beend
discussed with the representatives of
the Ministry of Works and Housing
in order to take afinal decision;

(b) whether the Ministry of Worxs
ang Housing is pressing hard to take
early decision to enable them to im-
plement their own redommendations;
and

(c) the time likely to be taken to
take a final decision?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAs MIRDHA):
ta) The proposa] for the amendment
of the Recruitment Rules relating to
the post of Assistant Engineers in the
Central Public Workg Departments is
to be discussed with the representa-
tives of the Ministry of Works and
Housing shortly,

(b) and (e). The Ministry of Works
and Housing are, no,doubt, anxious
for an early decision in the malter
However, as mentioned in reply to
Unstarred Question No. 5944 on 4¢th
April, 1973, the proposed amendments
involve several legal and service as-
pects, which require careful considera-
tion. The Department of Personnel
and Administrative Reforms are also
anxious to finalise the matter expedi-
tiously. After a Anal decision is reach-
ed in the matter in consultation with
the Ministry of Works ahd Housing
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a5 8 result of the proposed discussion,
the existing Rules will have fo be
amended in consultation with the
Union Public Service Commission. It
is not, therefore, possible to state at
this stage, with any degree of accuracy,
as to how soon the Rules would be
amended.

Firings in Orissa during Communal
Distarbance

8047. SHRI ARJUN SETHI: Will the
Minister of HOME AFFAIRS be plea -
ed to state.

(a) whether there had been firing
during the last communal disturbance
in Orissa, at Khurda Road and Jales-
war Railway Stations of South Eastern
Railway;

(b) if so, the reasons for such fir-
ings: and

(¢) the nature of casualties and
whether any compensation has been
paid o the families of the victims?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR] F . H. MOHSIN): (a) to ().
According to the intormation received
from the (GGovernment of Orissa, a mob
of about 2000 persuns are alleged tn
have gathered at the Khurda Road
Railway Station at the tme of the
arrival of 7 Down Puri-Howrah Ex-
press. They were determined not to
allow the train to priceed further. The
mob attacked the train and attempted
to break doors and windows o! com-
partments with a view to enter into
the compartments and cause injury (o
passengers. The civil and police
authorities iried to dissuade the mob
from resorting to violence. In spite of
the promulgation of the prohibitory
orders uhder section 144 Cr, P. C. the
mob continued to persist in violence.
In order to bring the situation under
control the police resorted to tear gas
and lathi-charge. But this too did not
have any effect and the mob resorted
to heavy stone pelting. A number of
civil and police personnel were injur-
ed. When the mob did not desist from
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violence in spite of repeated warnings
the police had to open fire to bring the
situation under control, as a result of
which one persop wag killeq and four
persons were injured,

2. At the Jaleswar Railway Station,
1t has been reported that the police
did not resort to firing. The firing 1s
reported to have heen done by some
outsiders who were present at the Rail-
way Station. Three persong are re-
ported to have sustained injuries as a
result of such firing. The matter is
under investigation by the Stale Gov-
ernment,

3. Since at the Khurda Road Rail-
way Station the Police hag to resort
to firing in order to disperse a violent
unlawful assembly, the guestion of
payment of any ex-gratia relief does
not arise. The facts regarding pay-
ment of such relief to the victims of
the incident at Jaleswar are being
ascertained.

Teachers and Demonstrators Detained
Under MLS.A,

8048, SHRI SAROJ MUKHERJEE:
Will the Minister of HOME AFFAIRS
be pleased to state how many teachers
and demonstirators in colleges under
U.G.C. scheme have been detained
under M.IS.A. throughout India with
State-wise breakup?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): According tc
information received from the concern-
ed State Governments 2 lecturers and
1 teacher in Andhra Pradesh, 7 college
teachers and 10 schoo] teachers ih
Assam, and 1 University lecturer each
in Punjab and Uttar Pradesh, were
detained under the MIS Act, 1871
during the period of one year ending
on the 3ist March, 1973. None of
these persong are now under deten-
tion. Information is awaitegq from
the State Governments of Mpysore,
Tripura and West Bengal, and the
Delhi Administration, No such
arrests have been rdporteg from the
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remalning State Governments/Union
Territory Admimstrations during the
relevant period

Areas Benefitted by the Rajasthan
Atomic Power Project

8049 SHRI LALJI BHAI Will the
Minister of ATOMIC ENERGY oe
pleased to refer tv the reply given to
Unstarred Question No 4044 on 30th
August 1972 regarding Rajasthan
Atomic Power Project and state the
parts of Rajasthan which have been
benefited after starting of 1st umit of
200 MW Rajsthan  Aloni ) VEr
Station on the 11th August 19727

THE PRIME MINISTER, MINISTER
of ATOMIC ENERGY, MINISTER O}
ELECTRONICS MINISTER OF IN-
FORMATION AND BROADCASTING
AND MINISTER OF SPACF (SHRI-
MAT]I INDIRA GANDHI The first
umt of the Rajasthan Atomic Power
Project, which attained criticaity on
August 11 1972 was synchroms:d to
the grig on November 30, 1972 It has
since been producing power intermi-
tently al levels upto 60 MWe The
various commissioning tests are
presently under progress and the full
power of 200 MWe 1s expected towards
the second half of 1973 Power
generated by this umit 1s being made
available for the present to the Rajas-
than State Electncity Board who are
responsible for its distribution withun
the State

Self-Employment of Farm Labour fn

Maharashtra
8050 SHRI YAMUNA PRASAD
MANDAL Will the Minister of

PLANNING be pleased to state

(a) whether Central Government
have recelved a  self-employment
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scheme for farm labour from Maha-
1ashtra Government, and

(b) 1if so, the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA) (@) No,
Sir

(b) Does not arise

Chinese Aid for Separatist Nagas

8051 SHRI S N MISRA
SHRI M M JOSHI

Will the Minister of HOME

AFFAIRS be pleased to state

(a) whether Government have seen
press reports appearing in the Soviet
pohitical weekly “New Time." re-
garding the separatist Nagas going to
China for being armed and trained,

(b) whether the weekly also wrote
of the reported visits to border areas
of some American Citizeng and re-
newed activities of subversive and
separatist group n Nagaland, and

(c) if so the reaction of Govern-
ment of India thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) (a) to (¢)
Government have seen the press
report In thus connection, a reference
1s also invited to answers furnished
to Unstaired Questions No 1419 on 8th
August 1972, No 5087 on 20th Decem-
ber, 1972, No 5001 on 28th March,
1973 and No 5873 on 4th April 1973
Government do not have any reliable
information about separatist Nagas
recently going to China No US
national had been detained for violat-
ing orders regarding entry into the
restri~ted area of Darjeeling The
Government of Nagaland are maine
taining utmost vimlance to prevent
any hostile activity
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Assistance for increasing preduction of
Salt in Contai Belt

8055 SHRI SAMAR GUHA Wil
the Minister of INDUSTRIAI, DEVE-
LOPMENT AND SCIANCE AND
TECHNOLOGY be pleased to state
whether Government propose to ad-
vise, amnd extend necessary financi .l
assistance to the West Bengal Jovern-
ment yot taking early steps for increas-
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ing salt producing capacity of the
Contal Belt in the State?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C, SUBRA-
MANIAM) No such proposal i under
consideration  Government would be
happy to consider sympathetically any
request for assistance that might be
receiveq from West Bengal in this
regard
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Selection Grade Posts in Pomdicherry

8057. SHRI V. MAYAVAN: Will the
Minister of HOME AFFAIRS be
pleased tg state:

(a) whether the Ministry addressed
a Jetter on 26th June, 1972 to Gowvern-
ment of Pondicherry vide No, 2/11/
72-G.P. regarding selection grade puts
in Qifferent grades; and
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(b) the nature of artion taken by
Government of Pondicherry?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and b)
A memorandum  was received from
the Pondicherry Secretariat Non-
Gazetted Government Officers’ Asso-
ciation in which the Association ce-
manded inter glia thaet selection grade
postg in each grade of lower divis in
clerks, typists, stenographers, asssi:
ants and superintendents should be
created to provide avenues for pro-
motion, Ag this demand came within
the purview of the Third Pay Com-
migsion, it was forwarded to the Com
mission for their consideration. The
Pondicherry Administration were ad-
vised by the Ministry of Home Affairs
in letter No 2/11/72-G P., dated 26th
June, 1972 to inform the Association of
this action. The Administration in-
formed the President of the Associa-
tion accordingly.

Alleged Kidnap of Indians by Bangla-
desh Military from Gare Hflls Distrizt
of Meghalaya

8058. SHRI VARKEY GEORGE:
SHRI RAM PRAKASH:

Wil} the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether some Indiang were kid-
napped recently bya contingent of
the Bangladesh Military from Amakaii
in Garo Hills District of Meghalaya in
November, 1972; and

(b) 1f so, the facts thereot and the
reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b)
According to the information received
from the Government of Meghalaya. 21
Indian Nationalg were captureq and
taken to Bangladesh by some person-
nel of the Bangladesh Lal Bahini, a
voluntary organisation of Jatiyo Sra-
mik League.
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| ith
The matter has been taken up w
the Government of Bangladesh for the
release of the kidnapped persons.

ool

' int Action
Reported Indo-Bangladesh Joint
counteracting  activities of Miszo
Hostiles

8059.. SHRI INDRAJIT GUPTA:
SHRI SAMAR GUHA:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether there has been a .re-
crudescence of activity by armed IMizo
Hostiles on the borders of Tripura and
Mizoram;

(b) the nature and extent of the
threat;

(¢) whether there is any evidence
of Sino-Pak collusion with the hostiles;

and

(d) nature of the reported proposal
for joint Indo-Bangladesh counter ac-
tion in the affected areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN); (a) There
have been some recent incidents of
violence, sabotage, robbery, dacoity
etc., suspected to have been committ-
ed by Mizo hostiles.

(b) Secruity measures have been
tightened with a view to preventing
an increase in undergroung rebel acti-
vities and at present there is no spe-
cial threat to peace ip, this area,

(c) There is no recent information
in this behalf.

(d) While there is understanding
and co-operation between India and
Bangladesh on such matters, there is
no proposa] for such joint action zf
referred tp in the question.
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Agitation by = Werkers of Mabalaxmi
‘Mills Company Limited, Beawar
6060. SHRIMATI KRISHNA KV-

MARI OF JODHPUR: Will the ‘Minis-

ter of INDUSTRIAL DEVELOPMENT

AND SCIENCE AND TECHNOLOGY

be pleased to state:

(a) whether Government’s attention
has been drawn to the agitation by the
workers to press their demands in the
Mahalaxmi Mills Company Limited,
Beawar which is a sick unit being run
as controlled industry under the In-
dustrial Development and Regulation
Act; 1951;

(b) whether Government propases
to give adequate financial assistance
therefor; ang

(c) it so, the amount thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) to (c). Yes, Sir, An
ad-hoc increase of Rupees twelve
from 1st January, 1973 has been swnc-
tioned. :

Lifting of Ban on movement of Salt
in Rajasthan

8061. SHRIMATI KRISHNA XU-
MARI OF JODHPUR: Wil the Minis-
ter of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether Government are aware
that the ban imposed by the Govern-
ment of India on the movement of
salt from Jodhpur Division of Rajas-
than 1o eastern part of the country.has
adversely affected the employment
potential of salt industry in the State;

(b) if so, whether Government pro-
pose to lift or relax the ban; and

(c) if not, the reasons therefor?

DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) to (¢). There is no
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han as such on the movement nf salt
from Jodhpur Divigion of Raiasthan
to the Eastern parts of the country.
However, all movement of salt is regu-
lated under Zonal Scheme formulated
by the Salt Commissioner, in consul-
tation with the Ministry of Railways
and Ministry of Transport and Shipp-
ing. This scheme is presently under
review keeping into consideration
population data as per the 1971 Cen-
sus.

Reported Illegal Activities by Afre
Asiay golidarity Conference and
Peace Council

5062. SHRI PILOO MODY:
SHRI M. M. JOSEPH:

Will the Minister of HOME AFF-
AIRS he pleasej to state-

(a) whether the attention of Gov-
ernment hag been invited to a 1eport
in the Hindustan Times of the 220d
March, 1973, stating that the Afro-
Asian Solidarity Conference and Peace
Counci] are indulging ip illegal acti~
vities,

(b) whether Government have studi-
ed the implications of the report and
have received a memorandum sub-
mitteg by one Shri I. A. Dewan in
thi< regard; ahd

(c) if so, the reaction of Govern-
ment of India thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H. MOHSIN): (a) Yes, Sir.

(b) and (c), A letter purporting to
be from one Shri 1. S. Dewan has
‘been received recently, The matter is
being examined.

Jyoti Weaving Factory Private
Limited, Calcutta

8063. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND  SCIENCE

AND TECHNOLOGY be pleased to
state:

(a) whether “Jyoti Weaving Fac-
tory (P) Ltd., Calcutta” has been
taken over by the National Texlile
Corporation Ltd.;

(b) whether the management of
this company, in a letter, dated 31st
January, 1973 to the factory staff,
has refused to pay the arrears due to
the workers and employees of the
erstwhile company; and

(¢) if so, whether Government pro-
pose to investigate this matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) The manage-
ment of Jyoti Weaving Factory, 69,
S, K. Dev Road, Calcutta 48, ras vest-
ed 1n the Central Government under
the provisions of the Sick Textile
Undertukings (Taking Over of
Management) Act, 1872

(b) No such letter has come to the
notice of the Government.

(¢) Does not arise.

Extension of Visas of Foreign
Nationals Working In Cooch-Behar
Refugee Service (West Bengal)

8064. SHRI B. K. DASCHOWDH-
URY: Wil] the Minister of HOME
AFFAIRS be pleased to state:

(a) whether permission to stay in
India for foreign nationals working in
Cooch-Behar Refugee Service (West
Bengal) has been granted or their
visa extended beyond the 14th March,
1978, despite many objections by local
persons against their activities which
are anti-national in character; and

(b) if so, the reasons for showing
special favour to those foreign
nationals?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) and (b).
Mr. Olav Leonard Harry Hodne, a
Norwegian national, who is Director
of Cooch-Behar Refugee Service, hus
been permitted to stay in India till
16th March, 1974, he has not come to
notice for any objectionable activity
and his presence is required for the
completion of projects undertaken by
the Cooch-Behar Refugee Service.

Information whether any other
foreign nationa] is working in Cooch-
Behar Refugee Service and has been
granted extension of stay is being col-
lected ang will be laid on the Table
of the House

Research by Central Bujlding Re-
search Institute, Roorkee to Use Fly
Ash in Cemeni Output

8065 SHRI P GANGADEB:
SHRI P. M. MEHTA:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether research at the Cen-
tral Building Research 1nstitute.
Roorkee, has shown that fly ash can
be used in Cement output;

(b) what are other methods which
scientists have found in regard to the
use of fly ash; and

(c) when thig experiment is like-
ly to be introduced®

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C
SUBRAMANIAM): (a) Yes, Sir,

(b) Fly ash can be used for a num-
ber of other uses namely:—

(i) for the production of
flyash-bricks.

clay-

(ii) for the production of cellular
::Ecrete using lime and fly-

(iii' for producing light weight
nggregates from fly ash.
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(e} (i) The process of using fiy-
ash as a pogzolanic admixture
in cement mortar and con-
crete has already been pass-
ed on to a few construction
agencies.

(ii) The process of producing cel-
lular concrete from lime and
flyash is proposed to be used
by the Hindustan Housing
Factory where useful tactory
trials have been completed

(1) The process of producing
clay bonded flyash *“ricks
have been successfully carri-
ed out at a brick kiln at
Shahibabad (near Delhi),

(iv) The process of producing
light weight aggregates from
flyash has been successfully
tried on pilot plant scale at
Central Building Research
Institute (CBRI)

Psychological Research on Pornogra.
phic Literature

8086. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware
that the pornograph literature and
vulgar pictures are increasing wvro-
gressively in the country;

(b) whether any analytical psycho-
logical research in this matter has
been done; and

(e) if so, the decision to stop such
things?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) No such specific in-
formation has been brought t¢ the
notice of the Central Government.

(b) No such research has been un-
dertaken.

(¢) Adequate legal provisions exist
in Sections 292 and 203 of the Indian
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Pena]l Code as well as in Sections
88A and 521 of the Code of Criminal
Procedure, which should enable State
Governments concerned to take effec-
tive action against any diplay, pub-
lication or circulation of obscene
posters, pictures and books.

Aig to National Institute of Design by
Ford Foundation

8067. SHRI N. K, SANGHI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether Government of India
and the Ford Foundation had estab-
hiched the National Institute cf Design
jointly on the advice of Mr, Chailes
Emas;

(b) whether Ford Foundation in a

report about the functioning of the
mshitute from Mr. Emag suspended
its financial support and if so, the

time of suspension; and

(¢) whether the Central Govern-
ment too have suspended or reduced
their assistance to this inslitute and
if so, on what basis 1t wag done and
whether the report of Mr, Emas was
also received by the Government of
India and if so, the observations made
by Mr Emas about the functioning of
the institute?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) In 1858, Mr.
Charles Eames and Mrs, Ray Eames,
noted U.S. experts on industrial
design, were invited by Government
of India for examining the Jjuestion
of setting up an organisation for
design training in India. The report
of Mr. & Mrs. Eames recommended
cstablishment of a Centra]l institute
for industrial design in India. There-
after, at the request of Government
of India, two Ford Foundation ex-
perts drew up a detailed scheme for
setting up the Institute on the basis
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of which the National Ingtitute of
Desigh was established.

(b) and (c¢), Government of India
have not received any report from
the Ford Foundation or from Mr
Eames about the functioning of ihe
Institute and have no information re-
garding suspension of financial sup-
port to the Institute by the Ford
Foundation. Government of India
have not suspended their financial
assistance ty the Institute. At present
grants towards the Institute’s re-
curring expenditure enly are heing
sanctioned by Government of India
and further financial assistance to the
Institute is under consideration,

Financial Assistance to Nationa] In-
stitute of Design

8068. SHRI N. K. SANGHI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) the total quantum of financial
assistance that the Central Govern-
meht have given so far to the Nat-
ional Institute of Design both for
capital and non-capital expenditure
separately;

(b) Whether as against the estimat-
ed expenditure of Rs_ 75,000 on capital
expenditure, the Institute has spent
more than 3} lakh rupees and if so.
the justification for this gross escala-
tion over the estimate;

(c) whether while the Institute's
expenses exceeded the estimates,
there was a progressive dilution of
Central Government's representation
in the Institute’s Governing Council
and at present it is only one against
five members previously; and

(d) if so the reasons for reducing
Government's representation and 2lso
whether Government propose to aug-
ment it to its earlier number?

THE MINISTER OF INDUSTIRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI. C
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SUBRAMANIAM): (a) A stetement
is laid on the Table of the House.
|Placed in Librery. See No. LT-
4871/74].

(b) The Government of India are
not aware of any specific projects/
schemes where the actual capital ex-
penses of the Institute were Rs. 3}
lakh as against the estimates of
Rs, 75,000/-

(c) and (d). According to the Rules
and Regulationg of the Institute, only
two seats for the representatives of
Government of India as such  (one
from Mimstry of Industrial Develop-
ment and another from the Ministry
of Finance) have been specifically
earmarked on the Governing Council
of the Institute. Other members,
though nominated by Government of
India, need not necessarily be repre-
sentatives of Government of India
By virtue of the nominations made by
Government of India initially, 5
Central Government servants hap-
pened to be members of the Govern-
ing Council as constituted at the be-
ginning, Owing to vacancies etc. the
number of Centra] Government ger-
vants on the Governing Council came
to be reduced in course of time How-
ever, at present there are 4 Central
Government servants serving on the
Governing Council of the Institute

Facuity for Textile Design in National
Institute of Design

8069, SHRI N K. SANGHI: Wil! the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the National Institute
of Design has a faculty for Textile
design and «f so, since when it is
functioning;

fb) whether the services of  this
faculty have been utilised by any of
the fextile mills in the coun¢ry and
if so, the names of the mills, num-
ber of persons tramned for 2ach and
the terms of imparting training for
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each group and if the terms varied
in each case the reasens therefor;

(¢) whether the faculty could de-
velop some designs which could be
sold to the industry, if so, the parti-
cular of the designs developed and
names of the textile mills to whom
these designs could be sold and the
amount of money earned under each
transaction; and

(d) whether the faculty can be
run through the sale of such designs
and if not, whether Government pro-
pose to look into this aspect of the
matter to ensure that the faculty be-
comes self-supporting through the
sale of its own designs?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) Yes, 3ir. The
faculty for Textile Design of the
National] Institute of Design has heen
functioning since August, 1968.

(b) The {raining facilities of the
faculty were utilised by the follow-
ing textile mills, the number of per-

sons trained being shown  against
each mill:—

Name of Mills No. of
Persons
trained

1. Ashok Mills, Ahmedabad T
2. Humamchand Mills, Indore 1
3. Yamuna Mills, Baroda 1
4. Diamond Silk Mills, Bombay 1
5. Calico Mills, Ahmecdabad 6

At present, all the above mention-
ed trained persons are working in the
respective mills,

Before starting the training courses,
textile mills are invited to sponsor
candidates. The fees for the training
course in Textile Design chargeable
by the Institute are Rs. 50/- per
month for public sector candidates
and Rs. 100/- per month for private
sector candidates.
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The following organisations have

employed textile designers trained
at the Institute:— i
Name of the Organisation Particulars
of traines
employed)
1. Jehangir Mills, Ahmedabad ' 1
2. Aryodaya Mills, Ahmedabad 1
3. Arvind Mills, Ahmedabad . I
4. Century Mills, Bombay . I
5. Helenka, Ahmedabad . . 1
6. Institute of Handloom chh-
nology, Banares . 1
7. Government Art College
Bargkok sponsored by the
Guovernment of Thailand. 1

(c) The primary task of this In-
stitute is to train designers Jor the
industry. As part of the education,
professional work is undertaken on
which student-trainees work under
guidance of the faculty The follow-
ing professional work has heen un-
dertaken; details of fee charges are
also indicated:—

Rs.
1. Rug demigns for Handicrafts
and Handloom Expon Cor-
poration . 4 1862.12

2. Project Reports for establish-
ing Design Deptt. for Ashok
and Raipur Mills, Ahmedabad 3c00.00

3. Uniform design for Nadonal
Dairy Developmcm Board

Anand 1000 00
4. Print design for Finlay and

Sons . . . . 3000.00
§. Textile furnishing for Hotel

Taj, Bomhay . 11937 98
6. Texnle furnishing for State

Bank of India . 38.880 oo
7. Textile furnishing for Guest

House Design at Kuroba 10,494. B9
8. Textile furnishing for Shrad

Gandharv Decorators . 5275 50

To try out the acceptability of the
designs evolved at the Institute NID

also produce designs, These are sold
to the public. The annual sales
during the last three years were.-

1970-71 . Rs. 1,60,555/34
1971-72 . Rs. 2,75,274/12
1072-73 . Rs. 1,88,649/69

(d) The NID ig primarily an edu-
cational institution and professional
work is undertaken only as a part of
the total educational programme
The question of the faculty becoming
self-supporting through sales of its
own designs does not, therefore, arise

Recognisation of Degree/Diploma of
National Desigy Institute by Central
Government

8070. SHRI N. K. SANGHI: Will
the Minister of INDUSTRIAL DE.-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Nationa] Design
Institute has 1ssued any degree or
diploma to its students during the
last three years;

(b) if not, the reasons therefor;

(c) whether the degree/diplon.a
issued by the Institlute is recognised
by the Central Government and it
not, in which way the central assist-
ance to this Institute iy justified; and

(d) the reasons for not recognising
the degree/diploma issued by this
Institute and whether the Institute has
been told to improve its training
standard so as to make the courses
conducted by it useful for the stu-
dents, industry and Government?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) No formal de-
gree or diploma has been issued by
the National Institute of Design dur-
ing the last three years.

(b) The training courses of the In-
stitute are awaiting Government’s re-
cognition.

(c) and (d). The Institute has sub-
mitted all training courses for re-
cognition of the Central Government.
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One couse has aleady been given
provisional recognition. Efforts are
heing made to get other courses al.so
recognised by appropriate authoy‘t:ea
by improving the existing training
arrangements wherever necessary. In
view of this and in order to cnable
the Institute to achieve its various
objectives as laid down in its Memor-
andum. of Association, continued finan.
cia] assistance to the Institute :s con.
sidered essential.
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the total educational programme.
8072. SHRI M. M, JOSEPH:
SHRI ANADI CHARAN

DAS:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether any Institute for
Scientific Translations was suggested
in the symposium organised by the
Indian Scientnfic Translation Associ«
ation, New Delhi on 24th March.
1973;

(b) it so, the reaction of the Gov-
ernment to this suggestion; and

(c) other discussions held and de-
cisions arrived at in the symposium?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHR! C.
SUBRAMANIAM): (a) Yes Sir. The
Indian Scientific Translators Associ-
ations have suggested the setting *p
of a National Institute of Scientific
and Technical Translation to draw up
and coordinate a comprehensive pro-
gramme of Scientific and Technical
Translations for the country to un-
dertake translation of scientific and
technical literature from  foreign
languages into English and Indian
languages, to compiled and publish
bilingual and multi-lingual scientific
and technical dictionaries, to trans-
late and publish university level text
books from foreign languages into
Indian languages, etc.
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(b) The suggestion which has been
Just received by the Government will
be examined.

(¢) The Association recommended,
inter alia, that a portion of foreign
language scholarships offered by
foreign governments and instituted
by the Government of India should
‘be reserved for scientific transliators;
all Research and Development Or-
ganizations should credte a trans-
lation cell to cater to them specialis-
ed requirements, etc It was also re-
commended that a study of a foreign
language (other than English) should
be made compulsory for students of
science and technology at the Uni-
versity level

Pervons between the Age Group of 18
and 21 Years

8073 SHRIC K CHANDRAPPAN:
Will the Minister of HOME AFFAIRS
be pleased to state the total number
of persons between the age agroup of
18 to 21 years on the basis of 1861
and 1971 census?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): The total
number of persons falling in the age
group of 18—21 yaars according to the
1961 census is 32.3 million on the basis
of smoothed data after suitable ad-
justments of age preferences in cen-
sus returns. The corresponding
figure (unsmoothed) in the 1971 cen-
sus, estimated from the 1 per cent
sample of the 1971 census data, is
39 75 million.
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Non-Gagzetted Officers of Orissa on
mass Leave

8075. SHRI GIRDHAR GOMANGO:
Will the PRIME MINISTER be pleas-

ed to state:

(a) whether more than one lakh
Non-Gazetted officers in Orissa had
gone on mass leave;- )

(b) if so, what were their de-

mands; and

(c) the steps taken by Government
to meet their demands?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) Most of the Non-
Gazetted officers of the Orissa State
Government went on mass casual
leave from the 28th to the 3lst
March, 1973, but their exact number
is not available. However, essential
services in the State were not affect-
ed.

(b) The State Government Non-
Gazetted Officers’ Co-ordination Com-
mittee submitted a number of de-
mands to the State Government. Of
these, the major demands having fin-
ancial implications related to sanction
of additional dearness allowance at
Central Government rates, payment
of House Rent Allowance, Medical
Allowance, Project Allowance, City
Compensatory Allowance, immediate
need based wages, merger of 67 per-
cent of dearness allowance in pay,
revision of pay scale from Rs. 80—
135 to Rs. 90—150, linking of dearness
allowance with price index, over-
time allowance, revision of pay scales
before January, 1973, revision of
Travelling Allowance rules and en-
cashment of leave, The other major
demands related to abolition of
gazetted and non-gazetted status, fix-
ation of pay on the principle of equal
pay for equal work, posting of non-
gazetted officers in Home District,
ban on transfer of office-bearers of
the Service Associations, scrapping of
Conduct Rules and Confidential char-
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acter rolls, automatic confirmation of
Government servants after 3.years of
service, stoppage of retrenchment in
all cases and setting up of a = Joint
Consultative Council. .

(¢) The State Government held a
series of discussions with the Non-
Gazetted Officers’ Co-ordination Com-
mittee on. their various demands.
The State Government have already
sanctioned the 4th additional dearness
allowance to the State Government.
employees upto the pay range of
Rs. 500 per month. The pay scale of
Rs. 80-135 has been revised to Rs. 90-
150. The State Government have also
agreed to set up a Joint Consultative
Council at the State level, A num-
ber of demands of the Non-Gazetted
Officers are being referred to the Pay
Committee that is being set up by the
State Government. The remaining
demandg are under examination of
the State Government.

Role of Private Sector i Industrial
Growth )

8076. SHRI C. K. CHANDRAPPAN:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether while inaugurating the
Federation of Indian Chambers of
Commerce and. Industry’s annual con-~
ference, Prime Minister made a state-
ment that Private Sector has a big
role in growth; and

(b) if so, whether Government’s
attitude towards the monopoly houses
has again undergone-a big change?-

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) While in-

augurating the 46th annual "Session
of the Federation of Indian Chambers
of Commerce and Industry, the Prime
Minister referred to the role of the
private sector in the industrial de-
velopment of the country and clari-
fied that enlargement of the public
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sector did not mean elimination of the
private sector. She said that within
the framework of the industrial
licensing policy, there was a consider-
able area opep to the private sector
in the range of intermediate indus-
try. She exhorted the private sector
to rise to the occasion and to take up
the challenge of fulfilling the plan
targets.

(b) No, Sir.

Development of Space Technology
during the Fifth Plan

8077. SHRI C. K. CHANDRAPPAN:
Will the Minister of SPACE be pleas-
ed to state:

(a) whether Government propose
to spend Rs. 200 crores for the pro-
gramme of space development dur-
ing Fifth Plan;

(b) which are the heads under
which this amount 1s proposed {fo be
spent during the Fifth Plan period;
and

(c¢) the concrete proposals with the
Government to develop space techno-
logy with the existing available
scientists?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF INFORMATION AND BROAD.
CASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) to (¢) The Fifth Five
Year Plan for space activities 1s under
tormulation,

States to Raise Extra Funds for Jobs

8078. SHRI C. K. CHANDRAP-
PAN-
SHRI S. N. MISRA:

Will the Minister of PLANNING be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a news
report appearing, in the Hindustan
Times, dated the 30th March, 1973
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under the caption “States told to raise
extra funds for jobs”; and

(b) the outlines of the proposal
made to the States and the reactions
of the State Governments thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) Yes,
Sir.

(b) For the Crash Scheme for
Rural Employment, an amount of
Rs. 50 crores is proposed for 1873-74
to be distributed to the State Govern-
ments. For the continuation of the
schemes for educated unemployed
initiated in 1971-72, an amount of
Rs, 63 crores is envisaged in 1973-74.
Under both these schemes no match-
ing contribution from the State Gov-
ernment is envisaged.

Under the Special Employment
Programmes in States initiated in
1972-73, for the benefit of both edu-
cated and uneducated job seekers, an
amount of Rs. 26.5 crores was allocat-
ed to the State Governments on the
understanding that they would mobi-
lise additional resources at least to an
equal extent. This condition was,
however waived in the case of certain
States who had difficulty in raising
additional resources. A similar
amount of Rs 26.5 crores is proposed
to be allocated to the State Govern-
ments as Central assistance for this
programme during 1973-74 alse with
the suggestion that they might mobi-
lise matching contribution. The re-
action of the State Governmentg is
awaited.

Under the programme for providing
employment to half a million educat-
cd job seekers during 1973-74, a pro-
vision of Rs. 100 crores has been
made, the bulk of which is proposed
to be distributed to the States and
Union Territories for wundertaking
various employment programmes. No
stipulation has been made that the
States should raise any additional re-
sources for undertaking these pro-
grammes. However, the Central Gov-
ernment would welcome any efforts
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by State Governments to supplement
the resources for these programmes
by providing additional funds so that
larger employment programmes could
be undertaken in the States.

Payment of Military Area Allowance

to Central Government, State Govern-

ment and Semi-Government Organisa-
tions Employees

8079. SHRI ARVIND M., PATEL:
Will the PRIME MINISTER be pleased
to state the number of cities in India
where military area allowance is being
given to the employees of the Central
Government, State Government and
Semi-Government Organisations?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL- (SHRI RAM NIWAS MIRDHA):
No allowance known as military area
allowance has been sanctioned by the
Government of India in respect of
their emplovees. No information is
available whether any such allowance
has been ganctioned by the State Gov-
ernment or by Semi-Government Orga-
nisations.

. Service conditions of Employees and
Artijstes of Song and Drama Division

8080. SHRI N. TOMBI SINGH: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government are con-
sidering any proposal for improving
the service conditions of the various
grades of employees and artistes of the
Song and Drama Division, if so, the
main features thereof;

(b) whether Government's conside-
rations are based on the long-standing
demands of the employees in this be-
half; and

(¢) if so, the nature of the demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
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BIR SINHA): (a) to (c¢). In go far as
regular staff of song and Drama Divi-
sion is concerned, no proposals for
improving their service conditions are
under consideration, as the statt is
governed by the service conditions
applicable to all other Central] Gov-
ernment servants. As regards Staff Ar-
tistes of the Division a number of pro-
posals for impruving their service cun-
ditions were accepted by the Govern-
ment in the past. At opresen’, the
Iollowing two p:oposals are under con-
sideration of the Government;—

(1) Prescription of time scaie. of
fee to Staft Artists under
Board Publicity Scheme~—Af
present the Staff Artistes
engaged under the Board
Publicity Scheme get a con-

solidated fee plus wusual
allowances thereon. It has
been proposed that they

should instead be cziven ( me
scales of fees like other Staff
Artistes of the Division.

(2

~

Rationalisation of fee scales
of Staff Artistes—It has been
decided that the National Pro~
ductivity Counc 1 should rarrv
out a ijob evaluation in e~
pect of various categome-~ of
Staff Artistes of the Division
with a view to rationalcing
their tee scales.

Development of Sericulture in Mani-
pur

8081. SHRI . TOMBI SINGH: Wil
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOG s be pleased to state:

(a) whether Government are aware
that a narticuiar specles of «ilk wor)
can feed only on Oak l.caves which are
in plentv in Manipur:

(h) if so, the steps taken to utilise
the vast resources of Qak leave. in
Manipur for t4e development of Scri-
culture; and

(c) 1if not, whether Government pro-
pose to make a thorough study of the
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matter with partieular reference to
material resources and employment
prospects of the industry in Manipur?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANSARI)' (a) Yes, Sir.

(b) A Statement is enclosed.

(c) Does not arise

Statement

The following sieps have been taken
to utilise the vast resources of oak
leave: in Manipur for develooment of
ericulture industry

1 The Central Tasar Research Sta-
tion, Ranch: has conducted research
and evol'ed a hybrid race of tasar
alkworm which can e reared (n oak
plintations

2 A nroject for eftective exploitation
ot nature-grown oak plantation avail-
ahle 1 \ampur for purposes of rear-
mg of taser cocoons has been vrepar-
cd by the Central Silk Board The
project envisages a total outlay of
R 818 crores over a period of six
years It aims at achieving an annual
production of 510 lakh kg of tasar
<11k hy the end of the 6th year. The
1oject would generate full-fime em-
plovment for 9144 persons and part-
time emvloyment for over one lakh
persons  About 36,000 farmers in 300
villages will come within the purview
cf the wroiect scheme

3. Government have approved the
stiengthening of Research Sub-Station
at Imphal for providing necessary
facilities for traiming about 600 persons
to man the Manipur Oak Tasar Pro-
ject

Special Allocations for Comprehensive
Dcvelopment of Manipur, Mezhalaya,
Nagaland and Tripura

8082. SHRI N. TOMBI SINGH Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether special allocations are
being considered for the new States of
the North Eastern Area, namely, Mani.
pur, Meghalaya, Nagaland and Tripura
to enable them to take up a compre-
hensive development scheme and, if so,
the amount proposed o be allocated
to each of them;

(b) whether Governments of those
States have made special requests to
the Ce! tral Government 1n this behalf,

if so, the nature of the requests made,
and

(c) wnether Government provose to
convene the North Eastern Council to
consider this aspect at an early date”

THE MINISTER OF STATE IN TIIE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) (a) The Annual
Plans for 1973-74 for the various
States 1ncluding those of the North-
Ea«tern area have already been finaliz-
ed The oullays avproved for the
States of the North Eastern region
are given in the attached statement

(b) No, Sir.

(¢) Under the North Eastern Coun-
c1l Act 1971, 1t 1s for the Chairman
of the Council to convene such meet-
mgs.

Statement

(Rs. crores)

1973-74 Approved Omtlay

Assam 82.97
Manipur 891
Meghalaya 12 00
Nagaland 11.00
Tripura 12.06
Arunachal Pradesh 4.39
Mizoram. 6.00
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Steps (o eliminate delays in Licensing
Procedure

8083 DR H P SHARMA Wil the
Minicter of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state

(a) whether the PRIME MINISTER
at the recent annual conference of the
Federation of Indian Chambers of Com-
merce and Industry conceded the de-
mand for reducing the hicensing delsys,
and

(b) if so what specific steps have
since been taken to ehminate delays
in the licensing procedure”

1IHE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TFCHNOLOGY (SHRI C SUBRA-
MANIAM) (a) 1he Prime Mmister in
her inaugural address at the Annual
Session of Federation of Indian Cham-
her« of Commerce and Industry stated
that delavs in procedures for licensing
have to be removed and a Cabinet Com
mittee was currently looking into the
m itter

(b) Government have been _onstant-
I keeping under 1eview the yroce-
dures relating to the disposal of
applications for industrial lhicences und
other clearances The delays that
occur are the result of manv faclors
which are now currenfly under study
in a sysiematic fashion and the tation-
ale of cach stage 1in the decision
making process 15 being reviewed

Manufacture of Components of Nuclear
Power Station in Industrial Units

8084 DR H P SHARMA Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO
LOGY bhe vpleased to state

(a) whether the manufacture ot
componments of nuclear power stations
has been undertaken bv the industrial
vmis 1n India

(b) 1 <o, the nature of the com-
ponents the manufacture of which has
‘been undertaken and the production
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capacily installed in respect of these
components in the private sector, pub-
lic sector, joint sector etc and

(c) the production targets fixeq in
this respect in the different sectors for
the current vear and the Fifth Year
Plan®

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHR! PRANAB KU
MAR MUKHERJEE) (a) to (c).
Necessary information 15 being co'lect-
ed and will be laid on the Table of
the House

Reorgamisation of the Department of
Science and Technology

8085 SHRI S N MISRA
SIIRI BIRENDER SINGH RAO

Will the Mrinicter of SCTENCE AND
TECHNOLOGY be pleased to stale

(a) whether there 1s any propo-al
under consideration of the Movern
ment to i1eorganise the Department of
Science and Technology 1n the tonung
financial vear,

(b) 1f so the change- hkely to bc
made and

(¢) the hroad outlines theireof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TFCHNOLOGY (SHRI C SUBRA
MANIAM) (a) to (¢) The Depart-
ment of Science ind Technolozy wilt
have 8 Divisions as hereunder (1) a
Special Programme Division which
would oversee implementation of inter-
diseiphinary  and  nteT-institutional
R & D projects launched bhv ‘he De
Committee on Science and Techno-
logy, (2) A Natural Resources Division
(2) A Natural Resources Divigion
which 1 addition to direct admims-
tration of the scientific surveys under
the department will nromote coordina-
tion of the actwvities of all other
agencies under other Ministries and
Depariments engaged in the Surveys
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of Natural Resources; (3) A Techno-
fogy Utilisstion Division which would
look after the vital responsibility of
the Department for promoting the ex-
ploitation and commercialisation of
dndgenous technology developed in-
R. & D, laboratories of the country;
(4) a Grants-in-Aid Division which
would have the responsibility cf mak-
fng informed assessments about the
financial needs of scientific institu-
tions receiving grants-in-aid through
the Department; (5) A Manpower Divi-
sion which basing itself on statistical
studies of scientific and technological
manpower in the country would pro-
mote policies and programmes for its
productive deployment and fullest
utilisation; (6) An Inter National
Scientific Affairs Division which would
be concerned with the negotiations and
tmplementation of scientific and tech-
nological agreements with friendly
foreign countries and guide the work
of our scientific attaches abroad; (7) an
Administrative Division which would
do what its name suggests; (8) an
Information Division which would in
{ime build up the vast body of techno-
economic information which is needed
for the planning of scientific and
technological efforts.

Take over of Arthur Butler and Com-
pany

8086. SHRI RAM PRAKASH- Wil
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government propose
to take over the management of the
engineering firm, Arthu Butler and
Company, which manufactures
wagons; and

(b) if so, the reasong therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND

TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b). The affairs
of this industrial undertaking were in-
vestigated under Section 15 of the In-
dustries (Development and Regulation)
Act and the repori of the Investiga-
tion Committee is under consideration
of the Government.

Scholarships to Scheduled Caste and
Scheduled Tribe Candidates

8087. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of Scheduled Caste
and Scheduled Tribe candidates who
have been awarded scholarships to
study in Foreign Universities by the
Centiral Government during fhe vyear
1972 73, State-wise; and

(b) the number of applications re-
jected State-wise in this connection?

THE DEPUTY MINISTER IN THE
MINISTRY OF IIOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
21 Scheduled Caste and 6 Scheduled
Tribe candidates have heen awarded
scholaiships to study in foreign uni-
versities during the vear 1972-73 and
1973-74; the selection for hoth the years
having been made in {he last quarter
of the vear 1972-73. In all 126 cligi-
Lle candidates of Scheduled Castes
and Scheduled Tribes had applied. Of
them only 27 were selected and 99
were rejected. Statewise number of
these candidates is given in the state-
ment attached

Statement

(a) Statewise number of Scheduled
Castes and Scheduled Tribes candi-
dates awarded scholarships for 1472-73
and 1973-74 for study in foreign um-
versities;
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Scholarships Award-
ed to
State

Scheduled Scheduled

Castes Tribes
1. Andhra Pradesh 1 —
2. Assam 1 —_
3. Bihar — 2
4. Gujarat b —_
§ Mysore 4 -—
6. Madhya Pradesh 1 —
7. Maharashtra —_— b4
8. Meghalaya - 2
9. Punjab 2 —_—
10. Tripura — I
11. Tamil Nadu 2 —
12 Uttar Pradesh 5 —_—
13. West Bengal 4 —
ToTtAL 21 6

|

(b)Y The number of apphcations rejected
statewise
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Amount Allotted to Bihar State fox
providing Assistance to Usemployed
Engineers and Techaicians

8088 SHRI SUKHDEO PRASAD
VERMA- Wili the Minister of PLAN-
NING be pleased to state

(a) the total amount allotted to:
Bihar State for the implementation of
schemes for assisting unemployed En-
gineers and Technicians from 1971 to
1973 and

(b) whether Government propose
to treat the whole allotment as grant®

THE MINISTER OF STATE IN THE

1 Andhra Pradesh 13 — MINISTRY OF PLANNING (SHRI!
2 QS;;:T 2 4 MOHAN DHARIA) (a) and (b)
3 Deitn ! 4 Under the spectal programmes for the
5 Himachal Pradesh — 2 benefit of educated unemployed, the
6 Haryana 2 —  Mumstry of Industrial Development
g' %;l;l;;:shtm ’g 2 had allocated a sum of Rs 70 lakhs in
9: Madhya Pradesh 4 —; 1972-73 to the Bihar Government in
10. Manipur — 2 the form of 2/38d loan and 1/3rd
11 Mizoram — 1 grant
12. Origsa — b
13 Punjab 11 —_—
:g %‘:’;sxih!g!ﬁdu 2 I Under the following schemes formru
16. Tripura ': T lated for the educated unemployed
17. Uttar Pradesh 10 — including engineers and technmcians,
18. West Bengal 10 —_— the assistance to the Stale Govern
- - - R ment 15 given bv the Central Govern-
— _IO_T:\I‘____. -? — li ment 1n the form of 100 per cent Zrant
(Rs. 1akhs)
Amount allocated
Name of the Scheme
1971-72 1972-73
1 Rural Engirecring Surveys . . . . . ©-41 2518
2 Investigation of Road Projects for the Fifth Five Year Plan 1-65 4°95
3. Agro-service Centres . . . . 2°45 175
4. Design Units for Rural Water Suppls . . - 234
5. Invesugation of Irrigation and Power Projects . . 19°00 89+00
6. Suivey of Natural Resources , . . . . . Scheme 4°20
notin ex-
istance
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A sum of Rs. 168 lakhs was also
"allocated by the Ministry of Education
. to the Bihar Government in 1972-73
to implement the scheme of subsidis-
ed employment: to 150 engineering
.degree and diploma holders. Under
this scheme, graduate engineers are
paid Rs. 400.per month and diploma
holder Rs, 250 per month, half of the
amount being subsidised by the Min-
istry of Bducation and the balance
paid by the employers,

In addition, the Bihar Government
was allocated in 1972-73 a Central
grant of Rs, 275 lakhg for Special Em-
ployment Programmes, a number of
which envisaged employment of engi-
neers and technicians also.

Radio Station at Cooch Behar, West
Bengal

8089. SHRI B. K. DASCHOWDHU-
RY: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether the local people of
Cooch Behar District, West Bengal
have submitted a memorandum to him
for establishment of a Radio Broad-
casting Station at Cooch Behar, West
Bengal to cater to the needs of all
the people of North Bengal and a part
of Agsam; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA); (a) Yes, Sir.

(b) The broadcasting needs of the
people of the Northern portion of
West Bengal and the adjoining areas
of Assam will be kept in view while
formulating proposals for future ex-
pansion of radio coverage under the
5th Plan.

Radio Station in Strategic Areas

o 8090 SHRI B. K. DASCHOWDHU
RY Will the Minister of INFORMA-

%65 L84
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TION AND BROADCABTING be
pleased to state: )

(a) whether hig Ministry has any
proposals to set up radio stationg in
the border and strategic areas which
will also facilitate effective propagan-
da for agricultural purposes and foster
growth of local cultures; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINIHA): (a) Yes, Sir.

(b) In the current Plan, new radio
slations to provide coverage to border
and strategic areas of the country are
being set up at Aijal, Darbhanga, Naji
babad (to cover Kumaon/Garhwal re.
gion) Shillong, Srinagar, Suratgarh,
Tawang and Banderdeva (Capital of
Arunachal Pradesh). Besides, existing
stations at Jodhpur, Jammu and Simla
have been strengthened by the installa-
tion of higher vower transmitters.

Progress made in setting ap of T.V.
Centres in Calcutta

8091. SHRI B. K. DASCHOWDHU-
RY:
SHRI PRIYA RANJAN -DAS
MUNSI:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state what progress has
been made so far in setting up Tele-
vision Centres in Calcutta and else-
where in West Bengal in regard to
land acquisition, civil construction, re-
lease of foreign exchange, ordering of
imported transmitters and studio
equipments?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING - (SHRI DHARAM
BIR SINHA): The progress made in
the setting up of TV Statiom at Cal-
cutta and elsewhere in West Bengal
is xiven below:—

(1) Caleutta T. V. Centre—
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(i) Site—A site in the Golf Club
area measuring about 9886
acres allotted by the Calcutta
Metropolitan Development
Authority has been taken over.

(ii) Civil Construction—An archi-
tectural competition is being
held for entrusting the de-
sign of the building to a pri-
vate architect.

(iii) Foreign exchange—Necessary
foreign exchange has already
been released.

(iv) Procurement of equipment-—
Part of studio and {fransmit-
ter equpment has been re-
ceived, The remairing equip-
ment 15 expected to be receiv-
ed during the course of the
year.

(2) Relay Centres

and Asansol—

(1) Site—Survey of sites has been
completed.

near Durgapur

(1i) Civil Construction—Action re-
garding civil construction will
be taken after acquisition of
sites.

(iii) Procurement of equipment—
Procurement action for equip-
ment has been initiated.

Regulation of Prices of Raw Silk

8092. SHRI C. K. JAFFER SHA-
RIEF:
SHRI G. Y. KRISHNAN;

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state
the steps taken to regulate the prices
of raw silk which has gone up by 100
per cent?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANSARI): The following steps
have been taken to regulate the prices
of raw silk:

(1) The Central Silk Board has con-
stituted a Raw Silk Price Stablisation

APRIL 25, 1973
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Authority to advise it with regard to
formulation and imvlementation of
policies governing  stabilisation of
priceg of mulberry cocoons and raw
silk,

{2) A comprehensive scheme for
establishment of Raw Material Bank
has been prepared as a measure to
ensure off-the-shelf supply of raw
material at steady prices to the hand-
loom weavers engaged in the produe-
tion of silk goods for export as well
as for domestic consumption,

In partial implementation of this
scheme, a Raw Material Bank for
Tasar cocoons and Tasar Waste was
set up in August, 1972, The question
of organising Central and Regional
Raw Material Banks for mulberry silk
has been referred to the Price Stabi-
lisation Authority.

(3) A Price Stabilisation Committee
was also set up by the Central Silk
Board. The Committee has recom-
mended long-term  measures for
Stabilisation of silk market which
among other things include stabilisa-
tion ol cocoons crops, standardisation
and grading of cocoong and raw silk
ang introduction of ratiomal marketing
arrangements. Major silk producing
states of Mysore, West Bengal and
Jammu and Kashmir have been advis-
ed to implement the recommendations
expeditiously.

Broadcast of Family Planning
Programmes over ALR. Delhi

8093. SHRI B. S. BHAURA: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether only Specialists are
booked to participate in Family Plan-
ning Programme Broadcasts from
AIR. Delhi and whether only such
persons are booked as can speak well
in Hindi or in Hindustani;.

(b) how many outside broadcast
programmes were broadcast by Family
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Planning Unit of AILR. Delhi during
the last two years; and

(¢) the names of participants and
their special knowledge about Family
Planning?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir, Apart from
specialists, opinion leaders, and young
persons are also invited to participate
in these programmes. As for language
persons who can speak well in Hindi
or Hindustani, English, Puniabi and
Urdu are booked ag the programme on
Family Planning are broadeast in all
these languages from A.LR. Delhi.

(b) 65.

{¢) The requisite information s
furnished in the statements I, 11 and
1II laid on the Table of the House
|Placed in Library. See No. LT-4872/
73].
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Number of tclephones in Jumagarh

8095. SHRI VEKARIA: Wil the
Munister of COMMUNICATIONS be
pleased to state:

(a) the number of telephones 1p
Junagarh District,

(b) the number of apphcations for
new connections received up to 31st
December, 1972,

(¢) the number of connections given
during the vear, 1972, and

(d) the number of applications still
pending?

THE MINISTER OF COMMUNICA
TIONS (SHRI H N BAHUGUNA)
(a) 4668

(b) 2028

(c) 738 (after 371 applicants had
dropped out).

(d) 919

Development of Small Scale Industries
in backward districts of Gujarat

809» SHRI VEKARIA
SHRI D P JADEJA

Will the Mimisier of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state the
activ) taken by t e Gove nment for
the development of smal] scale indus-
tries in the backward districts of
Gujarat State during the last 3 years?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE
VELOPMENT (SHRI ZIAUR RAHR
MAN ANSARI) Plannming Commission
have declared 10 districts of Gujarat
as backward for purposes of conces-
sional rate of interest from the finan
cial istitutions Ot these, 3 dictricta
have been declared ehgible for 10 per
cent (“entral subsidy on investment in
fixed assets The Smnll Industries Ser-
vice Institute, Ahmedabad, Directorate
of Industries, Ahmedabad and Gujarat
State Financial Corporation have cone

106

ducted surveys to identify potemal.
ties to develop small scale units in 8 of
the above mentioned distriets Apart
from thve regular visits of the technica)
officers of the Small Industries Sur.
veys Institute, Ahmedabad to the
backward areas of the State, inten
sive campaigng were organised in 4
of the backward d stricts Under the
Rural Industries Projects Programme
for the Fifth Plan, three backward
districts of Gujarat have been ap-
proved In these three districts, pre
hminaty work such as appointment of
staff 1in projects and their fraimng,
conduct of tiechno-economic surveys
etc are in progress

Ratio of Income between the highest
and lowest in the country

8097 SHRI DHARNIDHAR DAS-
Will the Mumister of PLANNING be
pleased to state

(a) the highest income per family
m India and the proportion of the

highest income group to the total
population

(b) the lowest income per family
and the proportion of the lowest in-
come ,roup to the total population,
and

(c) the ratio of
the highest and the
groups®

income between
lowest 1ncome

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAY DHARIA) (a) to (¢) No
vahd estimates are available

Growth of Monopoly Houses

8098 SHRI DHARNIDHAR DAS.
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state

(a) the amount of investment in the
private se~tor cooperative sector and
public sector ang variation of the pro-
poition ~f investment in the sectcr~
during the last three years; and
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(b) the rate and extent of menapoly
growth since 1969 and the rate of
annual increase in assets and profits
of the monopoly houses compared to
increase in national per capite income

gincg 1969?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TBECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) The trend of investments
in the private, cooperative and public
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sectors would be indicated by the
figures given below:;—

Private Sector:

Capital raiseq by non-Government
Companies under approvals given by
the Controller of Capital Issues In
1970, 1971 and January-September,
1972 as compared to January-Septem-
ber, 1871 and 1970:

(Rs. lakhs)
Type of Issue January-September
1970 1971 19%0 1971 1972
x 2 3 4 5 6
Initial (Equity and Pre-
ference ) . . 2721°'14 215502 245293 1416 "97 545 '98
Further -do- 2320°79 1971 *61 2016 12 173231 1521°91
Debentures 127323 872: 30 1145°20 648- 50 §110°32
Bonus . . 518078 3180°92 4250 °20 2438-03 230601
Loans . 603°02 403° 89 23371 329- 51 598 °43
Toras : 12098:96 8583 °74 10098° 16 6565°32 10082 "65
(Total excluding bonus
meues) . . . (6918-18)  (5402-82)  (5847°96) (4127 29)  (7776°64)

The financial aswistance sanctioned
by the IDBI, IFCI, ICICI, UTI and the
IRCI has increaseq from Rs. 183.7
crores m 1970-71 to Rs. 259.9 crores
in 1971-72 (Source: Economic Survey
1972-73).

Public Sector;

Value of property (grossg block) held
by Central Government Industria} and

commercial undertakings as at the end
of March, 1969, 1970 and 1971:

Years : Value of
(G ross block
(Rs. in crores)
March, 1960 34631
March, 1970 . 38854
March, 1973 e 4317°5
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Cooperative Secter:

Investment made in the Industrial
Caoperative Societles ig given below:

(ot thecnd (at the cad

of 30-6-69) of 30-6-70)

(Rs. Incrores)
(i) Paid up share
capital » 94-71 112-06
1) Borrow;
(u)t:ludm g:‘-
r
socicties . 210-23 265 10
(til) Total invest-
ments \n
socienes 304'94 37716

(b) The information regarding in-
crease 1n assets and profits of 20 lar-
ger Industrial houses since 1969-70 has
been furnished by the Department of
Company Affairs in reply to Unstarred
Question No 7294 on 17-4-1973.

The figures of per capita net
national product are given below,

PR

Year Per capital Net Igmnal Pro du
At current at 1960-61 prices
_ prices
1967-68 s61'9 329 9
1968-69 548 8 324 6 Provisional
figures
1969-70 597:4 347°0 (Source
1 conomic
Survey
1972-~73)
1970-71 6331 348 9

Activities of C.1A. in Uttar Pradesh

8009 SHRI VAYALAR RAVI: will
the Minister of HOME AFFAIRS be
pleaseq to state

(a) whether the Government’s atten-
tion has been invited to the report
appearing in the ‘Blify’ deted the 31st
March, 1973 under the caption “CIA
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starts subversion drive among U.P.
Voters"”; and

(b) 1f so, the reaction thereto and
the steps taken in the matter?

THE DEPUTY MINISTER IN [HE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN): (a) Yes, Sir.

(b) The matter iy being examined.

Industrial growth in States

8100. SHRI B N. REDDY: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) the mdusirial growth rate of
every State during the last three
years; and '

(b) the reasons for cisparity in the
growth rate?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) (a) and (b) The index of in-
dustrial production 1is not computed
separately for each State ang accord-
ingly 1t is not possible to estimate the
industnial growth rate statewise during
the last three years.

Burglary in the Honse of an Army
Officer in Greater Kallash, New Delhi

8101. SHRI § M BANERJEE: Will
the Minister of HOME AFFAIRS be
pleaseg to state

(a) whether the house of an Army
Officer, who 18 posted in operational
area, has been burgled in broad day
hght on 26th March, 1973 in Greater
Kailash. New Delhi as reported in
Statesman dated 28th March, 1973;

(b) whether any investigation has
been made and {f so, the result thereof,
and

(¢) the steps taken by Government
to protect the life and property of the
dependents of the military personnel
serving in forward areas?
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THE DEPUTY MINISTER IN THE

MINISTRY OF HOME AFFAIRS

(SHRI F, H. MOHSIN): (a) Yes.

(b) Yes. The gang responsible for
this burglary was traced and jts two
members arrested. A part of the sto-
len property has been recovered and
efforts are being made to recover the
rest of the property. -

(c) As far ag possible, day and night
patrolling is being done to curb such
crimes. s |

Distribution of Cement by Delhi
Administration

8102. SHRI § M. BANERJEE:
SHRI K. LAKKAPPA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCA AND
TECHNOLOGY be pleaseq to state:

(a) whether as reported m Mother-
land New Delhi dated the 20th
March, 1973 cement was freely avail-
able in the open market at control rate
in Delhi when the Delhi Administra-
tion took over the cement distribution;
ahd

(b) if so, the reasons for taking
over the distribution of cement by the
Delhi Administration?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR] PRANAB KUMAR
MUKHERJEE): (a) No, Sir,

(b) Does not arise.

Supnly of Cement in Delhi

8103 SHRI S. M. BANERJEE:
SHRI K. LAKKAPPA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SC ENCE AND
TECHNOLOGY be pleased to state:

(a) whether as reported in Mother-
land New Delhi dated the 20th March,
1973 that bonafide users are not getting
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cement at the conirolled rate whereas
VIP permits are being issued by the
Civi] Supplies Department Delhi Ad-
ministration to the selecied persons
who are allegedly hoarding and black-
marketing cement;

(b) if so the steps being taken by
Government to ensure supply of
cement at controlled rates to users
in Delhi; and

(c) whether Government propose to
apprehend the persons who have ob-
tained bogus permits from the Civil
Sugpplies Department for hoarding and
blackmarketing in cement?

THE DEPUTY MINISTER N THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) No, Sir. The alle-
gation is denied.

(b) Doeg not arise.

(c) VYes, Sir The Delhi Administra-
tion would take necessary action, as
and when specific cases of hoarding
and/or black marketing are brought
to their notice.

Closure of Daya)} Bagh Cotton Mill,
Amritsar

8104. SHRI SAT PAL KAPUR: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Dayal Bagh Cotton
M1 Puthighar, Amritsar has since
been closed down and if so, from which
date;

(b) what are the causes for its clo-
sure; and

(¢) the number of persons who have
been rendered unemployed as a result
of the closure of thig mill?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM)- (a) and (b) The mill closed
down on 7-11-1871 mainly due to fin-
anclal difficulties, low profitabllity due
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dunand of mmr for h!xher wages,
NG At the: tima ot the closure of the
mill on . 7-11-1971, there were 93 wor-
kers on its roll. . The management of
the mill has since beep taken over by
Government, and {li is expecteg that it
_lwould'atart regular production short-
¥,

Closure of Small and Medium Indust-
ries in Punjab due to non-availability
of Pigiron and Hardcoke

8105. SHRI SAT PAL KAPUR: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE ' AND
TECHNOLOGY be pleased to state:

(a) whether most of the small and
medium scale industries in the rural
and backwarq areas of Punjab are
facing closure due to non-availability
of pig-iron and hardcoke;

(b) the number of industries closed
dowp in Punjab during the last six
months due o non-availability of pig-
iron and hardcoke; and

(c) the steps taken by Government
to remedy the situation?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) to (c). According to avail-
able information there ig no indication
of any small or medium scale unit in
the Punjab having closed down due to
a shortage of pig-iron which is freely
available, except for some very specia-
lized categories. While general short-
age of coal hag been reported from
different parts of the couniry due tn
transport bottlenecks, there is no in-
formation regarding closure of any
unit in Punjab on this account. How-
ever, the question of expeditious move
ment of coal by rail has been dis-
cussed with the State Governments and
the question of setting up of coal
dumps at important Jocations Zfor
movement of coal by rakes and even-
tual supply therefrom to industries is
presently under consideration,
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8106. SHRY K. PRADHANI: Will the
Bfimster of PLANNING be pleased to
state:

(a) the proportion: of growth of
population to that of economic deve-
lopment during the  Fourth '~ Plan
period; :

(b) the steps Government propose
to take to control growth of popula-
tion and improve economic develop-
ment during the Fifth Plan period;
and

(c) the time by which the minimum
requirements of the people living be-
low poverty level will he provided?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The annual
rate of growth of population during
the first four years of the Fourth Plan
hag been of the order of about 2.2 per

cent. The estimated annual growth
of national income in this period is
given below:
{Percent)

1969-70 . . 3

I970-7T o+ . 6

1971-72 (est.) . I1'§tn2°0

1972-73 (est) 1’5270

(b) In regard to restraint on growth
of population, it is proposed to evolve,
in the light of past experience. a more
effective package of practices, The
Fifth Plan provides as much as Rs. 560
crores for family planning. At the
same time, the Plan envisages accele-
ration of the rate of growth to 5.5 per
cent. This hag to be achieved mainly
by efforts in the following direction:

(1) an improvement in the rate of
savings and investment;

(2) more efficlent implementation
of Plan projects ang programmes;

(3) a large expansion of produc-
tive empluym_ent; an_d .
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(4) fuller utilisation of capacities
in different sectors.

Detailed policies and measureg for
this are being worked out,

(c) It 1s under examinations.

Investment in Backward Areas

8107. SHRI ARJUN SETHI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) the total investment on the
development of backward areag at pre-
sent as compared to the total invest-
ment 1n industry, ang

(b) whether the efforts for the deve-
lopment of backward areas in the
country have been negligible and with-
out much use?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) Information on total
investment in industry 1s not available
as the relevant data regarding invest-
ment specially 1n private sector become
available after considerable lapse of
time However, a list showing ihe
Central investment in industrial and
mineral projects in the Stiates ident-
fied as backward by the Panhde Com-
mittee, as also in other States is laid
on the Table of the House [Placed
in Labrary. See No, LT-4873/73]. An-
other list showing State-wise approved
provision for 1973-74 for industries is
laid on the Table of the House. [Plac-
ed wm Library See No. L.T-4873/731.
Apart from this ag per reports avail-
able, the State Governmenis have
sanctioned to over 400 unitg in back-
ward areas a sum of about Rs. 79
lakhs as 10 per cent subsidy, the total
investment in these projects being
estimated at Rs. 79 crores; the financi-
al institutions have reportedly granted
a® on 31-12-1072, concessional loan
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amounting to Rs. 38 crores to over 600
unity in backward areag ang the invest~
ment in backward areag covered by
the Rura] Industries Projects Pro-

gramme is estimated at Rs. 7.3 crores
as on 31-3-197a,

(b) 1t is evident from part (a)
that the efforts for the development
of backward areas have not been
negligible.

Sale of Tyres in Black Market

8108. SHRI ARJUN SETHI:
SHRI MAHADEEPAK SINGH
SHAKYA;

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the tyre companies are
not implementing the Government
policy and are selling nearly 50 per
cent of their production through the
tyre dealers thus encouraging black-
marketing in the country; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b) Under
the exsting arrangements the tyre
companies meet the requiremerts of
Defence, State Transport Undertakings,
Origina] Equipment Manufacturers,
Cooperative Societies and Fleet owners
having 10 vehicles or more directly.
The balance of 50 per cent of the pro-
duction of tyre companies is released
by the manufacturers for sale through
their dealers in the consuming areas.
The dealers are required to sell the
tyres wherever such orders are issued
by the State Governments, under the
powers delegated to fthem, under the
Essential Commodities Act.
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Emport of know-how opposed by
Chairman of ASomic Energy
Commission

8109. SHRI M. RAM GOPAL REDDY:
Will the Minigter of ATOMIC ENERGY
be pleased to state:

(a) whether the Chairman of the
Atomic Energy Commission has ex-
pressed his opposition to the repeated
import of know-how; ang

(b) it so, the reaction of the Gov-
ernment thereon?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF IN-
FORMATION AND BROADCASTING
AND MINISTER OF SPACE (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir.

(b) Government are in general
agreement with thig view.

Title to Membership of Scheduled
Tribes to a Person not Born of
Tribal Parentage

8110. SHRI KARTIK ORAON. Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there ig any Govern-
ment notification as an adjunct to the
Presidential Order to Article 342 of
the Constitution to the effect that a
person not being a tribal by birth with
both parents not being tribals, can be
a member of a Scheduled Tribe; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI ¥. H. MOHSIN): (a) No, Sir.

(b) Does not arise,

1805 (SAKA) Written Answers 118

Provisiong in the Coastitution for a
person to Establish his Xdentity as a
membey of Scheduled Tribe

8111, SHRI KARTIK ORAON: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there ig8 any provision
in the Constitution to suggest that it
is open for any person to lead evi-
dence in the Court of Law to estab-
lish that he or she ia a Member of a
Scheduled Tribe; and

(b) if so, the gist thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
There is no specific provision to this
effect in the Constitution. But if an
aggrieved person wishes to lead evi-
dence in a Court of Law to establish
that he or she ig a member of a Sche-
duled Tribe, this will be permissible
under the general law of the land,
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Production in Sick Textile Mills in
Punjab taken gver by Central
Government

8115. SHRI RAGHUNANDAN LAL
BHATIA Will the Mimister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND . TECHNOLOGY be
pleased to state whether the sick tex-
tile mills in the State of Punjab which
have been taken over by the Central
Government have starteq production
under Government Control and it so,
since when,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): Out of the four sick textile
mills, whose management was taken
over by Government since 31-10-1872
one mil] has started tria] production
on 28-3-1973, ang another is expected
to start production as soon as power
connection is restored. In the case of
the other two mills Governmeut have
not been able to acquire control up
till now due to stay orders issued by
the Supreme Court.
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Proposal to Provide More Facilities to
Freedom Fighters

8118 SHRI SHASHI BHUSHAN-
Will the Mimister of HOME AFFAIRS
be pleased to state

(a) whether there i1s any proposal
under the consideration of Goiern-
ment to provide more facilities to the
freedom fighters, and

(b) 1f so, the main points thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI ¥ H MOHSIN) (a) and (b).
In addition to the grant of pension to
the freedom fighters and thelr families
under the Government of India Scheme
of 1972, educational concessions to the
children and certain concessions in
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employment, the Government are now
considering the question of providing
medical facilities and setting up of
Homes for the freedom fighters.

Besides, the State Governmenis have
algo granted liberal concessions and
facilities to treedom fighters like
lump-sum payment, land grants,
monthly pension and refund of fines
ete.

Provision of Telephone Poles in DI Z.
Area, New Delhi

8119. SHRI SHASHI BHUSHAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) how many telephone connect-
1ons have so far been provided in
Sector ‘D’ of D.IZ, area, New Delhi:

(b) whether telephone poles have
not so far been provided in Sector ‘D’

of DIZ, Area, Gole Market, New
Delhi; and
(c) the time by which telephone

poles are likely to be provided in
Sector ‘D’ of DI.Z, Area, New Delhi
to provide smooth and uniterrupted
telephone service to the subs-ribers
there?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H N. BAHUGUNA):
(a) About 20 telephones,

(b) The work of providing
in Sector ‘D’ of DIZ. Area,

Market, is in progress

poles
Gole

(c) By the middle ot May, 1973.
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Role of Foreign Elements in Helping
Conspirators in India

8121. SHRI BIBHUTI MISHRA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government’s
attention has been drawn to the 1eport
in the “Times of India” dated 25th
March, 1973 page 6 colump 3 under
the heading “Ray warns conspirators
against Mrs. Gandhi”;

(b) if so, the names of the countries
taking interest in helping conspirators
against the Prime Minister of India;
and

(c) the- Government's
thereon?

reaction

THE DEPUTY MINISTER IN THE
MINISTRY OP HOME AFFAIRS:
(SHR! F. H MOHSIN): (a) Yes, Sir.

(b) and (c). Information from the
Government of West Bengal, is awaited.
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Education and Training of Adivasis
for purposes of recruitment o govern-
ment posts

8123 SHRI DHAN SHAH PRA-
DHAN Wil the Mmister of HOME
AFFAIRS be pleased to state:

(a) whether 1t 1s proposed to intro-
duce any Scheme in Delh: to import
proper education and framning to Adi:-
vass for the purpose of making their
recruitment to higher posts under the
Government of India; and

(b) if so, the main points of the
scheme and the time by which it
would be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
The following facilities for giving pre-
examination training to Scheduled
Caste and Scheduled Tribe candidates
who propose to appear for the IAS.
LF'S, and LP.8. etc., examination held
Ty the UR.S.C. are being made:—
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(i) An ampunt of Rs. 20,000 hes
been given to voluntary or-
ganisation namely the Jagii-
wan Ram Ashram Trust, New
Delhs, for providing hostel
accommodation and library
facihties to twenty Scheduled
Caste and 'Scheduled Tiibe
candidates preparng for the
examination to be held in
October, 1878 The training
15 to be given through private
institutions

(1) The Dellm Administration
have been asked to vxpand
the activities of their existing
pre-examination training cen-
tre so as to provide traiming
for those Scheduled Caste
and Tribe candidates wish to
appear for the TAS, ILFS
and IPS etc, exanmuna-
tion

There are no communities speci-
fled as Scheduled Tribes in
respect of the Union Territory
of Deli The above traming
facilities can be availed of by
those persons who are Sche-
duled Tribes in respect of
other States but are resident
in Delhi.

wor sw ¥ o« facfia agran
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Sale of various goods by Foreign Tyre
and Tube manufacturing companies jn
their names at high rates

8125. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether it has been alleged that
“Dunlop India Ltd.” “Good year India
Ltd.” and some foreign owned and
foreign controlled tyre and tube
manufacturing firms have been buying
lots of rims, locks, balls, pumps tub-
ing, solution etc., from the market at
very low prices and selling the same
under their own brand names at very
high prices;

(b) whether Government have in-
vestigated the allegations; and

(c) if so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) to (c). In August
1972, the All India Motor Unions’
Congress New Delhi had represented,
protesting against the practice follow-
ed by the foreign controlled tyre and
tube manufacturing firms, selling
through their dealers, automobile
accessories etc., neither manufactured
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by these companies themselves nor

manufactured with their technical

know-how provided to other compa-

nies. The allegation has been found

to be correct. The All India Motor

Unions Congress has also made a for-

mal complaint in this regard under

section 10(a) (i) of the Monopolies ang -
Restrictive Trade Practices Act, 1089

to the M.R.T.P. Commission,

Setting up of Cigareite Companies
with Indian Capital

8126. SHRI JYOTIRMOY BOSU:
Will the Ministerf of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to refer to
the reply given to Starred Question
No. 411 on 21st March, 1973 regarding
foreign and Indian investment in Ciga-
rette Industry and state:

(a) how many cigarette companies
have been set up during the last three
years with 100 per cent Indian capi-
tal;

(b) the total capital invested in-
these companies; and

(c) their total sales (value and
quantity), production and export till
date?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) During the Ilast three
years, three industrial licences and
fourteen letters of intent were issued
to 100 per cent Indian Companies, Qut
of these, one unit has gone into pro-
duction. The other schemes are at
various stages of implementation,

(b) The Capital invested in the unit.
set up ig Rs. 19.61 lakhs.

(c) The production as reported by
the firm was 338 million cigarettes
during 1972. They did nof export ciga.
rettes. ' Statistics regarding sales are-
not maintained by the D.G.T.D.
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Mertwrnmbigy sudtiittud by ANl Indin
Urdu Editors’ Conferemnce fof Proper
treatment to Urdu Language

8127. 8HRY JYOMRMOY BOSU:
Win the Minfster of HOME AFFATRS
Be pleastd Yo stute:

(a) whether in metorandum sub-
mitted to the Prime Minister on 6th
Murch, 1973, the All India Urdu BEat-
tors’ Corifereiice has urged the Gov-
ernment to ensure that discriminatory
treatment meted out to the Urdu lan-
guage in several Sates such as Delhi,
U.P, Bihar, West Bengal, MP. and
Maharashtra should be discontinued;
and

(b) 1f so, the
tion thereto?

Government’s reac-

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): (a) Such a me-
morandum was received by the Prime
Minister in March, 1973.

(b) The Government policy in this
regard is contained in the statement
on languages dated I14th July, 1958.
Government of India has set up a
Committee on Promotion of Urdu,
which is at present examining the
problems faced by speakers of Urdu
and development and promotion of
the language. Some of the points
raised in the memorandum arc the
same which are before the Committee
The Memorandum, is however, being
examined.

Lowest per capita income in Tehri-
Garhwal (Utiar Pradesh)

8128. SHRI PARIPOORNANAND
PAINULI: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Tehri-Garhwal iz the
District having the lowest per capita
income during all the four flve year
plans; and

(b) if so, the steps so far taken to

Bting the people of this district at yer

465 LS8,
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Wwith tompatatively Getter oft districts
in the country?

THE MINISYEIR OF 8TATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DEARIA): (a) Per capita
income estimates for Tehvi Garhwal
District for the different vlan periods
are not available,

(b) A number of steps to develop
Tehri Garhwal District have been
taken. These are contained in the
attached statement.

Statement

(1) During the Fourth Five Year
Plan Central assistance to the hill
aress of UP. including Tehri Garhwal
District is being given on a liberlised
basis in the proportion of 50 per cent
grant and 50 per cent loan. In order
to check any diversion of Plan outlays
earmarked for the hill areas to the
other parts of the State, these outlays
have been marked as “non-divertible.”
This applies to the outlays earmarked
for Tehri Garhwal as well.

(2) Tehri Garhwal district t as been
identified as one of the industrially
backward districts eligible for conces-
sional finance from the financing insti-
tutlons.

(8) A Committee of Direction for
the Development of U.P, Hfll Areas
has been set up by the Planning Coth-
mission under one of its Members
This Committee has inftisted & num-
ber of surveys, constituted Task Forees
and Working Groups and taken a
number of decisions regarding the
administrative  strengthening and
reorganisation of the U.P. Kill Areas
The Cofhmittee of Direction is also
engaging its attention on the formu-
lation of an integrated strategy for
these #aresds.

(4) The U. P; Rill Development Cor-
poration which has been set up by
the Stete Govemment is examining
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a number of proposals and schemes
which can be taken up in U.P. Hill
Areas, This Corporation has been set
up with the object of identifying pro-
jects and schemes which can be pro-
fitably taken up in Tehri Garhwal and
other hill districts of U.P.

(5) The Tehri Dam, which is being
constructed at a cost of Rs 198 crores,
is expected to produce about 600 MW
of power ang bring approximately 2.7
lakh hectares of land under irriga-
tion.

Development of Western Ghats

8129. SHRI P. R, SHENOY: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether Government have taken
up any plan for the development of
Weslern Ghats; and

(b) if so, the salient features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). In
pursuance of the objective of reduc-
ing regional imbalances and of ac-
celerating the integrateg development
of backward areas, the Planning Com-
mission discussed, in consultation with
certain Chief Ministers, the problem
of formulating a development progra-
mme for the Western Ghats Region.
It was decided that:

(a) Each of the concerned States
of Kerala, Maharashtra, Mysore, Ta-
mil Nadu and the Union Territory of
Goa, Daman and Diu would set up
a Cell which would take up the de-
marcation of areas which should cons-
titute the Western Ghats Region After
the identification of the area, this
Cell would start collecting the data
relevant to the area and would also
forward the same to the Planning
Commission along with an outline of
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the Approach o the dewplepment wof
this area.

(b) On receipt of this data from
the respective Stale Governments the
Hlanning Caommissicn would consti-
tute a technical team headed by a
Member of the Planning Commission
which would, after such further stu-
dies as may be necessary, prepare a
report on the developmerit of the
Western Ghats Region for the consi-
deration of the Planning Commission,
This technica] team would subsequent-
ly assist the State Governments in
the formulation of the plan for the
development of this area and would
also be required to watch the prog-
ress of the implementation of the
plan from time to time.

(c) The development plan, when
formulated, would form a part of the
Fifth Five Year Plan of the concern-
ed State

The work of demarcating the area
and collecting base data has been
taken up in most of the States and
the Planning Commission in pursuing
the matter with the State Govern-
ments.
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Singing of Vande Matram in Maha-
rashtra Schools

8131 SHRI BHOGENDRA JHA:
Wil the Miister of HOME AFFAIRS
be pleased to slate:

(a) whether the Government of
Maharashtra have ordered compulsory
singing of Vande Mataram in schools
by all students just like the National
Anthem;

(b) if so, the Government’'s reac-
tion thereon;

(¢) whether it is proposed to direct
all the State Governments to keep
this privilege for only the National
Anthem and while honouring Vande
Mataram and other songs, not to make
them compulsory ang obiigatory iike
National Anthem; and

{d) if not, the reasons therefor?
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THE DEPUTY MJINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI ¥. H. MOHSIN), (a) No, S8ir.

(b) Does not rise.

(c) and (d). The Central Govern-
ment have not issued any instruc-
tion making it obligatory for Vande
Mataram being sung in the schools,
Due respect should, however, be
shown to the song when it is sung
or played. This position is wel}
understood and issue of any instruc-
tions in the matter is not considered
necessary.

Suggestions of Press Commission in
Limiting Advertisement Space in
newspapers

8132, SHRI BHOGENDRA JHA:
Will the Minister of INFORMATION
AND BROADCASTING be pleaseq to
state:

(a) whether the Press Commission
had suggested that news and com-
ments should comprise sixty per cent
of the total space of a newspaper and
the rest of the 40 per cent could be
devoted to publishing advertisements:

(b) whether at present advertising
groups command nearly sixty per
cent of the space in newspapers if
so, the reasons for allowing them;
and

(c) whether there 1s any proposal to
limit the space for advertisements in
newspapers as recommended by the
Press Commisston?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) and (c). There are certain news
papers which devote nearly sixty per
cent of space to advertisements At
present it is not legally possible to
place a limitation on the space de-
voted to advertisements in newspa-

pers.
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Proposal for Doubling Silk Produc.
tion by Mysore Government

8135 SHRI G. Y KRISHNAN
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state

fa) whether Government of Mysore
have submitted a  proposal to the
Umion Government regarding the po-
tential for doubling the country’s silk
production by a ‘simple proposition of
supplying disease-free cocoon seeds’,

(b) 1f so, whether the Central Gov-
ernmen! have taken the responsibilhity
of distnbuting disease-free seeds, and

(c) if so, the broad oulines of the
decision taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI) (a) No, Sir.

(b) and (c). Do not aribe.
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. “Incentive Banus Scheme” for Emp-
loyoos of Atomic Energy Establish-
menty

8186, SHRI VISHWANATH
PRATAP SINGH: Will the Minister
of ATOMIC ENERGY be pleased to
state:

(a) whether an “incentive bonus
scheme” ig applicable to the emp-
loyees of Atomic Energy Estaplish-
ments; ang

(b) if so, the payments made under
the Scheme in the last three years?

THE PRIME MINISTER, MINISTER
.OF ATOMIC ENKERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAS!'-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
In the Department of Atomic Energy,
a scheme of incentive bonus has been
introducad for the employees of the
Tarapur Atomic Power Station.

(b) The pavments made under the
scheme in the last three years are ¢S
follows: —

Period Bonus paxd

Apri] 1970 to March 1971 Rs. 105
lakhs
April 1971 to March 1972 Nil
April 1972 to March 1973 Nil

Pay Scales of Clasg I1 and IV Emp-
loyees of Atomic Energy
ments

8138. SHRI VISHWANATH PRATAP
SINGH: Wilj the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether the pay scales of Class
II1 and Class IV employvees of the
Atomic Energy Establishments are at
par with those prevailing in the Pub-
lic Sector: and

(b) if not, the reasons therefur?

THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER

Establish.’
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OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
and (b). The atomic energy establish-
ments being Central Government orga-
nisations, the pay scales of their Class
1II ang Class IV employees are onh
par with those in other Central! Gov-
ernment offices. The question of parly
with the scales prevailing in the pub-
li¢ sector undertakings does not there-
fore arise.

Supply of Components by Public and
Private Concerns to the Department of
Atomic Energy

8139. SHRI VISHWANATH PRATAP
SINGH: Will the Minister of ATOMIC
ENERGY beo pleased to state:

(a) the number, nature ang date
of orders placed by Atomic Energy
Dcpartment with Public and Privale
sector concerns for components which
have remained unfulfilled ior mecre
than one year: and

(b) the reasonsz for delay in each

case?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
and (b). Information is being collect-
cd and will be laid on the Table of
the House.

Axport of Radio-Isotopes

8140. SHRI VISHWANATH PRATAP
SINGH: Will the Minister of ATOMIC
ENERGY be pleased to state the value
ang quantity of radio-isotopes ex-
ported by India?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDRA GANDHI) :
About 18,000 consignments of radio-
isotope preparations have been export.
ed in all since 1966. The value of
these consignments amounts to about
Rs. 20 lakhs.
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Consultative Panelg for Tribal Pro-
grammes

8141 SHRI BIRENDER SINIH
RAO Will the Miuster of INFOR-
MATION AND BROADCASTING be
pleased to state the broad outlines cf
ithe composition of the Consultative
Panels for Tribal Programmes attach-
ed to the diferent All India Radio

Stations 1n the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) There are Consulta-
tive Panels for Tribal programmes at
Shillong and Gauhaty Stations of All
India Radio and one 1s bemng consti~
tuted at Dibiugarh Station also The
Station Direclor of the Station 15 the
Chanman of the Panel and the Assis-
tant Station Director 1ts Secretary
The Panel comorises of 8 to 8 mem-
bers drawn from different walks of
hfe who daie experts in the Tribal
language/cullure concerned The {erm
of each consultative pdnel 18 two
years

Survey of UP and Haryana for Sei-
ting up Industrial Project

8142 SHR1 BIRENDER SINGH
RAQ Wit the Mim ter of INDUS
1RIAL DEVELOPMENTI AND SCI
ENCF AND TLCHNOLOGY he pleas
«d to “tate

(a) whether Govainment have 1e-
centhy undestal en my industrial cur-
vev of catun parts of Uttar Pra
desh and ITuvana for selting up new
industrial projects i those States,

(b) if s0, the outhnes thereof, and

(c) the names of the centrally spon-
sored projects which will be set up
in those States during the Fifth Plan
period?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C SUBRA-
MANIAM) (a) and (b). A Joint Ins-
titutional Study Team set up by the
Industrial Development Bank of India
has carried out, 1 1971, a survey of
the industrial potential of the State
of Uttar Pradesh, as a whole The
project ideas emanating therefrom in-
clude granulated fertiliser units, trac-
tor manufacturing units, soya bean
processing, fruit processing, cement
and scooter projects The Commuittee
of Direction 1s determuning further
course of action in consultation with
the State Government No such sur-
vey of the State of Haryana has been
carrned out

(c) The Fifth Plan 1s still {o be
formulated

News Report entitled “Plan Body
rejects Manipur's gemand for Cement
Factory”

8143 DR RANEN SEN Will the
Minister of PLANNING be pleased
to state

(a) whether the attention of the
Government has been drawn to a news
report apperaing in the Hundustas
Standard dated the 16th Februaiv
1973 under the caption Plan body
rejects Manipur s demand for ccment
factory  and

(b) 1f <0 Government-
thereon’

~eaction

THE MINISTER OF STATE IN 1HE
MINISTRY OF PLANNING fSHRI
MOHAN DHARIA) (a) and (b) It
15 not correct to say that the Planning
Commission have not agieed to the
proposal of the Manipur Government
for setting up a cement factory The
proposal was for establishing a 50
tonne per day capacity plant and this
was considered uneconomical The
State Government have  ~herefore
been advised to review the position m
the hight of the investigations current
1y m progress by the Geological Sur-
vey of India on the reserves of lime-
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stone in Manipur and other relevant
economic factors, and to make a fresh
proposal for establishing a cement
factory of a larger capacity.
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Development of Jodhpur Distri
Rajasthan 1

8147. SHRIMATI KRISHNA
MARI OF JODHPUR: Will the
ister of PLANNING be pleas
state:

(a) whether in view of the fa
Jodhpur is a border district of .

tee to suggest ways and me'
developing that district on a
basis; and 4

THE MINISTER OF STATE
MINISTRY OF PLANNING
MOHAN DHARIA): (a) and (
trict development or regional
ment is primarily the vespg
of the respective State Goverl
The Planning Commission has
posal under econsideration t
a high powered Committee
development of Jodhpur
However, considering the
probiems of this district, Ce
jects for Drought Prone 2
Integrated Dry Land Agi
Development have been ta
Jodhpur District. In additic
pur District has been identif

for .concessional finance 4
cent capital subsidy from i
ing institutions.
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Copy of Confidential Naval Orders in
possctiign of Jagota Brothers who
tresspassed into Prime Minister's
Residence

8148. SHRI LALJI BHAIL Will the
Minister of HOME AFFAIRS be plea-
sed to state:

(a) whether Jagota Brothers of
Delhi who attempted to tresspass into
Prime Minister’s residence, were also
possessing a copy of highly confiden-
tial Naval Orders dealing with move-
menis of warships;

(b) whether one of the Jagota bro-

tnere 1s a Civilan Officer in the Min-
istry of Defence; and

(¢) 1f so, the steps and precautiens
being taken by Government to stop
such ncidents and safeguard nation-
al sccunities 1n confidential pape1s?

THHE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(S'IRI F. II MOHSIN): (a) Some con-
fidential Government documentis con-
nected with the work of one of the
brother emploved as a Civillan Scien-
ufic Oificer in the Ministry of De-
fence were found 1n a brief case mn
the Car used by the Jagota brothers

for tresspassing into the Prime Dlin-
1ster’s residence.

(b) Yes, Sir.

(¢) Adequate instructions exist for
the safe custody and accounting of
classified documents. Whenever any
breach of these instructions or of de-
partmental security is brought to the
notice of the Government, necessary
action is taken against the Govern-
ment servant concerned. Unauthoris-
ed communication of informalion by
a person who might have access to
it owing to the position held by him
under the Government and unautho-
rised receipt of such information is
punishable under the provisions of the
Official Secrets Act, 1923.
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Brain drain due to the meagre facili-
..tles to Scientists the comutry

8149. SHRI RAJDEO SINGH: Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether recently an Indian
Scientist, a professor in the Bioche-
mistry department of the State Uni-
versity of New York, Buffalo recipi-
ent of this years Padama Bhushan
has bitterly criticised the administra-
tion for providing meagre facilities
to scientists in India which is the
main caus  of the bramn drain; and

(b) 1t ‘0 Governmeni’s reaction

thereto :nd steps bemny conteinplated
to 1emedv the situaion”

THE MINISTER OF INDUSTRIAL

DEVEL.OPMENT AND SCIEYNCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) and (b). It

las been reporied <o 1in some of the
Indian Press The views a‘tributed
wele presumablv his personal views,
1 ut they have been taken note of

The Gorernment are continuously
considering measures to check hiain
dramn bv improving emplovement op-
1 ntunities and also to facilitate the
return of Indian Scientists, Engineers.
cte  from ahroad Some of the
meacures already taken in this direc-
tion are given 1n the Statement lad
o the Table of the Hruse [Placed
mm Labrary See No LT-4874/731

The Governnment have also taken
the following further measures to
check the brain drain.

(1Y A sum of Rs 50 c¢rores has
been a'located in the 4th Plan for
employment of educated unemploy-
ed, of which, an amount of Rs. 20
crores has been allocated in this
year’s budget.

(2) An amount of Rs. 27 crores
has been carmarked by the Pian-
ning Commiscion for illocation to
State Governments for {nrmulating
special ‘employmen*  programmes
for which the State. will have to
contribute another Rs 27 .rores.
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(3) Financial help is rendered to
enterprising unemployed persons by
WNationalised Banks.

(4) The Planning Commission and
the State Governments are also
working out schemes for employ-
ment so that qualified persons may
not have to go abroad for lack of

employment.

(5) The Government of Indian ap-
pointed a “Committee on Unemp-
loyment” to assess the extent of
unemploment and to suggest reme-
dial measures. The Committee have
submitted an interim report om
short-term measures for employ-

ment.

Production of Energy from Industries
and Power Plants without Extra
Expenditure .

8150. SHRI RAJDEO SINGH: Will
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether according to the Nat~
jonal Productivity Council, industries
and power plants can produce an in~
credibly large amount of energy with
no extra expenditure on fuel, using a
totally new concept in fuel economy;

(b) if so, the main outlines of the
new concept; and

(¢) whether industry of any com-
plex 15 within the purview of the

new  coneept?

THE MINISTER OF INDUSTRIAL
DEVELOI'MENT AND  SCIENCE
AND TECHNOLOGY  (SHRI C.
SUBRAMANIAM): (a) According to
the National Productivity Council, if
the concept of ‘total energy’ is  ap-
plied to its logical conclusion in large
industries requiring simultaneously
large amount of steam angd electrical
power, a substantial amount of exira
electrical energy could be generated
without any increasge in the amount of
fuel spent.
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(b) The ‘total enargy’ concept in-
volves reducing the purchasad energy
requirements of an industry to a
minimum by combining the steam and
electricity demands and also by cas-
cading heat energy from one place to
the other. The total energy concept
as applied to large industries would
mean generating steam at the highest
possible pressure practicable and then
expanding this steam in a back pres-
sure turbine connected to an alter-
nator which will generate electri-
city and supply the exhaust stetam
from the back pressure turbine to the
process side.

(c) The total energy concept can be
applied with great advantage to the
following types of industries:

(i) Fertilizers Plants.

(ii) Integrated Paper and Pulp
Mills,

(iii) Refineries.
(iv) Petro-Chemical Complexes.
(v) Steel Mills.

composite Textile

(vi) Large
Mills,

(vii) Large Chemical Industries.

(viii) Large Rayon Industries

‘Krishi Darshan’ Programme of Delhi
T.V. Centre

8151. SHRI RAJDEO SINGH: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether only big and moneyed
farmers are invited to participate in
the ‘Krishi Darshan” programme  of
Delhi TV, Centre;

(b) whether only those ladies who
are residing in Delhi were invited to
participate in the said programme in
the past three years; and

{c) whether any criteria have been
fixed 40 invite farmers and specialists
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to the T.V.
gramme?

‘Krighi Darshan’ pro-

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DBARAM
BIR SINHA): (a) No, Sir. Farmers
from all sections of the community
are invited to participate in the
‘Krishi Darshan’ programme of Delhi
TV Centre.

(b) No, Sir. Participants from
Delhi and its surrounding areas fall~
ing within the service range of Delhi
T.V. Centre had been and are being
invited to participate in the pro-
gramme,

(¢) The selection of participants in
the programme is done on the basis
of their suitability for the specific
programme, experience in the field,
fluency of expression and ability to
put forward views effectively and
lucidly.
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Military Area Allowances to the Em-
ployees residing in Jamnagar

8158. SHRI D. P, JADEJA: Will the
PRIME MINISTER be pleased to
state:

(a) whether 3 memorandum was
submitted to her by the Action Com-
mittee of Employees of Central Gov-
ernment, State Government and
Semi-Government of Jamnagar re-
garding payment of military area
allowances to the employees residing
in Jamnagar; and

(b) if so, the waction taken by the
Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) Ag far as it could be
ascertained, no such memorandum has
been received.

(b) Does not arise.

Banning of Films Depicting Sex and
Violence

8154 SHRI NARENDRA SINGH-
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government propose
to introduce a legislative measure to
ban the films which cross “the toler-
able hmits” of sex and violence;

(b) if so. when; and

(¢) 1if not, the 1easons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BRODCASTING (SHRI DHARAM
BIR SINHA): (a) to (¢). The Cine-
matograph Act, 1952 and the rules
thereunder provide extensive gude~
lines to curb objectionable sex and
violence in films. The Central Board
of Film Censors have also been od-
vised to be strict in applying these
directions. There i3 no necessity of
any special legislation in this regard.
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Accelerated Economic Growth
8155. SHRI NARENDRA SINGH:

Wil] the Minister of PLANNING be
pleased to state:

(a) whether there is any proposal
to take hard decisions to achieve ac-
celerated economic growth in a frame-

. work of greater social justice and
self-reliance;

(b) if so, the main features there-
of; and

(c) the steps proposed to. be taken
in that direction?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) to
(c). For acceleration of economic de-
velopment with progress towards
social justice and self-reliance in the
Fifth Plan, a number of hard decis-
ions would be necessary. These will
pertain mostly to the following
fields:

(i) resource mobilisation;

(ii) creation and fuller utilisation
of capaecity in fields which
are crucia] for . self-reliance,
accelerated growth and im-
provement in living standards
of the masses;

(iii) reduction in inequalities of
consumption, income, wealth
and economic opportunities;

attainment and maintenance
of a reasonable balance bet-
ween prices, wages and in-
comes;

(iv)

(v) efficient and speedy imple-
mentation of Plan projects
ang programmes; and

(vi) promotion of greater regional
balance in development.

Detailed policies and measures are
being worked out andg. will be given
in the Draft Plan.

APRIL 25, 1973
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Investment ang Assets of NMonop¢
Houses ip Orissa .

8156. SHRI D. K. PANDA:
the Minister of
DEVELOPMENT AND ¢
AND TECHNOLOGY be gleased
state:

(a) the total investment and prese
assets of each of the firms of
Monopoly Houses industry-wise in tl
State of Orissa;

(b) the total profits earned by tk
Monopoly houses industry-wise; I .

(c) whether there is any prope
to bring these industries under ¢t
public sector in view of  extrei
backwardness of Orissa; and

THE MINISTER OF INDUSTI
DEVELOPMENT AND  SCIEN
AND TECHNOLOGY (SHRI
SUBRAMANIAM): (a) and (b). L
regarding the investments, assets &
profits of “houses” falling
Chapter III of the Monopciiss
Restrictive Trade  Practices
which are compild and up-dated #
time to time by the Department
Company Affairs, are not mainté
on a State-wise or indusiry=
basis. Y

(¢) and (d). Government's
trial Policy has been clarified
Press Note dated the 2nd Febri
1973, copies of which were laid ol
Table of the House in reply to
starred Question No. 281 answers
21st February, 1973.

Location of Pubiic Sector Projet
Maharashtra
8157. SHRI S. A. MURES
THAM: Will the Minister of
NING be pleased to state: ;
[
(a) whether Government of
rashtra have accused the ceqi
adopting a step motherly atti
wards that State in deciding t
ation of Public Sector Projects
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(b) whether attention of the Gov-
ernment has been drawn to the paper
on the “approach of Maharashtra
State to the Fifth Plan”; end

(¢) it so, the main features thereof
and the reaction of the ¢entre there~
to?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHR! MOHAN DHARIA): (a) ¢to
(¢). The matter is under examination
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Opening New Uhits by M/s. 1. Sione
& Co. (India) Private Kid, Calutia

8159. SHRI SAMAR GUHA: Will
the ister of INDUSTRIAL Df.
VEL AND SCIENCE AND
TRCHNOLOGY be pleaisd to reter to
the reply given on 20th Deceinber,
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1872 to Unstarred Question No. 5200
regarding shifting of J. Stone & Co.
(India) Ltd, outside West Bengal
and state:

(a) the reasons why J Stone & Co
(India) Ltd., Calcutta has been per-
mitted to open a new unit at Thana
gyuuz;lex (Mahsdrashtrg) by his Minis.

’

(b) whether the gestation period of
manufacturing Navigational Aids in
the proposed Thana Unit will cost the
Government eftormous foreign ex-
change; )

(c) whether J Stene & Co. has ali
the facilities for expanding the exist-
ing umt in Calcutta;

(d) whether Government consulted
the Government of West Bengal 1in
regard to the desirability of allowing
fight of capital, acquired 1n West
Benga] by J Stone & Co., and

(e) if not, the reasons therefor and
if so, the reaction of the West Bengal
thereto”

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  SCIENCE
AND TECHNOLOGY (SHRI C
SUBRAMANIAM): (a) to (e) An in-
dustrnal licence has been 1ssued to
Messrs. J Stone & Co (India) (Pri-
vate) Ltd, for establishing a new in-
dustryal undertakmg for thé manufuc-
ture of Navigational Axds in thie Siale
of Maharashtra on the basis of an ap-
plication made by the party and after
due consideration of the merits of
the case As the party had sought the
location specifically in Mahavashtra
only, the question of consulting the
Government of West Bengal did not
arise The Government of Maharashtra
was, however, consulted int accordance
with the usual practice in such cases
It is opepn to an entrepréneur to ap-
ply for setting up & new umdertaking
in any part of the country, ¥ he s
otherwise elfigible under the licensing
policy of Government,

M/s J. Mone & Co. (India) Led.
h4d, hdwever, steted that they have
in mind other proposals which wimid
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be implemented using their existing
facilities at Calcutta.

Enquiry intp functioning of J. Stome
& Co., (India) Private Ltd, Calcutia
in Thana area (Maharashtra)

8160. SHRI SAMAR GUHA: Wil
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Licence No. L-S(4)/
101/LEE/72, dated 22nd August, 1972
was issueq for production in Thana
area of Maharashtra for manufacture
of navigational aids to the tune of
Rs 1.2 crores, 5 days after the consent
of the Controller of Capital, to Messrs.
J. Stone & Co (India) Private Litd,
Calcutta;

(b) whether the said company with-
out establishing any new unit there
15 working under the name of BEMAG
ENGINEERING MANUFACTURING
CO LTD., with the help of the
British principal of J Stone & Co
and whether there is no land or strue-
ture 1n the name of J. Stone 1n Thana
area;

(c) whether the “Bemag & Co.”
got the factory plot on annual rental
basis from another company and that
all technical, financial and secretarial
help including supplies of raw mat-
erials and machineries are provided by
J Stone & Co. of Calcutta; and

(d) whether Government will in-
stitute an enquiry into the matter; if
not, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) The consent
order was issueq by the Controller of
Capital Issues on  28th July, 1972,
whereas the industrial licence was
issued on 22nd August, 1972, The
value of fhe turnover covered by the
Industrial Licence as estimated by the
mpany is of the order of Rs. 72,50

s,
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(b) to (d). The information is being
collected.

Expeditious expansion of J. Stone &
Co. for Saving Foreign Exchange

8161. SHRI SAMAR GUHA: Will
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Government have
issued licence to J. Stone & Co. of
Calcutta for manufacture of Rotary
Switches and  gsystem relays, sub-
mersible pumps and spares, auto-
matic door gear for railway and Road
Bushes and Bottle Level and clean
lines inspections appliances worth
over Rs. 200 crores;

(b) whether the Company which is
operating in a different name as
“Bemag & Co.” has been permitted to
mmport the above manufactures; and

(c) whether by expeditious expan-
sion of J Stone & Co in Calcutta,
the foreign exchange for import of
the above manufactures can be sav-
ed?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) No, Sir.

(b) Information is being collected

(c) In view of the reply given to
part (a) above this question does not
arise. This would however be kept
in view when a decision is taken on
the different applications from the
Company.

Conversion of J. Stong & Co., Calcutta
into Public Ltd.,, Co.

8162 SHRI SAMAR GUHA: Will
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Government of
Indja, Department of Company Affairs
issueq in August, 1972 permission to
J. Stone & Company of Calcutta to
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convert itself into a Public Limited
Company without due consideration of
the requirement of 40 per cent equity
share for the Indian Public;

(b) if so, whether all the rules re-
garding enquiry share have been ob-
served hy ]. Stone & Company;

(¢) whether, while issuing the per-
mission for converting the same com-
pany into a public limited company
outside West Bengal, the Government
o! West Bengal were consulted;

(d) 1f not, the reasons therefor;
and

(e) if so, the reaction of the Gov-
ernment of West Bengal thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) to (e).
Conversion of a private company into
a public company does not require
the approval of the Government un-
der the Companies Act. However,
the company was accorded consent
on 26th July, 1972 by the Ministry of
Finance, Controller of Capital Issues,
for the public issue of fresh capital
with the main object of securing
Indian participation to the extent of
40 per cent. in the share capita] of
the company. It is understood that
the company has initiated action ac-
cordingly. It is also understood that
the company has not applied for
shifting of its Registered Office from
West Bengal to any other State.

Fleld Publicity in Hilly Areas

8163. PROF. NARAIN CHAND
PARASHAR: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) whether there is any plan for
field publicity in the hilly areas of the
Country in general and the State of
Himachal Pradesh and Union Terri-
tory of Arunachal Pradesh in parti-
cular, to promote national unity and
national preparedness; and

fh) if go, thg broad outlines of this

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). The fol-
lowing are the broad outlines of the
plan for field publicity in the hilly
areas of the Country in general, and
the State of Himachal Pradesh and
Union Territory of Arunachal Pra-
desh in particular, to promote nation-
al unity and national preparedness:—

1t Man featureus

(i) Emphasis on national unity
with respect for the cultural
identities of the local com-
munities,

(ii) Projection of the image of our
defence forces and creating a
sense of security and defence
preparedness.

(iii) Promotion of nationa] deve=-
lopmental effort with special
attention to introduction of
modern ideas, such as re-
placement of shifting culti-
vation by settled cultivation.

(iv) Priority in establshment of

additional publicity units.

1{. Some publicity approaches and
highlights:

(i) Special border units are form-
ed to facilitate intensive pub-
licity work.

(u) Light-weight equipment is
supplied to enable access to
interior areass and higher al-
titudes.

(iili) Footmarches are made to re-
mote areas.

(iv) Collaboration is maintained
with Central agencies operat-
ing in the border areas es-
pecially for intensive campai-
gns,

(v) Special emphasis is laid on
song and drama programmes,
to combine message with en-
tertainment,
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(vi) Local personnel is recruited
to man fielg units.

{vii) Conducted tours are organised
for representative pon-offi-
cials from the areas, to places
of development and histori-
cal interest in other parts of
the eountry.

‘wiii) Special publicity material is
commussioned including films,
posters, calendars, etc. For
example the following special
films have been produced (a)
Nav Gaash, Nav Aash (New
Life in Kashmir Vally) mn
Kashmiri, (b) India Goes to
Polls in Kashmir1 (based on
the 1972 General Elections)
for use 1n Jammu and Kash-
mir, (¢) ‘Mizo Memoirs’ 1n
Lushair and Enghsh, based on
a conducted tour of non-offi-
cials from Mizoram in 1971;
(d) A Tour to Remember’ in
Enghsh based on a conducted
tour of non officials from
Arunachal Pradesh in 1972
The special printed material
has included (a) a special
calendar 1972 fo1  Mizoram,
(b) a modified version of the
national calendar 1973  for
Nagaland; (c) specia] calen-
dars 1972 and 1973 for Jammu
and Kashmir; (d) a weekly
newsletter in Lushai issued
from Aijal from August 1972;
and (e) several special pos-
ters, pamphlets, etc, for
Jammu and Kashmir

(ix) Lecture tours by prominent
opinion-leaders are arranged

(1) Hunachal Pradesh has 5
desh and Arunachal Pradesh

(1) Himachal Pradesh has a 5
Central Field Publicity Units
Programmes ip the terrain of
Lahul, Spiti and Kalpa are
given specia] attention.

(2) Arunachal Prodesh has 11
Central Field Publicity Units.
The units uridertéke frequent
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footmarches ty inmterior areas.
A film, “Tour to Rememiber’,
based on a conducted party
comprising representative
non-offiefals, in¢luding
women, from all the five &is-
tricts of Arunachal Pradesh
has been produced for pub-
licity use. Another film on
changé-over from ghifting
cultivation to improved agri-
cultural methods has been
sponsored, and is under pro-
duction. Loctal personnel
have been recruited to 9 out

of 12 posts of Field Publicity
Officers.

‘Film Production in Regional Langu-
ages not included in the Constitution’

8164 PROF NARAIN CHAND
PARASHAR: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) whether steps are being taken
to encourage films in the regional
languages which are still not includ-
ed in the 8th Schedule to the Con-
stitution, go as to cater to the interest
of the 1illiterate masses who do not
speak any of the recognised languages,

(b) whether any plan has been

drawn up for ths purpose; and

(c) if so, the main outlines of this
plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR!I DHARAM
BIR SINHA): {(a) to (c). The film n-
dustry is in the private sector and
the production of films depends on
the initiative of private individuals.
While institutions of National Awards
for films in varfous Indian languages
has promoted the making of films in
various regional languages, there is no
question of drawing wp a plan for jn-
creasing the number of filmg produc-
ed in pertioular languages.

The break-up of filmg produced fn
Isnguages not includied In the &h
Schedule of the Constitution and €W
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tifled by the Central Board of Film Censors during 1970, 1971 and 1972

is as follows:

Feature  Short  Feature Short  Featuwre Short

t Bhojpuri X

2 Chhatisgarhi 1

3 Coorgi 1

4 Konkani . I 1

5 Manipuri X

6 Maithili . 4

7 Nepali )

8 Thai 2 1

9 Tulu 2 .. 2

Provision of Staff Quarters to P. & T.
-~ €mployees in Postal Divisious of
India

8165. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the names of the postal Divis-
joms in each Circle of the country
where the P. & T. employees have
been provided staff quarters by Gov-
ernment;

(b) the number of the Divisions
Circle-wise where staft quarters are
proposed to be provided during the
next Five Year Plan; and

(c) the percentage of employees
who have been provided residential

465 L.8—~8.

accommodation by Government as on
81st March, 19737

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHU-
GUNA): (a) The statistics are main-
tained Circle-wise and not Postal
Division-wise. The Circle-wise list of
quarters provided in the country to
the P. & T. employees is at the attach.
ed statement.

(b) The allocation of funds have not
yet been decided for the next five
year plan. The number of quarters
in each circle will depend upon the
allocated smount.

(c) The percentage of P. & T. em-~
ployees who have been produced with
quarters is 7.1 as on 8lst March,
1978 for the country as a whole.
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Staff Quarters as on 31-3-72 Circlewise

SL P&T Cirk 3'?:‘;1“ No.
including

rented

ones.

1. Andhra 2450
2. Assam . 1424
3. Bihar 2139
4. Gujrat . . N 2349
5. Jammu and Kashmir . 59
6. Kerala . 827
7. Madhya Pradesh . . 1429
8. Mgharashtra . 2211
9. Mysore . 1386
10, Orissa 954
11, Punjab . 2361
12, Rajasthan 996
13, Tamul Nadu . 2750
14. Uttar Pradesh - 2288
15. Wust Bengal 2019
16. Delhi 2758
Total 28400

Note : The figures include those in the

Telephone District located within the geo-

phical are of the P&T Circle. e.g. the

f of Maharashtra Circle include quarters

%ismbay, Poona and Nagpur Telephone
(N

Development of Communication in
Union Territory of Arunachal

8166. PROF, NARAIN
PARASHAR: Will the

CHAND
Minister of
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COMMUNICATIONS be pleased 1o
state:

(a) the total number of sub-Post
Offices, Public Call Offices and Com-
bined Offices in the Union Territory
of Arunachal Pradesh;

(b) whether communication servi-
ces are very poor and if so, whether
any plan has been drawn up for the
development of communications in the
Union Territory of Arunachal Pra-
desh; and

(c) if so, the broad outlines of the
plan?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) Sub Post Offices—23

Public Call Offices—Ni~

Cobined Offices—1%

(b) and (c). The following pro-
gramme has been drawn up for the
development of Posts and T-zlegraphs
facilities in this Union Territory for
the year 1973-74:

Postal facilities:

(i) Opening of new post offices—
12.

(1i) Frequency of delivery of mails
in the villages is proposed to
be improved as indicated be-

low:
No. of villages get-
ting delivery service
Present Proposed .
Daily ; 132 250
Tri-weekly : . 219 266
Bi-weekly : 117 8o
Weekly : . 2236 aro8
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(i) Upgrading of

Brach Fost Office

to Sub-Post Office . 6
(iv) Planting of new

)letterno:nes. . 22
Telecommunications facilities
(1) Opening of P.C.O0s, . b4
(i) ing of Com-

b?&edmgfﬁoe . 2
. 0ps

ne Ex-
changes. . . 4

In addition, the following proposals
are under examination:—

(1) Provision of Ten-Wirelss tele-
graph circuits.

(11) Provision of three Radio Tele-
phone circuits.

(1i1) Provision of three VHF sys-
tems.

(1v) Opening of a 200 lLines Tele-
phone exchange at Itanagar,
the new capital of Arunachal
Pradegh.

Recrultment of Postal Clerks in Hima-
chal Pradesh during 1972-73

8167. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the total number of postal clerks
recruited in the State of Himachal
Pradesh during the financial year
1972-73 in the Postal Department, for
all the four Postal Duvisions;

(b) the number of persons appoint-
ed in each of these Divisions during
this period; and

(c) the number of posts lying
vacant in each Division as on 3lst
March, 19787

166

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):

(=) . . . . 96

(b) Mandi Dyv. . . 26
KangraDiv. . . . 4¢
Simila o . . 43
Hamirpur . . . X
Total . . . 114

(c) Mandi Div. . . Nil.
Kangra Div. . . . 10
Smmla Div. . . . 7
Hamurpur . . . 32

(departmental and also outside candi-
dates have been allotted from r . it-
ment of 72 and first half yea: . re-
cruitment of 1973 to fill in these
vacant posts).

Agencies for providing guidance to
new Investors

8168. SHRI P, NARASIMHA
REDDY: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased {o state:

(a) whether the present arrange-
ments and agencies are adequate for
providing guidance to new investors in
creating additional capacities in exist-
g industries or for promoting new
lines of production; and

(b) whether Governmeni propose
to strengthen and streamline the
arrangement to yield better response
and results?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA.
NIAM): (a) and (b). In order to en-
large and intensify a variety of posi-
tive measures designed to promote the
growth of small and medium entre-
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preneurs, Government have recently
set up a 12 man Committee. Govern-
ment also intend to issue shortly
Guidelines for Industrial Licences
which will facilitate the creation of
additional capacities in existing indus-
tries as well as promotion of new lines
of production,

Request by the All India Confedera-

tion of Central Government Officers’

Association to P.M. to convene a neet-

ing to evolve a Policy for General
Austerity

8169. SHRI P. NARASIMHA
REDDY. Will the PRIME MINISTER
be pleased to state:

(a) whether the All India Confe-
deration of Central Government Offi-
cers Association has, in respoase to her
call for voluntary restraint on
demands by the higher income groups,
requested her to convene a ineeting
of the representatives of the Confe-
deration and its constituent units to
evolve a practical framework for
general scheme of austerity; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) No communication containing such
a request has been received from the
All India Confederation of Central
Government Officers’ Associations.

(b) Does not arise.

Cement famine in Bombay

8170. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state: :

(a) whether the attention of Gov-
ernment has been drawn to the news
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whichu appeared in Hindstan Standard
dated the 3rd March, 1973 under the

caption “Cement famine in Bombuy”;
and

(b) if so, the reaction of Govern-
ment thereto and the steps taken by
Government to remedy the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). The re-
port in the Hindustan Standard of the
8rd March, 1978, regarding the alleg-
ed cement famine in Bombay is not
correct. as according to the infoima-
tion available to the Government, the
despatches to the Bombay City have
increased from 5.37 lakh tonnes in
1970 to 7.12 lakh tonnes during 1972.
The supplies during the first quarter
of 1873 are also of the same level. In
view of the power cuts enforced by
the State Governments, and the con-
sequent fall in the total production
available, it will not be possible to
step up despatches to levels higher
than what was made during the ear-
lier years.

The State Governmeénts have been
requested to take necessary measures
to control distribution such as licen-
sing of stockists issue of cement
against permits etc., under the Essen-
tial Commodities Act. They also have
the necessary powers under this Act
to proceed against unsocial elements
indulging in black-marketing or
hoarding, if specific instances are
brought to their notice.

Some Newspapers in Rajasthan with-
out Newsprint Quota

8171. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether some small newspapers
in Rajasthan have not been allotted
the required quota of newsprint;
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(b) i so, the reasons therefor; and

(¢) when full quota of newsprint is
being released for these newspapers?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to (c). Al small
newspapers published from Rajasthan
which had applied for newsprint, and
applications in respect of which were
complete in every respect, have been
allotted the entire quantity of news-
print to which they were entitled
under the revised Newsprint Policy for
1972-73. Newspapers which had not
furnished the necessary information
have bheen requested to do so and
their cases will be finalised and news-
print allotted on receipt of the infor- )
mation.

Clasg I and Class I Officers in the
Personnel Policy and Planning Wing
tion from other Ministries

8172. SHRI NAWAL KISIIORE
SHARMA: Will the PRIME MINIS-
TER be pleased to state:

(a) the number of Class I and Class
II officers in the Personnel Planning
Wing of the Cabinet Secretariat on
deputation from different Ministries;

(b) the number of such officers who
have completed or are likely to comp-
lete theiwr deputation in 1973;

(c) what are their terms of deputa-
tion; and

(d) whether a phased programme
has been drawn up by the Cabinet
Secretariat to enable such officers to
return to their parent offices on comp-
letion of their deputation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND

VAISAKHA 5, 1895 (SAKA) Written Answers

%0

IN THE DEPARTMENT OF PERSON.
NEL (SHRI RAM NIWAS MIRDHA):
(a) Five Class I officers are working
in the Policy end Planning Division
on an ad hoc basis pending finalisa-
tion of the recruitment rules. All the
five appointments have been approv-
ed by the UP.S.C.

(b) One officer will complete his
deputation period in October, 1973,

(c) The officers are governed by the
general deputation terms prescribed
by the Mmistry of Finance.

(d) Yes. The officers will be re~
verted on completion of their deputa-
tion period.

Pessonnel Policy and Planning Wing in

in the Cabinet Secretariat having the

same functions as the Department of
Personnel

8173. SHRI NAWAL KISHORE
SHARMA"* Will the PRIME MINIS-
TER be pleased to state:

(a) whether the Department of Ad-
mimstrative Reforms has been trans-
ferred to the Cabinet Secretariat
recently and the erstwhile Depart-
ment of Personnel has been named as
Department of Personnel and Adminis-
trative Reforms;

(b) whether there exists a separate
Personnel Polhicy and Planning Wing
in the Cabinet Secretariat having more
or less identical functions and the set
up, resulting in a bottle-neck in the
implementation of the important re-
commendations of the Administrative
Reforms Commission;

(c) whether Government would
consider to minimise the criticism of
bureaucracy; and

{d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) Yes, Sir.
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(b) The Personnel Policy and
Planning Wing and the Admiuistrative
Reforms Wing have clearly defined
functions. The ARC's Report on Per-
sonnel Administration is being exclu-
sively dealt with by the former Wing
and there is no bottle-neck in the
implementation of the recommenda-
tions on personnel policies of the ARC
because of the Policy and Planning
Wing.

(c) Since no specific criticism has
been mentioned, it is not clear what
is expected of the Government.

(d) Docs not arise.

Setting up of Cement Factories by
State Industriaj Development
Corporations

8174. SHRI BAKSI NAYAK: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have
decided to give priority to applications
from the State Industrial Develop-
ment Corporations for setting up new
cement factories;

(b) if so, the number of applications
of the Corporations approved during
the last three years; and

(c) the extent to which cement pro-
duction in the country is likely to be
increased after setting up of the
proposed factories?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Preference is
given to applications from the State
Industrial Development Corporations
for setting up new cement factories.

(b) 10,

(c) 2.2 million tonnes,
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Take over of Avodhya Textile Mills,
Delhi

8175. SHRI K. 8. CHAVDA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Ayodhya Textile Mills,”
Delhi has been taken over as one of
the sick mills;

(b) whether the Supervisory staff of
this mill are enjoying unfettered
rights to spend large amounts of
money without any proper audit check
and control; and

(c) if so, the steps Government pro-
pose to take to ensure that there is
proper financial control in the interest
of the mill?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) Yes, Sir.

(b) No, Sir.

(¢) Does not arise.

Downgrading National Commitiee on
Science and Technology from its
original status

8176. SHRI INDRAJIT GUPTA:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the reasons for downgrading
the NCST from its original status of
being a cabinet subject directly under
the Prime Minister;

(b) whether this signifies a diminu-
tion in NCST's priority in the system
of apex planning; and

(c) whether there is any proposal
to include representatives of scienti-
fic workers’ unions and professional
scientific socleties as members of
NCST?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
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TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (b). The NCST con-
tinues to be the apex body to advise
and assist Government in all matters
concerning promotion of science and
technology and their application to
the development and security of the
nation. As regards planning, the Com.
mittee has the mandate to prepare and
up-date a National Science nnd Tech-
nology Plan as an integral part of the
socio-economic development plan, Its
predecessors namely, the Committee
on Science and Technology and the
‘Scientific Advisory Committee to the
Cabinet had no such mandate and, as
such, the NCST is concerned with
planning exercise in a broader role,
To provide policy gmdance to the
NCST for the developmen{ of Science
and Technology in the country, the
Standing Group of Ministers on
Science and Technology headed by the
Prime Minister has been set up. In
view of this position, the Government
does not subscribe to the view that
there has been any dowrgrading in
the status of the NCST.

(c) No, Sir. There is no organiza-
tional representation on the NCST.
The members of the Commitiee are
renowned working scientists, who have
been taken in their individual capa-
cities.

Indian Scientist in the Soviet Scienti.
fic Expedition to Antarctica

8177. SHRI INDRAJIT GUPTA:
‘Will the Minister of SPACE be pleas-
ed to state:

(a) whether Shri Paramjit Singh
Sehra a Research Scientist at the Phy-
sical Research Laboratery, Ahmeda-
bad, had accompanied a Soviet Scienti-
fic Expedition to Antarctica in 1972;

(b) if so, whether he is the first
‘Indian Scientist to have visited Antar-
ctica; and

(c) whether any Official recegnition
of his feat has been given and any
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encouragement for the further pursuit
of his research in this sphere?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTFR OF
ELECTRONICS, MINISTER OF IN-
FORMATION AND BROADCASTING
AND MINISTER OF SPACE (SHRI.
MATI INDIRA GANDHI): (a) Yes,
Sir.

(b) Yes, Sir, on the basis of infor-
mation available to the Department of
Space.

(c) Shr1 Paramjit Singh Sehra who
returned to India in February 1973
is engaged in research work in upper
atmosphere physics for which he is
utilising the data collected during the
expedition. The question of any re-
cognition can arise only after the re-
search work is completed.
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Increase in the cases of murder
Robberies, illegal distillation in Sarai
Rohilla, Delhi

8181 DR LAXMINARAIN PAN-
DEYA Will the Minister of HOME
AFFAIRS be pleased to .tate:

{(a) whether the cases of murders,
robberies, illegal distillation, thefts
and illegal encroachment on pubhc
land have mcreased in greater num-
ber in Sarai Rohilla in comparison to
other areas of the Union Territory of
Delh,

(b) whether several social organisa-
tions of the area had submitted a
memoranda against the SHO Sarai
Rohilla Police Station, /

(c) if so, whether the authorities
1ssued the transfer order to the SHO
and subsequently withdrew the orders
and if so, the reasons therefor, and

(d) whether such act on the part of
the authorities has resulted in further
deterioration of the law and order
situation in the area”

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) (a) No

(b) No
(c) No

(d) The law and order situation m
the area withun the jurwsdiction of
Police Stafion Sarai Rohilla, Delhi, is
well under control,
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Minlmmn Needs Programme

8182, SHRI K. LAKKAPPA:
SHRI P, M. MEHTA:

Will the Minister of PLANNING be
pleased to state:

(a) whether all the States have since
gent their proposals for the minimum
needs programme;

(b) the names of the States which
have sent their proposals by now and
the amounts demanded by them; and

(c) the amount proposed to be allot-
ted by the Central Government to
each State under this programme?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). The
proposals in regard to the Minimum
Needs Programme have 30 far been
received from 16 States and 4 Union
Territories as indicated below:

Name of State Fifth Plan
outlay
pro;(:ﬁ:?d
crores.)

] 2
Assam . 218-09
Gujarat . 29955
Haryana . . . 282-33*
Himachal Pradesh . 172°29 *
Jammu 8. Kashour . . 185-87 ~
Kerala . . . 778-84
Madhya Pradesh . 830-20
Mabarashtra . . 69808
Manpur . . . 109-83*
Nagaiand 27°39
Orissa . . . 58934
Punjeb . . . 2Y7° 00
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Rajesthan . 625+ 28
Tamil Nadu . . . . 118173
Utter Pradesh . . . 10858-36
West Bengal . . . . 687°94
Arungchal Pradesh . . 6365
Chandigarh 1085
Dadra & Nagar Haveli 324
Goa, Daman & Diu . . . 8 12
8108 48

» have been received in_respect
of four sectors only e.g. Rural
ficauon, Rural

Roads,
cation and Rural Water Supply.

Edu-

(c) The Approach document to the
Fifth Plan indicates a total outlay of
Rs. 3300 crores for the Minimum
Needs Programme for the country
However, a decision regfrding final
allocation of funds to Stateg will be
taken after the present series of dis-
cussions with the respective State
Gevernmens have concluded.

New self-inking Roller Franker

B8183. SHRI P. M. MEHTA:
SHRI P. GANGADEB:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

>

{a) whether the Post andl Telegraph
Department is going to launch a new
self-inking roller franker to replace
its old style Ink and hang’ variety for
post marking mails;

(b) whether the research and deve-
lopment wing of thé Department is
testing two roller frankers from Bri-
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tain and Japan and is also making a
new one of its own; and

(c) if so, when the test rollers are
likely to be introduced in the Post
Office and the advanlage thereof?

THE MINYSTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) to (c). A new self-inking Roller
Franker which will ensure easier and
better post marking is under develop-
ment. Samples of Roller Franker
from Japan, Britain and other coun-
tries have bene brought and efforts
are being made to develop a Roller
Franker. It will take some time be-
fore it is fully developed and intro-
duced.
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8184. SHR1 SHRIKISHAN MODI;
SHRI P. M. MEHTA:

Will the Minister of HOME AF-
FAIRS be pleased to state whether the
tribal people in Tripura live in com-
pact areas or are scattered all over
the States as revealed in the census
report? -

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): The tribal
population of Tripura is scaitered all
over the State as the following figures
of the 1971 census would indicate:

State District/Sub~-Division Total  Scheduled
Population Ti»
Population
S S 2 3
TRIPURA STATE . . . 1,556,342 450,544
1. West Tripura Distt. 751,605 : 198,878
Sardar Sub-Division . . - . 472,729 _ 115940
Khowai Sub-Division . 177,999 71,701
Sonamura Sub-Division . . . 100,877 [ 11,237
2 North Tripura Distt. . . . . . . 405,009 108,547
Kamalpur Sub-Division . . . . . 88,435 2s,801
Kailasahar Sub-Division . . . . 141,181 435090
Dharma-nagar Sub-Division. . e + W 175,393 39,656
3 South Tripura Distt. . . . . 399,728 143,119
Udaipur Sub-Division . . . . . 124,207 31,194
Amarpur Sub-Division . . . . 78:453 50,874
Belonia Sub-Division . . . . . 138,134 36,454
Subroom-Sub-Division. . . . 58,934 24,597

Sourcg : Census of India, 1971, Series 1—India, Paper:1 of 1972 (page 69).
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Inter-cultural appreciation between
Indias Cinema and World Cinema

§185. SHRI P. M, MEHTA: Will the
Minister of INFORMATION AND
BROADCASTING be pleaSed to state
whether Government propose to
arrange National and International
expositions fo project Indian Cinema
abroad and bring about ifitercultural
appreciation between the Indian
<Cinema and the World Cinema?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): Yes, Sir. Government
propose organising international film
festivals in India and have in the past
been arranging expositions of Indian
cinema abroad. A festival of National
award-winning films is also staged
every year. It is a part of a continu-
g activaty.

Request by Rajasthan Government to
Increass Prometion Quota of Rajasthan
Administrative Services in ILAS.

8186. SHRI P. M. MEHTA:
SHRI P. GANGADEB

Wil the PRIME MINISTER be
pleased to state:

(a) whether Rajasthan Government
have requested the Centre to ncrease
the promotion quota of the Rajasthan
Administrative Services in LA.S,;

{b) if so, by what percentage they
have requested for increase; and

(c) whether Union Government have
acceded to their request?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
{a) In reply to a circular from the
Central Government seeking the views
of the State Governments on ihe re-
commendation of the Administrative
Reforms Commission contained in its
Report on Personnel Admunistration”
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that the quote of vacancies in Class
I to be filled by promotion be in-
creased upto a maximum of 40 per
cent, where the existing quota fell
short of that percentage, insofar as
that recommendation pertamned to
promotion from the State Services to
the All India Services, the Govern-
ment of Rajasthan had stated that it
agreed with the recommendation.

(b) The State Government was of
the view that the percentage of promo-
tion quota of Rajasthan Administra-
tive Service and the other State Ser-
vices Officers to the Indian Adminis-
trative Serv ce, should be increased
from 25 to 40

(¢) The matter 1s under considera-
tion of the Central Government.

News-Report Entitled “Faulty Planning
Delays Profits”

8187 SHRI R. V. SWAMINATHAN:
Will the Minister of PLANNING be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn to news-report
in the Hindustan Times dated the 25th
March, 1973 under heading “faulty
Planning delays profits”; and

(b) it so, what is Government’s re-
action thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA). (a) Yes, Sir.

(b) For effective implementation of
projects, 1t js necessary to have them
well planned and properly appraised
before inclusion in the Plan. It is also
essential to monitor their implementa-
tion in a systematic manner. Plan-
ning Commission has, therefore, sget
up a Project Appraisal Division and a
Monitoring Division with these tasks
in view.

Inclusion of Nepali Language in
Eighth Schedule of the Cogstitution

8189. SHRI VARKEY GEORGE: Will
the Minister of HOME AFFAIRS he
pleased to state:
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(a) whether Government have con-
gsidered to include the Nepal language
m the Eighth Schedule of the Con-
stitution; and

(b) 1f so, the facts thereof and the
time by which 1t 1s hikely to be includ-
ed in the hist?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) and (b).
A reference 1s invited to the statement
made by the Prime Minister m the Lok
Sabha on 15th March, 1973, on the sub~

ject,
Distribution of Cement in Big Cities

8190 SHRI VARKEY GEORGE
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state,

(a) whether any stern measures
have been taken by Government for
Cement distribution in the country and
particularly in b.g cities, and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE.
VELOPMENT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) and (b).
In view of the restricted ava:labiiity of
cement due to power cuts imposed by
the various States and the need to
conserve maximum supplies for impor-
tant developmental projects, the cement
industry has been directed to earmark
80 per cent of their production for
supply to Government Departments.
Another 10 per cent has beer. earmark.
ed for supply to bulk consumers hke
orgamsed indusiries, pnivate hodies
etc The balance of 30 per cent will
be distributed to the public through
dealers appointed by the cement pro-
ducers. Each State has been advised
about the maximum sunply that they
can expect in these three categories
and they have been requested to im-

APRIL 25, 1973

Written Answers 18

pose suitable control measureg {o re-
gulate the distribution of the available
supplhes to the public. Powers have
also been delegated to the States under
the Cement Control Order, 1067 to fix
retail price and under the Essential
Commodities Act to introduce licens-
ing of dealers and regulate issue of
cement by permits etc. Under the
Essential Commodities Act they have
also necessary powers to take action
against unsocial elements in the trade.

Agreement Between LT.I. and East
African P. and T. Corporation

8191. SHRI M. M. JOSEPH: Will

the Minister of COMMUNICATIONS
be pleased to state:

(a) whether any agreement hagd
been reached between the IT.I. and
East African P, & T. Corporation for
the supply and nstallation of telephone
exchange equtpment; and

(b) 1if so, the main features thereof
and the progress achieved in this re-
gard?

THE MINISTER OF COMMUNICA-
TIOB.IS (SHRI H N. BAHUGUNA):
(a) Yes.

(b) The East African P, & T. Cor-
poration, an organ of the East African
Community (comprising Kenya, Ugan-
da and Tanjania), have placed orders
through Crown Agents, London, worth
Rs 67 lakhs for supply and installa-
tion of telephone exchange equipment
for seveal towns in the three coun-
tries The order is at present in the
engineering and procurement siage.
The delivery of equipment is expecterd
to start 1n October, 1973 and will be
completed by April, 1875. The instal-
lation work is scheduled to start in
February, 1074, and will be over by
October, 1975.
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Amendment of Section 304-A of Indian
Penal Code in order to give deterrent
Punishment to Offending Drivers

8193 SHRIMATI SAVITRI SHYAM
Will the Mmister of HOME AFFAIRS
be pleased to refer to the reply given
to Starred Question No 339 on 6th De-
cember, 1972 and state

(a) whether Section 304-A of Indian
Penal Code has been amended in order
to give deterrent punishment to the
oftending drivers, and

(b) 1f not, the time by which the
above section will be amended m order
to give a deterrent punishmeat to
erring drivers?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA)
(a) and (b) It is proposed to amend
section 304-A of the Incdian Penal
Code, 1860, so as to Increase the
punishment of imoprisonment for the
offence of causing death by negligence
from 2 years to 5 years A provision
to this eftect has already been includ-
ed in the Indian Penal Code (Amengd-
ment) Bill, 1972, which was introduc-
ed 1in the Rajya Sabha on 11th Decem-
ber, 1972 and referred to a Joint Com-
mittee of both the Houses of Parlia-
ment The amendment will cover not
only cases of erring drivers, but also
of other cases.
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Geuneral English Test for Recruitmeat
of Engineers to Government Services

8194. SHRIMATI SAVITRI SHYAM:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether qualified Engineers are
required to appear in a General Eng-
lish test before their recruitment to
Government services;

(b) whether even well qualified
engineers from most of the Hindi-
speaking States fail to qualify in this
test, and

(c) whether 1n view of the fact that
Hindi 1s our national Language and
that engineers coming from lower
mddle classes from Hindi-speaking
states cannot fare well in this test,
Government would either abolish this
test or offer a General Hindi test
also for these engincers?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) It 1s presumed that the question
has a reference to the engineering

services examinations conducted by
UPS.C If so. the reply iy in the
affirmative.

(b) The question bf failure in the
General English paper does not arise
as no minimum qualifying marks have
been prescribed. The pattern of suc-
cess ratio of candidates from Hindi-
speaking and non-Hindi-speaking States
is more or less the same.

(¢) Ag according to the information
available in this Ministry, the medium
of mstruction and examination of engi-
neering education at the deglee level
in varfous universities/institutions
coniinues to be English, the English
paper is unlikely to cause any discri-
mination to any candidate. As to the
overall policy of gradually introduc-
ing Hindi in the recruitment examina-
tions, the vanous cases present diffe-
reni problems. As such, each case has
to be examined for the purpose, in
consultation with the UP.S.C.
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Sillimanite Plant in Almors

8195, SHRIMATI SAVITRI SHYAM:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the progress of Almora
(Uttar Pradesh) Sillimanite Plant in
joint sector is far hehind schedule;

(b) if so, the reasons therefor; and

(c) the sleps taken or proposed to
be taken by Government to accelerate
the progress of the Plant?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) There is no such pro-
ject contemplated so far.

(b) and (¢). Do not arise

Passing of Hindi Examinations by
Employees

81y6. SHRI C T. DHANDAPANI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Covernment of india
have issued instructions to all the
Ministries and Government offices to
make an entry in the Annual Confi-
dential Reporis of the Government
servants on their passing any Hindi
examination conducted by the Tran-
ing Scheme of the Government;

(b) whether it will give any advan-
tage in their promotional avenues who
have passed such Hindi examination
over those who have not passed the
same, and

(c) i so, the reasons for issues of
such instructions?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIR-
DHA): (a) and (c). Yes, Sir. Instruc-
tions however, did not lay down any
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new policy. They merely brought to
the notice of Ministries/Departments,
the existing instructions issued as far
back as 20th January, 1962, that
whenever an officer attends an approv-
ed course of study or training the fact
of his having done so should be en-
tered in his Confidential Roll. Since
courses of study under Hindi Teaching
Scheme gre approved courses, attention
of Ministries/Departments was drawn
to ensure compliance of the previous
instructions.

(b) No, Sir. The purpose of the
instructions is to have a complete re-
cord of experience and accomplish-
ments of an officer. There is no ques-
tion of discriminating against the per-
sons who have not passed the exami-
nation under the Hindi Teaching
Scheme 1n the matter of promotion as
under the provisions of section 3(4)
of the Official Languages Act, 1963, a8
amended, no Government servant
should be placed at a disadvantage on
the ground that he does not have pro-
ficlency in both Hindi and English.
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Launching of Indian Made Satellite
from US.S.R.

‘8201. SHRI R. V. SWAMINATHAN:
SHRI H. M. PATEL:

Will the Minister of SPACE be
Pleased to state:

(a) whether Indian made satellite
410 be launched from the Soviet Union

485 LS.
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will be given Commands only from
India;

(b) if so, whether the information
transmitted from satellite will be re-
ceived only in India; and

(c) other features of this sateliite?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACL
(SHRIMATI INDIRA GANDHI): (2)
and (b). This aspect of the project is
under consideration and a final deci-
sion will be taken later in the year.

(¢) The Satellite will weigh approxi-
mately 300 Kgs. and will be put in
an orbit of 600 km. It will carry
three scientific experiments. one on
X-ray astronomy, the second on solar
neutron and gamma rays and the third
on the measurement of ionospheric

parameters.

Discussion with U.S.SR. for jolning
«Interspntnik” Satellite Communiea.
tion System

8202. SHRI M. S. SANJEEVI RAO:
SHRI ANADI CHARAN DAS:

Wwill the Minister of SPACE be
pleased to state:

(a) whether discussions were held
with U.S.S.R. for joining the ‘“Inter-
sputnik” satellite communication svs-
tem to be launched by nine socialist

countries this vyear; and
(b) it so, the results thereof?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MIN-
ISTER OF ELECTRONICS, MINIS-
TER OF INFORMATION AND
BROADCASTING AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b): The
possibility of India participating in
the “Inter-Sputnik” system is being
examined and some preliminary dis-
cussions have taken place. In-
formation on the technical details of
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the system hay been sought and Traming/Manpower/Personnel Auy-
further action will be consideted on  mitistration/Job qualification  stan-

receipt of these

Promotion of a Research Officer in

the Traming Division of the Depart-

ment of Personnel and Administrative
Retorms

8203 SIIRI Vi C DAGA Will the
PRIME MINISTER be pleased to state

(a) whether Research Officer (lass
II 1n the lraining Dnvision ot Devart-
ment of Personnel Adminisirative Re-
formes has becn promoted as Researcn
Officer (Clise I during probation period
without cnnculafing the post and

(1) if so whether the Union Publi*
Scivice (ommission has not appioved
thic promotion, 11 o0, the steps taken
by Government in the matter’

THE MINISTER OF STATE IN TIIE
MINISTRY OF HOME AFFAIRS IN
THE DIrPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDIIA}
(a) and (b) The post was filled after
cinculation on all Secretariat basis
The Officer had completed the proba-
fion opuiod  The  .opointment was
marde on an ad hoc basis and the
Umon Public Service Coinmission has
approved the appomntment

Recruitment Rules for the Posts of
Semior Research Officers in Trainng
and Career Management Divisicn, of
the Department of Personnel and
Administrative Reforms

8204 SIIRI M C DAGA Wil the
PRIME MINISTFR be pleased tn -tate

(a) whether common Reca ottt vent
Rules are heing framed for the posts
of Senior Research Officers n Irain-
ing and Career Management Division

of Department of Personnel .nd
Admmmstrative Reforms
(h) vihether the experience Dro-

posed /n the posts 1s 1n the field of

dard etc, and

(¢) how the experience in the fleld
of Manpower 1s going to help a person
in preparing Job qualificatior. stand-
ards or mn the field of Trammug®

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS
MIRDHA) (a) Yes Sir The rules
are bemg finalised 1n  consultation
with th¢ Unmon Public Commission

(b) Yes The experience proposed
for the posts 1s in the field of Tramn-
ing/Manpower Planning/Public  Ad-
ministration/Personnel Administra-
tion/Career Management

(¢) It has been considered that ofli-
cers with power to analyse assumlite
co-ordinate and corielate information
and having experience in any of the
subjects mentioned 1n (b) abov> wll
be suitable for the posts of Scmor
Research Officers 1n this Department

Alleged Violation of Postal Rules by
M/s Golden Tobacco Company
Limited

8205 SHRI HARI KISIIORE
SINGH W:ll the Mimster of COM-
MUNICATIONS be pleased to state

(1) whether covers of articles sent
by post including envelops are for-
bidden to be used for commercial pur-
poses and

(b) 1f so, whether the attention of
Government has been drawn towards
the violation of this by M/s Golden
Tabacco Company Iamited recentlyv?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H N BAHUGUNA):
(a) No, Sir

(b) No, Sir
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Shortfalls in Achievements of P & T
* Department

8206. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minisfer of
COMMUNICATIONS be pleased to
state:

(a) whether there have been major
shortfalls in achievements of the Posts
and Telegraphs Department during
the Fourth Plan period in regard to
exchange capacity and complet.on of
coaxial and micro-wave schemes,

(b) if
and

so, the extent of shortialls;

(c) the reasons for the shortfalls?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N, BAHUGUNA):
(a) Yes, Sir. There has been rome
shortfalls 1n regard to exchange capa-

city and completion of Coaxial and
Miciowave Telecommunications
s*hemes,

(b) During the first three ycars

ie. 1969—1972 of the 4th plan period.
the addition fo exchange capacity has
fallen short of the target by about
31800 Lines and the coaxial and racro-
wave schemes by 1420 route kilo-

meters and 1455 route kil'meters
respectively.
(c) (1) The addition to exchange

capacity has been delaved due to slip-
pages in supply of crossbar switching
eguipment and certain  ancillarv
equipment Lke .iron, work, test desks
and meters etc.

(2) The shortfall in coaxial cable
schemes has been due to delay in the
supply of transmission equipment and
Coaxial Cables.

(3) The shortfall in achievements
of Microwave schemes is mainly due
to failure in supply of towers ae »
result of shortage of steel requirad for
their fabrication and problems met
with in the finalization of design and
indigenous production of microwave
equipment and supply. Failure of the
indigenous supply has hecessitated
import of foreign equipment involving
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long-drawn out tender
negotiations etc.

Committee to Review the Growth of
Medium Enterprises

8207. SHRI C. K. JAFFER SHARIFF:
Wil the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

procedures,

(a) whether Government have set
up a 12-member Commitiee to s.ggest
measures to ensure the rapid growth
of new and medium enterprises es-
pecially for projects with the licensing
exemption limit of Rs. 100 lakh;

(b) 1f so. the terms and reference
of the committee; and

(¢) the {ime by when 1its report
is ltkely to be submitted?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND

TECHNOJ.OGY (SHRI C. SUBRA-
MANIAM): (a) to (¢). In order to
enlarge and intensify a variely of

posilive measures designed to nromote
the growth of small and medium
entrepreneurs, Government have set
up a [2 member Committee with the
following terms of reference:—

(1) To review the position in
regard to the growth of entre-
preneurship, particularly
among new and medium entre-
preneurs and to identify their
needs and problems;

(2) To assess the existing position
in regard to the availability
ot facilities, such as technica?l
assistance and consultancy;

Winancial assistance,
of risk capital: market ng
and management assistance
efc., at the Central, State on*
other levels, and to identily
the gaps and deficiencies f
any, in such facilities:

particulariy

(3) To sugrgest measures for the
enlargement and intensi-
fication of such facilities, in-
cluding the expaficion rnd
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strengthening of existing
agencies, and the need, if
any, for specialised agencies,
devoting special attention to
this field; and

To work out a co-ordinated
scheme and programme for
bringing about a rapid growth
of new and medium entre-
prene irship dunng the Tifth
Plan period

)

The Committee 1s expected 1o sub-
mit 1fs report 1n about three months

Allocations to States for Fifth Plan

8208 SHRI S M BANERJEE Will
the Mimister of PLANNING be pleaced
to state

(a) whether financial  allo ations
have been made for ditlerent States
for the Fiith Plan

(b) 1f so, the amount allocated for
Uttar Pradesh, and

(c) whether special attention 18
belng paid to the backwardness of the
eastern districts of Uttar Pradesh?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA) (a) No,
Sir

(b) Does not arise

(c) The policy to be adopted in re-
lation to backward areas during the
Fifth Plan has been spelt out in the
“Approach to the Fifth Plan" already
laid on the Table of the House The
Commission has also issued guwidelines
to States for the formulation of Fifth
Five Year Plan 1n which emphasic
has been laid on development f hack-
wargd areas States have been dvis~d
tn identify their backward areas nn
formulate detailed programmes for
their accelerated development It 15
assumed that the problems of the
eastern districts of Uttar Pradesh
would receive adequate attention In
the Fifth Plan of Uttar Pradesh
Minimum needs programme of RS.
3300 crores for the country in the
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Fifth Plan will also help in removing
the backwardness ot such areas

Technical Co-operation Pact with
Egypt

8209 SHRI PRABODH CHANDR:
Will the Minuster of SCIENCE AND
TECHNOLOGY be pleased to stat~

(a) whether a scientific and techni-
cal co-operation pact has been signed
with Egypt , and

(b) if so, the salfent features of the
pact”

THE MINISTER OF INDUSTRIAL
DEVFLOPVIENT AND SCILNCE AND
TECHNOIOGY (SHRI C SUBPA-
MANTAM) (a) A Working Plan f the
Agreemeni for1 Suientific and lechm
cal Cooperation beiween the Govein-
ment of India and the Government »f
the Arab Republic of Egypt for the
years 1973 and 1974 was signed In
New Delh: on 2nd Februarv 1973

(b) A copy of the Working Plan of
the Agreement 1s 1mid on the Table £
the House [Placed n Labrary. See
No LT-4876/73]
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Formulatiesn of District plans by

West Bengal

8211. SHRI GADADHAR SAHA: Will
the Minister of PLANNING be pleased
te state

{a) the guidelines for District plans
for States;

(b) whether the West Bengal State
Zovernment have started formulation
of District plans, 1f so, the outlines of
the plan for 1973-74 and the progress
made so far in this direction; and

(c) the schemes submitted by West
Bengal Government in respect of Bir-
bhum district?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI!
MOHAN DHARIA): (a) Attention is
invited to the Statement laid on the
Table of the House in reply to lin-
starred Question No. 2396 answered on
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29-11-1972, regarding

Ruidelines
District Plans.

for

(b) Information has been called for
from West Bengal Government and
will be placed on the Table of the
House as goon as received.

(¢) No scheme has been received
from the West Bengal Government 1n
respect of Birbhum District,

Development of Birbhum District
(W. Bengal)

8212. SHRI GADADHAR SAHA:
Will the M.nister of INDUSTRIAL
DEVELOPMENT, SCIENCE AND
TECHNOLOGY be pleased to state.

(a) the development of
District of West Bengal;

Birbhum

(b) whether Government pronose to
set up any industry in Birbhum Dis-
trict of West Bengal which is a back-
ward District from industrial point of
view, and

(c) 1t so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANSARI). (a) to (c). Birbhum
is one of the backward districts select-
ed tor grant of concesstonal finance
from Financial Institutions for indus.
tries started there. The West Benga)
Financial Corporation made a survey
of this district in 1970 and suggested
the following industries:—

Mulberry cocoons; tassar cocoons,
sisal fibre extraction; pulp for straw
board. rice bran oil; non edible oil:
brass and bell metals industry; saw
mulls, mustard oil mills, ice candy;
semi-mechamsed bakery; poultry feed,
printing press; beverage; china clay
mining: black sione; quartz and fals-
par, fuller's earth; coal: calendering;
dyeing etc, It is hoped that entrepre-
neurs and State agencies for promotion
of industries will take advantage of
these facilities and set up industries
in the district. M
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Scientists working 1n National
Physical Laboratory, Delbi

8213 SHRI MANORANJAN HAZRA
Wil the Minster of SCIENCE AND
TECHNOLOGY be pleised to state

(a) how many scientists are work
ing 1n the Nationil Physieal Labora-
tory Delh

(b) whether they have been direct-
ly recruited or are on deputation ang

(¢) their pay-scales?
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THE MINISTER OF INDUSTRIaL
DEVELOPMENT SCIENCE AND
TECHNOLOGY (SHRI C SUBRA-
MANIAM) (a) 151 suentists ale
working 1n the National Physical
I aboratory (NPL)

(b) 70 have been directly recruitee
77 have been promoted under ascess
ment Rules of the CSIR 2 have been
re-emploved and 2 are on deputation

(¢) Scales of pay for various cate-
gories of scientists working mm NPL
are given below —

Devignation No of Scale of pay
Scientists
(1) Director . 1 Rs 2000-~100—2500
(2) Scenust ‘F 2 Rs 1600-—100—1900
(3) Glass Technologist 1 Rs 1600~-100—~—1900
(4)? Chuef Executive . I Rs  1600-—100~—1900

(5) Scentist ‘E’

(6) Saentst <C’

(7) Scienust ‘B . .
(8) Scientist <A’ . . . .
(9) Scientst <Cr* .
(10) Scientist ‘Br® .

(11) Scentist <Ay’

15 Rs 1300—60—1600
38 Rs 700—50—1250

33 Rs, 400—40—800—50-—950

28 R8s  350—=2§-§00-30—G00~~
EB—30—800—~EB—30—83
—35—900.

[1 RS 700§ 0wael J00~50/2~1250"

7 RS 4004004 50—30—600—

3§—670—EB—35~950.

20 Rt 350—25en§00-30—=590~

EB~—30—680.
151
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Three dimensional photography pro-
duced by scientists of National
Physical Laboratory, Delhi

8214. SHRI MANORANJAN HAZRA-
Will the Mimister of SCIENCE AND
TECHNOLOGY be pleased to staie,

(a) whether the three dimensional
photography produced by the scientists
working in the National Physical Labo-
ratory, Delln is going to be produved
on a large scale for commercial ex-
ploitation; and

(b) 1if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b). Work on
{hree-dimensional photography 1s st'l)
in progress at National Physical
Laboratory On successful complet-on
of the work, the pracess will be releas-
ed to industry for commercial exploi-
tation.

Setting on fire a garment shop in
Rajouri Garden by goondas

g8215. SHRI M. RAM GOPAL
REDDY:; Will the Minmister of HOME
AFFAIRS be pleased to state:

(a) whether certain criminals 1n-
dulged in arson and set fire to a gar-
ment shop in Rajouri Garden, Delhi
on the 1st of April, 1973.

(b) if so, the facts thereof; and

(c) the sieps Government have taxen
or propose to take to afford complete
security to the residents of the Jocality?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes. Shop
No. J-80/A Rajour: Garden Market
was set on fire.

(b) A complaint has been lodged
with the police by the wife of the
proprietor of the shop, According to
the complaint, in the afternoon of ist
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April, 1973, 6 or 7 youngmen having
formed an unlawful assembly, entered
the shop and set it on fire after
sprinkling some inflammable matierial.
This was 1n retaliation ot the allezed
arrest of a person at the instance of
the proprietor of the shop

(c) A case has been registered re-
garding this incident and six accused
have bheen arrested. A temporary
police post has been establiched n the
area. Round the clock armed police
patroling and motor-cycle patrols
fitted with wireless have been 'ntro-
duced 1n the area.

Reservation for Scheduled Castes/
Scheduled Tribes in the Posts filed
by Promotion

8216. SHRI KINDER LAL' Wil the

PRIME MINISTER be pleased to
state: ’

(a) whether the orders regarding
reservation for Scheduled Casgtes and
Scheduled Tribes in the posts filled by
Promotion issued by the Cabinet Sec-
retariat on 27th November, 1972 are
being implemented by Government;

(b) if so, the number of Scheduled
Castes/Scheduled Tribes promoted on
the basis of those orders, category-
wise, in each Ministry; and

(c) if not, the reasons for non-im-
plementation of those orders?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
Z_M[RDHA): (a) The orders contained
in the Cabipet Secretariat (Depart-
ment of Personnel) OM. No. 27/2/
T1-Est.(SCT), dated 27th November,
1972, have been communicated to the
gﬁﬂerent offices responsible for mak-
ing promotions. The orders are re-
quired to be implemented in respect
of all vacancies by promotion arising
from 27th November, 1972.

(b) As only a few months have
passed since the communication of the
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information about

orders, detailed
is not readily

their implementation
available,

(¢) Does not arise.
T.V. Station in Madras

8217. SHRI M. RAM GOPAL
REDDY: Will the Minister of INFOR-~
MATION AND BROADCASTING be

pleased to state:

(a) whether attention of Govern-
ment has been drawn to news report
about the recent proceeding of the
Madras Legslature in  “The Hindu”
28rd March, 1973, under the caption
“Madras T.V. Centre” where the
Members of the Legislature have ex-
pressed the view that a part of the
range of the proposed T, V. station at
Madrag lay in the sea area and by
some suitable alteration, the covera-
age can be extended as far as Kan-

cheepuram; and

(b) if so, what is the reaction of
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) The Television transmitting
aerial system for the Madras T.V.
Station has been sp designed as to
cut off radiation towards sea and to

extend service inland, including
Kancheepuram.
Techno-Economic Survey of Indus.

trially Backward Districts

8218, SHRI ANADI CHARAN DAS:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
Btate:

(a) whether techno-economic sur-
vey of the industrially backward dis-
tricts in the country has been pre-
pared;

(b) whether a list of schemes has
been prepared for creating initial in-

APRIL 25, 1973

Written Answers 208

terest in the development of the back-
ward regions; and

(c) if 8o, the outlines thereof?

THE MINISTRY OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) to (c¢). The Joint
Institutional Study Teams compris.
ing the representatives of Central
financial institutions have carried
out techno-economic surveys of all
the Backward States and Union Ter-
ritories excepting the territory of
Andaman & Nicobar Islands. Indus-
trial potential surveys at the district
leve]l are being undertaken both by
the State level inter-institutional
groups comprising the representatives
of the financial institutions and the
organisations under the State Gov-
ernments.

The feasibility studies prepared for
identified project ideas by the study
team so far are as follows:—

Project Name of
the State
1. Sugar Milt Assam
2. Hotel Project . . »
3 Jute Mill . . . »
4 Steel Billets . . . »
5§ Granulated Fertilisers .
6 Solvent Extraction Unit . ”
7 Vegetable and Frmt Pro-
cessing Unit. . »
8 Powerlooms Project »
Powerlooms Project . . Tripura
10 Powerlooms Project Bihar
11 Pulp and Paper Miil Arunachalt
Pradesh

12 Calcium Carbide, Calcium Meghalaye
13 Hyderated’Lime Project.  Meghalaya

-
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Centralised agency to supply Infor-
mation to Entrepreneurs for setting
up Small Indusiries

8219. SHRI ANADI CHARAN DAS:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether many ambitious young-
men want to take initiative to self-
employ themselves in small scale
industries sector but they dp not
have knowledge of the ‘technical,
financial and other facilities made
available by Government; and

(b) 1if so, the steps taken to remedy
the situation and set up a centralised
agency for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN

ANSARID): (a) Yes, Sir.
(b) The Small Scale Industries
Development Organisation with its

net-work of Small Industries Service
Institutes and Extension Centres all
over the country assists prospective
entiepreneurs in setting up Indus-
tries m the small scale sector, Some
of the types of assistance afforded to
these personnel are as follows:

(i) A book-let entitled ‘Use Your
Opportunities for siarting a
Small Industry’ providing
irformation on various facili-
ties available from the Gov-
ernment to the entrepreneurs
for starting industries in
the small scale sector has been
brought out by the Small
Scale Industries Development
Organisation. A large num-
ber of pamphlets on tech-
nical, management and finan-
cial facilities available to
small scale units have also
been brought out and dis-
tributed freely to the inte-
rested persons.

(ii) A training programme for
Unemployed engineers was
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started in 1971 and it is being
continued.

(iii) Intensive compaigns during
which on the spot advice is
provided to the entrepreneurg
are also organised.

(iv) A scheme of assistance to the
educated unemployed was
initiated by the Government
in 1972, Under this scheme
specific amounts are allocated
to the State Governments to
provide a package of assist-
ance comprising tramning,
machinery on hire purchase
and seed money for raising
working capital ete.

In view of the steps already taken,
it is not considered necessary to set
up a separate centralised agency for
the purpose.

. Census of Small Scale Industries
Units

8220. SHRI DEVINDER SINGH
GARCHA: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether a country-wide census
of small-scale industrial  units
through the various State Govern-
ments is under way; and

(b) if so, the purpose behind this
census?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR
RAHMAN ANSARI): (a) Preliminary
planning to hold a country-wide
census of small-scale industries units,
has been undertaken.

(b) The main objects of the census
are.—

(1) To prepare a National Re-
gister of Small-scale Units.

(2) To enable policy management
in respect of inter and intra
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sectional development in the
field of industries,

Grants given to Welfare Associations
of Government Employees in Delhi

8221, SHRI VARKEY GEORGE:
Will the PRIME MINISTER be pleas-
ed to siate:

(a) the total grants/aid on regular/
ad hoc basis given to the Welfare As-
sociations of Government servants or
otherwise by the department of Per-
sonnel during the year 1872-73 in the
capital; and

(b) the criteria for sanctioning the
grants/aid to such organisations on
regular as well as on ad hoc basis?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL  (SHRI RAM NIWAS
MIRDHA): (a) Total grant-in-aid of
Rs. 67,339.05 was given 1n the year
1972-73, to the Welfare Associations,
organised by Central Government
employees in residential colonies in
Delhi/New Delh1.

(b) The grant-in-aid to the Welfare
Associations is given on the basis of
amount of subscription collected by
such associations from their mem-
bers in the previous year. The pat-
tern of grant-in-aid is as follows:

(i) Welfare Associationg in col-

onieg of officers, drawing
salary of Rs. 500/- and above
pm.......Grant-in-aid equal

to the subscription raised in
the previous year;

(i) Welfare Associations in the
colonies of officers, drawing
salary between Rs. 250/- and
Rs. 500/- pm....... Grant-in-
aid equal to double the
amount of subscription raised
in previous year;

(iii) Weltare Associations in col-
onies of officers, drawing
salary less than Rs. 250/~ p.m.
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..... Grant-in-aid equal to
three times the amount of
subscription raised in  the
previous year. Grants-in-aid
1s also given to these organ-
isations to meet expenditure
on rent for the accommo-
dation occupied by them.

There is no provision for sanction-
ing grants on ad hoc basis.

—

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ACUTE POWER CRISIS IN

RAJASTHAN CAUSING CLOSURE OF

Atomic PowerR Prant AT Kora AND
TWO OTHER PLANTS.

SHRI N. K. SANGHI (Jalore):
I call the attention of the Mimster
of Irrigation and Power to the follow-
ing matter of urgent public import
ance and request that he may make
a statement thereon:

‘The reported acute power crisis
in Rajasthan causing closure of the
Atomic Power Plant at Kota and
the plants at Jawahar Sagar and
Pratap Sagar.”

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): The
main sources of power supply in
Rajasthan are the Bhakra Nangal
Project, Chambal Hydro-electric Pro-
ject (Ranapratapsagar, Gandhi Sagar
and Jawahar Sagar) and the Satpura
Thermal Power Station in Madhya
Pradesh. During the month of Feb-
ruary, 1978 the total available energy
from these sources was of the order of
6.4 million units per day. This in-
cluded the additional power of about
0.7 million units per day above their
share of Satpura. The actual demand
arose from 5.0 million units in Octo-
ber, 1972 to 6.4 million units per day
in February 1978. Thus, during the
month of February 1973 the availabi-
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lity and demand almost balanced each
other and there was no shortage. The
supply was achieved by keeping gene-
ration at Chambal system higher than
warranted by the reservoir levels hy
over-drawing from the reservoir in
the hope that Rajasthan Atomic
Power Plant would come up in Feb-
ruary-March, 1973. This did not fruc-
tify and the atomic plant is still under
trial runs. During March 1973, the
generation at Chambal system was
brought down and further reduced in
April. During the first 10 days of
April, the supply was of the order
of 3.9 million units per day against a
demand of 6.4 million units per day.
Due to reduction in generation at Sat-
pura the supply has further decreas-
ed to 2.8 million units per day. On
account of these, the Rajasthan State
Electricity Board had to impose power
cuts of 50 per cent on industries above
20 kw and below 125 kw, 25 per cent
cut on domestic and commercial con-
sumers and 50 per cent on street
lights. No cut was imposed on agri-
cultural consumption,

The Junior Engineers and Assistant
Engineers working at the Jawahar-
sagar and Ranapratapsagar Hydel
Projects went on a mass casual leave
from the mid-night of the 22nd and
23rd April, 1973. It is alleged that
before going on strike they caused
damage to the machines with the re-
sult that the generators at these two
hydro power stations went out of
commission. Executive Engineers also
joined the strike. Chief Engineers
angd 14 out of 18 Superintending Engi-
neers are working and trying to re-
pair the machines,

Due to the strike there is a further
reduction of 0.4 million units per day
in the power supply and ihis is being
made up now from Bhakra and later
from Atomic Power Plant.

SHRI N. K. SANGHI: The hon
Minister has given a tardy answer to
the call attention notice, which relates
to the serious situation that has arisen

in Rajasthan due to the stoppage of
the atomic power plant at Kotah and
the plants at Jawahar Sagar and
Pratap Sagar....

SHRI M. C. DAGA (Pali): The
statement which the hon. Minister has

read out is different from that given
to us already.

MR. SPEAKER: He has added four
lines at the end.

SHRI1 N. K. SANGHI: It is a matter
of urgent public importance relating
to the closure of the Kotah Atomic
Power Project and also the failure of
the Ranapratapsagar and the ‘Gandhi-
sagar dams. The hon. Minister's ans-
wer is more a resume of what power
generation that is being done in Ra-
jasthan. We wunt to know something

more than what has been reflected 1n
the answer.

I had a telephonic talk with the
Secretary of the Rajasthan Electricity
Board and I have been told that
serious cases of sabotage have taken
place, both to the control panels and
to the pen-down gates, and, therefore,
we wanted some factual information
to come from the hon. Minister,

One cannot visualise the condition
in Rajasthan unless one knows what
is the actual gravity of the situation.
For miles together, you will not see
even a blade of grass. For miles to-
gether, you cannot get even a glass of
water to drink. You will ind only
carcases of animals on the barren land.
Even vultures do not survive because
of the terrible famine conditions which
are prevailing there. Now, the stop-
page of the power plant is the last
straw on the camel’s back. I do not
know what is going to happen to the

People and to the economy of Rajas-
than.

In the background of these serious
happenings, I want to raise this mat-
ter here. It is not as if the trouble
with the employees of the Rajasthan
Government has started only today.
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It has been going on for a long time.
Even the history of the atomic power
project at XKotah has not been a happy
one. It has been a chequered one. If
1 may draw the attention of the hon
Minster to this, m 1967, in the atomuc
power project dome was burnt, and
all the structures put up by the hard
work of the labourers were complete-
ly gutted In 1970, we found that
loval workers and. people who had re-
ceived prizes for thewr outstanding
scientific knowledge were killed.
There we.e union rivalries and inter-
necine rivalries which put the country
to a loss of ciores of rupees, and the
plant could not be started within the
stipulated period Today, again, we
find that the same sort of trouble 1s
happening in the Rajasthan Electricity
Boa:d Whether 1t be Kotah Atomic
Plant or Ranapratapsagar or Gandhi-
sagar, all these projects are interlink-
ed, and the damage that has been
caused 1s a matter which should
causc great concern to the pecople of
this country and to the Members of
this House.

We know what happened when
there was a similar power crisis in
UP The hon Mimster was good
enough to intervene at that time. Even
the president of the union and the
workers of the umion or wssociation
were not allowed to come to Delhi,
and DIR had been promulgated against
them. When the hon Minister does
something for the electrigity workers
m one State, we would like to know
what he is going to decide for the elec-
tricity workers in the other States in
similar matters What is the guide-
hne that he is going to give in this
regard to the other States? First, we
had the power cirsis in UP. The
second State to be affected is Rajas-
than We have seen also what hap-
pened in Delh: last night. So far as
Delhi 1s concerned, it is also alleged
a case of sabotage and that is why the
workers are not having power gene-
ration. I am surprised how we are
having these lights in the Parliament
Hous» 1In the flat where I live, there
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15 no hght at all, but here I find Lghts
are on. For the whole of last night
everyone knows there was no power
supply and what a power cut means.
But I am not talking about the resi-
dential flates; what about agricultural
production? What about industrial
production?

So, in this background, 1t is a ‘se-
rious matter. It is not a matter of
an isolated damaged or isolated
breakdown or an 1solated happemng.
In Rajasthan, besides two Chief Engi-
neers, even the superintending engi-
neers have gone on strnke. Four
superintending engineers have gone omr
strike. More than 600 executive en-
gineers and overseers are on strike.
This 1s what has happened in Rajas-
than.

Even the control panels of the ato-
mic power project of the Gandhisagar
and Ranapratapsagar atomic power
projects have been damaged, and we
do not know how long 1t would take
to rectify them We also understand
certain pen-down gates were closed
so that the water could not go to the
turbines.

In the light of all these things, we
would lLike to have some factual in-
formation from the hon. Minister. I
would like to know from the hon
Minister whether the State Govern-
ment have requested the Centire to
keep the army on the alert in Rajas-
than at these power projects. We also
understand today tlmt the Rajasthan
Electricity Board has been brought
under the Essential Services Mainte-
nance Act under the DIR. This strike
in Rajasthan is not a stray case This
will follow up in Maharashtra, Guja-
rat and other States also. Today, the
union people and the labour leaders
are taking a bargaining position of
power. It is a matter. We will have
to consider the position when, during
the past Indo-Pakistan aggression, we
found the nation’s patriotism was at
the highest, but today during peace
time when due to acute food shortage
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and power shortage conditions, the
country's economy is not in a healthy
condition, there should be anti-nation-
al people trying to hold the country
to ransom, and whether acts of sabo-~
tage are to be considered as national
or anti-national is now an urgent
matter of consideration, and what se-~
rious action you are going to take
against such anti-national people. This
should be a matter for serious consi-
deration.

.

I would like to know one thing. We
have the Electricity Supply Act, 1948
and the Electricity Act, 1910. These
have outlived their time and efficiency
and we find inefficiency has been at a
premium by the operation of these
Acts. The Central Government is a
co-partner in all these State electricity
projects. We have spent a large
amount of Central Government's re-
sources to crecate these power gene-
rating units =ll over the States. To-
day, we can say that we are active
participants in power generation by
the various plants in India. In the
background of this, are you going to
have a new co-ordinated Central
Legislation by which you can take
care of thesc power generating units
or you will just continue to discuss
such affairs and continue to put a pre-
mium on the working and efficiency of
these units?

What is the loss of power genera-
tion in transmission in India? I was
told that in Rajasthan it was 27.5 per
cent. What is the loss in other Euro-
pean countries? We find that the loss
of generation in transmission and
transformation ig hardly 5.7 per cent,
whereas it is 27 per cent in Rajasthan.
It is a serious matter which you will
have to consider and rectify.

Today, when Rajasthan is engulfed
in darkness and is under the shadow
of a famine, merely saying that we
cut out the electricity supply by 50
per cent or merely saying that elec-
tricity is cut in Rajasthan, will not
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help matters, I am told on telephone
today that in Jodhpur, Ajmer and
Udaipur, there was no water supply
at all, In the city of Jodhpur, where
2,00,000 people are living, they have
to get water from 36 miles away by
Deep well electrical pumps. They
have been completely without water
supply. There is the army headquar-
ters and there is the air force head-
quarters and 200,000 people are living
therc. This is the situation which has
developed. 1 do not know, if such a
situation is understood by the enemy
at any time, to protect India’s life line
in such vital matters we will have to
take all these factors into considera-
tion. What steps are being taken to
stop such eventualities in the future.

Alwar city, yesterday, was in dark-
ness. There was no power supply at
Alwar. I read from the newspapers
that power was diverted to Ajmer. I
do not know how the agricultural
operations are going to be carried out.
There is compleie electrical paralysis
and the Administrative machinery has
completely failed. From the reports,
I have been told and also by the
higher-ups in the Government that
sabotage is being controlled. Some
sabotage is said to have been resorted
to and things have to be done to stop
its spreading further. Most of these
components in these plants are im-
ported and they have been obtained
from foreign countries, like Canada
and other places. I do not know what
the hon. Minister is going to do mbout
it. In answer to the gquestion, the
hon. Minister said that Rajasthan is
producing so much Electric energv
per year. There is not much supply
from the Atomic Power Plant. To my
information, 45 megawatts was being
produced by the Atomic Power Plant
at Rawatbhatta. This was of course,
a big source of supply, but now the
45 mw. units supply has been com-
pletely shut down. The Ranapratap-
sagar and the Gandhi Sagar units have
been paralysed. There is no co-ordi-
nated agency.
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[Shri N K Sanghi]

In this situation will the hon Mims-
ter say whether he 1s gomng to haie
a dialogue on this matter or whether
he will suo motu intervene and try
to settle the disputes hike in the case
of UP engmeers and take the imitia-
tive and see that tne matter 1s gettled
Sir a psychology m this country bas
developed The umions are not satis-
fiea and they only want top-men to
mtervene 1n the matter The top-
mcn today in the country, at the Cen-
tre or at the Stutes level have to inter-
vene 1n the matter Any discussion
with the sccond tier or third tier or
fourth in command does not bring
solution or settlement It 1 not just
a matter of unmions or wheic some
sahotage has been 1indulged m I
would like to know from the hon
Minister what action he 1s going to
take Hag he been able to pin down
or would he pin down the trouble-
makers and if there has been sabo-
tagc whether he will look into the
question of dealing with such anti-
national people

Thirdly, I would hke to know whe-
ther he will have a New Electnaty
Act make a new Act, as against the
Electuicity Act of 1910 and Electriecity
Supply Act of 1948 so that there 1s
a central machinery for the co-ordi-
nated working qf power, such as a
central machinery and also have a
central grid system in  this coun-
try, so that it 1s able to take care of
the vagaries of maladmimstration and
so that the Central Government 1s a
major financing participant and avold
such crises in power plants

MR SPEAKER The hon Memter
1s not li-tening to the bell at all He
1s not scemng this side

SHRI N K SANGHI We have not
been able to get sufficient power, es-
pecially 1n Rajasthan, and 1 wish the
hon Minister does something to put
these things on an cvon keet I would
like to have answer as to what action
has been taken
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MR SPEAKER ]I am sorry to dis-
turb you. Your time is up.

DR K L RAO As I submitted
in my statement the power shortage
in Rajasthan 1s not so much due to:
the strike It 1s of a very minor
order—0 4 million units a day We
are meeting 1t I am glad to say that
only this morming at 6 AM the atomic
power plant has been commuissioned
We are supplying about 50 mw of
power The strike 1itself has not add-
ed any further power shortage in the
State The power shortage 1s due to
different reasons One 13 due to over-
drawal of water from the Chambal
Reservoir In spite of theiwr bemng
told not to take away so much of
water from theie Rajasthan authori-
ties overdrew for somctime Now
that the atomic power plant has come
up end has started working we w1l
be atle to make this up That 1s
one reason

The Satpura Power Station gives
40 per cent of the total powe~ E*
m the Satpura Power Station there
has been a br.asdown of some units
These two reasons have contiibuted
to the shortage of power and not ths
strike As regards the second point,
I entirely agree with the hon Member
about what he said We are reorga-
nising the whole system At the samre
time the Centre and States should
cooperate in this regard Power 13
most important I hope that in the
next session or go I shall come up be-
fore the House with some legislative
measures I contacted the Chief
Minister and the Chief Secretary who
told me that the whole thing was
now under control I have also ad~
vised them not to allow any further
deterioration It 15 worthwhile to get
mnto a compromise with the power
engineers If there 15 anything that I
can do m the matter or if any assis-
tance from me 15 required, I shall offer
my assisiance They have told me
that they would like to make avail-
able the power as early as possible.
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[+t wfeqar fag %]
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I A & e W faer nfeg
TR godto & wofifrrd o og femmr
AW Y T & woifd o oy
aft fewre ¥ 1 7 AN qE fereag
t 5 g% d-—cAww * dgac wamT
alr WY ETER-Tne o fea s
g%y e femre gz & o fevw s
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& g ST e g v w fafaee
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g AR 9 T TR W1 TEW IJaM A
W@ ¥ W SN s arn ¢ fr og o
47 Feft a1 WY & a2 fae owrd Afae
T 5l @ aE g et § 7

DR K L RAO The maimn question
of the hon Member 15 about unifor-
nity of scales for engmeers through-
out the country It will not be pos<i-
ble in the present circumstances The
Electricity Boards 1n the States operate
under the various State Governments
and the scales of pay differ from
State to State In the future we are
thinking of regional generation under
the Central authority and distribution
of electricaity by the States If such
an orgamsation 1g set up, then it will
be possible for us to have umform
scales for those engineers who are
engaged in generation Otherwise it
will not be possible for us to have
uniform scales of pay when peovle
are working in different States under
different Governments

The second question was about the
demands of the Rajasthan engineers
I have not received any representa-
tion from them I have read them
only in the papers Essentially these
demands are to be considered by the
Government All that T can do is to
offer my serviceg to the State Chief
Minister for the settlement of the dis~
pute I telephoned him this mornming
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and told Bim that 1 would be very
happy to associate myself in the set-
tlement of the dispute as early as
possible,

ofy woorrw fasy (myeelt) o s
wgvg, wrr Haw ¥ frorehr 7 fremr
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Rawh § ? A ofraw qTIwET W
e g wwar & 7 whfaw 9g w27 Ay
sregar wE) & f faorefr £ wigfa
fet ercg #ft gt A O mfewag
Rz famg a1 A F qmda
T ot § S A {F 39 Jue
fawq a1 o & wEy @O fawet &Y
HEAT ST IR AT fawryan S S ray
& 99 &1 @ F gU AT A€ AT
QY TTERETEH FT AVIAT O Freqie 37
HX @i ©H FT I A 4T AAE
i formd whar ¥ feeswaw i

geaT ¥ geEfa A g W Ay
ot wmafa 1 AT A FEAT O ?

DR. K. L. RAO: As 1 submitted
earlier, I have not received any list
of demands or details of demands. 1
quite sympathise with Engineers who
are hard-working and contributing to
the nation. But, at the same time, I
do not agree with them that they
should have gone on a lightning strike.
This 1s very bad. They must have
given a sufficient amount of notice and
given a representation before they
resorted to it. In fact, I contacted
on the phone the President of their
Association and I advised him to ask
them to withdraw the strike, In fact,
he also agreed with me that the strike
must be withdrawn.

All the same, I want to submit that
some of the demands, as 1 have seen
in the papers, are quite reasonable
and will be considered very carefully.

As regards the guide-lines, I quite
agree with the hon. Member that it is
high time now that we frame some
guide-lines in the treatment of power
Engineers, what status they should
be given, what position they should
occupy and so on. I have been think-
ing on the same lines. One of their
demands is that the Chairman of the
Electricily Board should be an
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Engineer. There ig some force in
that. The hon. Member suggested that
there should be some guide-lines ahd
I entirely agree with him. We are
thinking on the same lines.

SHRI HARI KISHORE SINGH
(Pupr1): Sir, the power shortage is
an all-India phenomenon and, from
West Bengal to Gujarat, we are ex-
periencing a severe power crisis. It
is affecting the industrial and econo-
mic life of the country.

In the statement, the hon. Mijnister
has said that there 1s power cut to
the extent of 50 per cent to industrial
units. Why is 1t that the power cut
to industry is 50 per cent and to
domestic consumption it is only 25
per cent? Does the Minister think
that domestic consumption is more
important than mdustrial consumption
1n this country. This shows the whole
approach of the Government, of the
Ministry of Irmigation and Power.
For this power shortage in the coun-
try, Dr. Rao himself cannot be free
irom blame. He hag beep handling this
porifolio for the last ten years and
the whole shortage, the whole defect
in the planning of power generation,
must be shared by him also. (Inter-
ruption). The Central Government
is pouring money on power genera-
tion like anything and, therefore, the
Central Government cannot be free
from blame. I would like to know
from the hon. Minister whether he
has come across an article by Mr.
K. P. S. Nair, former Vice Chairman
of CWPC, in the Hindustan Times
dated 4-8-1872 where he says:

“Judging by the manner in which
the power programte is being im-
plemented, it is quite possible that
the gap will further widen in the
years to come.”

He was a competent officer in the
CWPC. I would like to know the
reaction of the Minister o this,

Further, it is suggested that in the
Fifth Plan the target of power genera-
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tion in the country is going to be 41
million kw. I understand that the
®resent generating capacity in the
country is only 17 million kw. I
would like to know how this grand
target is going to be achieved by
1978-79.

MR. SPEAKER: This is about
failure of power plant at Kota.

SHRI HARI KISHORE SINGH:
Every day we have power, crisia,
There 1s no question of Rajasthan
only. In Dell also there has been
crisis. In this House we are receiv-
ing pewer from our own generator ..

MR. SPEAKER: The question n

the call-attention is very Immted.
[ ]

SHRI HARI KISHORE SINGH: 1
would hike to know what steps Gov-
ernment are gomng to take to meet
the shortage of power in the country
in the next five years. I understand
that it takes seven to ten years to
complete a hydel project and four to
s1x years to complete a thermal power
project. What steps are Government
going to take to acquire machinery
for installing the plants and achieving
this target set for the Fifth Plan?

Coming to the specific question, I
would like to know whether the
Central Government, Dr. K. L. Rao
himself, was aware of this impending
crisis in Rajasthan and if he was
aware of it, why has he not taken
the initiative to solve the problem in
advance so that the problem would
not have arisen. In how many more
‘States is he anticipating this problem
and what steps has he proposed to
take in this regard?

Lastly, I want to know whether
‘there is any scheme under the con-
sideration of the Government to take
the responsibility for power genera-
tion in the hands of the Centiral Gov-
emnment. I want to know what the

impediments in this are and how he is
going to solve the problem.

DR. K. L. RAO: The hoh. Member
has gone over the wide spectrum of
power in the country. I have already
explained the position in my reply
during the discussion on the Demands
for Grants of my Ministry. Therefore,
I do not think that it is necessary to
go into that again. I would only &dd
this. I have said emphatically that
either we should develop the power
availability from 20 million kw in
1974 to 40 million kw in 1979 or we
should reduce the economic develop-
ment. There i3 no use planning for
big industrial development and then
saying that there is shortage of power.
1 have submitted in my reply during
the debate on the Demands for Grants
that, if the nation wants to move on
the economic front on the lines that
have been indicated, then we should
double our power generation in the
next five years. Everybody is a
partner in all these developments.
The hon Member asked a question
about generation of power. It is now
becoming more and more important
that the generation of power should
be done by a Central Authority.
India is a very large country and we
are thinking of developing power on
a regional basis under a Central
Authority and the distribution will be
done by the State Electricity Boards.

o qw ¥ o oweAm A,
TIEATY WETE ¥ TaT g &, s
fogfy & 2or gor & W faoei §
FaT AT & | T QO F 1300
TefraT geme e &, 16 ¥l ¥
& FUAT TR AW ¥ Afg-
gifeal ® ¥w gy B gAY &)
ot v & 5 U & 0T way
ufrsTd #1 wwATT SRY & oA
wfwwrdt # Lem FRAT ARAE | 9
; ot @ g ? gum 7 faw
wfirme TP #Y 400 To fred
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€ Tweqtt § 250 To fAEY g
g § gfaezz gwifrac #1500
%o fmy ) wow® F 375 %o
frad ) aarg & fom qiegfen
ff7aT &1 go0 ¥ faed g
AN § 700 Te  fwAd  g—
FEETT ® fraTTEF £ 1 16 QT
¥ wmE geAfage A wArw
ot @ § o g drfranfedt faez
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o o, afyw 7w goTaw ¢ T@
F Frem, Qe AN g R F
WEIT FE owT WY TAEF HEA §,
fogs wse & oY afer €. 99 &
T §B W Agr @ "y | AfeA
ST AFT gAY gAT W} €
a1 vwedrs F1 ogred Afgwar w0
T FeAr &, fagrdr 9 Swar 2
UENATE O FAAT §, ATHA, weday
wges fafadt s qor & oo w8
FAT WAT| A9 NS q@AAz AT
T #7 far? st gfawr Tt o
w7 aw Y $fedT & Tw oaE
TET qT—

The brightest of our young men
and women choose Engineering and
Medicine. If they happen to go into
Government they are very soon over-
taken by general administrators. Thig
must change and I am trying to
change it,

T arfanie & OF A4 §——
AT wifaw Hremii-—3F @ FaT qr—

The total emoluments received by
a brilliant engineer in Central Services
Class I during his entire career are
about helf of what his counterpart
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gets in IAS. This is how our country
rewards our brilliang young men.

WS W, W a® QW
It waw f—wm & fage
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fr @ w @ § W dehfaaer
T g ge g ww ow d—
W @ I gam W ogw
®fIg
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& Y T & Tt gt dnifes
®Y T AT )
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FOU waE——37 gefad W
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Flam @7 @ ¢
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Power Supply in Delhi
a7 TW——fEN 16 T ¥
bt & amt A @ g, Iv
N oo et W A gm
faen® w7 FRIAEY AT s °

¥ agr g fF o310 ww AY
AW W I £ WY YA T
A feafam &1 gw W W oAw
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T E wgr Wy fo & wodr e
S-S 9T | A wAw § W
& WgY ¥ Tfad = w1 w-
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DR K L RAO: There 15 no par-
ticular question The hon. Member
has only said that I should see that
the dispute 1s settled as early as
possible

1245 hrs.

RE BREAK-DOWN OF POWER
SUPPLY IN DELHI

ot waw fagrdt arodedt (vnfera) ¢
wede o, U0 A TSI FT AT
T fear, war faelt e & W
ag Wy ot Wy § fn §ERew fear
mw@r g, wW Y e WY s
qr, 99 9T QRT ®T NWW

fex. .

MR. SPEAKER: The Minister is
making a statement. I have receiv-
ed an intimation,

SHRI SHYAMNANDAN MISHRA
(Begusarai): Our submission is only
this. The hon. Minister should not
be allowed to get away by merely
making a stateypent. 1 have receiv-
to have an opportunity to discuss it
to some extent.
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Supply in Delhi

o wew fagrdt oy © I T
W @FAid, gHEAE FT awd §

MR. SPEAKER: This morning, the
very first notice that I received was
from the hon. Minister that he want-
ed to make a statement on the power
crisis.

SHRI H. N. MUKERJEE (Calcutta-
North-East): You can allow Mem-
bers to ask some questions. You can
make an exception in this case, and
yeu can allow Members to ask some
questions after the statement.

MR. SPEAKER: The hon. Minister
sho 1ld have the opportunity to let us
know the position, because the people
must be expecting that the hon.
Minister would come out with some
statement. If, after that, hon. Mem-
bers think that we should have the

call-attention, I have no objection.
(Interruptions).
MR. SPEAKER: Shri S. M.

Banerjee may kindly sit down. Furst,
let the hon. Minister make a state-
ment. After that, I can allow the call-
attention But I shall find out
whether any call-attention-notice has
been tabled for today. (Interrup-
tions),

wedey AEXY QT AR 9T 0%
qrg v g, ¥ fRT JiE o

a3 ¥ o T WA W T A
g ? (Interruptions)

MR. SPEAKER: I am prepared to
allot one hour tomorrow, so that hon.
Meml ers can put questions. (Inter-
ruptions).

MR. SPEAKER: 1 am not listen-
ing to any hon. Member. Shri 8. M.
Banerjee may also kindly sit down.
I am nof prepared to give any ruling
on it just now. (Interruptioms).
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MR. SPEAKER: ' The hon. Minister
will make the sgtatement, and after
that, I shall see whether to allow the
call-attention or allow a one-hour dis~
cussion on this,

SHRI FRANK ANTHONY (Nomi-
nated-Anglo-Indian): Not one-~
hour discussion; at least you must
give some time .for the discussion,
because the matter is scandalous.
Some people near and dear to usg are

really in danger of dying. (Inter-
ruptions).
MR. SPEAKER: Shri S. M.

Banerjee may kindly sit down now.
He may say whatever he wants dur-
ing that discussion, not now. (Inter-
ruplions).

MR. SPEAKER: Shri S. A. Shamim
may kindly sit down now. I have
not allowed him.

—

12,55 hrs,
PAPERS LAID ON THE TABLE

CAG or INDIA'S REPORT 1971-72, UMioN
GovernMENT (Crvin) ReveNue Re-
ceiprs, Vous. I anp II

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): I beg to lay on the Table,
under article 151 (1) of the Constitu-
tion, a copy of the Report of the Com-

ptroller and Auditor General of
India, for the year 1871-72, Umon
Government (Civil) Revenue Re-
ceipts—
(i) Volume I—Indirect Taxes,
and
(11) Volume H-—Direct Taxes.

[Placed in Library. See No.
LT-4867/73.3

InpraN  Fomest SERVICE (FIXATION OF
CADRE STRENGTH) AMENDMENT REGU-
LATIONS, 1973

- THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
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(SHRI F, H. MOHSIN): On behalf of
Shri Ram Niwas Mirdha, I beg to
lay on the Table a copy of the Indian
Forest Service (Fixation of Cadre
Strength) Amendment Regulations,
1873 (Hinda and Enghsh versions)
published n Notiication No. G.SR
192 (E) in Gazette of India dated the
2nd April, 1973, under sub-section (2)
of section 3 of the All India Services
Act, 1851. [Placed wn Library. See
No. LT-4868/73 ]

STATEMENT SHOWING DECISION TAKEN

BY GOVERNMENT ON RECOMMENDATIONS

MapE 1IN ARC’'s REPORT ON ‘POsTS AND
TELEGRAPHS’

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA): 1
beg to lay on the Table a statement
(Hindi and English versions) showing
decisions taken by the Government
on certain recommendation, made 11
the Report of the Admimstrative Re-
form: Commi.~ion on ‘Posts and Tele-
graphs’ [Placed in Labraru. See No
LT-4868/73 ]

12.56 hrs

COMMITTEE ON PRIVTE MEMBFRS'
BILLS AND RESOLUTIONS

TWENTY-SIX1H REFORT

SHRI J MATHA GOWDER (Ml
giris)* T beg to preseni the Twenty-
s1ath Report of the Commuttee  on
Private Members’ Bills and Resolu-
tions.

PUBLIC ACCOUNTS COMMITTEE

EIGHETY-FOURTH, EIGHTY-SEVENTH AND
NINETY-FIRST REPOR1S

SHRI SEZHIYAN (Kumbakonam):
1 beg to present the following Repcrt.
of the Public Accounts Committee

(1) Eighty-fourth Report on pars
71 of the Report of Comptrol-
ler and Auditor General of
India for the year 1969-70,
Central Government (Civil)
relating to Department of
Cooperation.

(2) Eighty-seventh Report on
Chapter IV of the Report of
Comptroller and  Audiior
General of India for the year
1970-71, Union Government
(Civil) Revenue Receipts re-
lating 1o Income Tax.

(3) Nmety-first Report on Repnrt
of Comptroller and Auditor
Goneral of India for the year
1970-71, Union Government
(Civ.]) r1elating to Depart-
ment of Supply.

12.57 hrs.

RAILWAY CONVENTION COMMIiT-
TEE

FourTH REPORT

SHRI R K. SINHA (Faizabad). 1
beg to present the Fourth Report of
the Rulway Convention Commitiee on
“Commercial and Allied Matters Part
II”.

ESTIMATES COMMITTEE

THIRTY-SEVENTH! RE'ORT AND MINUIES

SHRI (¢ M. STEPHEN (Muvatiu-
puzha) I beg to present the follow-
ing Report and Minutes of Estimates
Commiitee —

(1) Thuirty-seventh Report on the
Mnistry of Works and Hous-
1ng—Housmng.

(2) Minutes of the sitting of the
Committee relating to the
above Report.

S~
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12,58 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

THIRTY-SECOND AND THIRTY-FOURLH
REPORTS AND MINUTES

DR. KAILAS (Bombay South): 1
beg to present the following Reports
and Minutes of the Committee on
Public Undertakings.—

(1) Thirty-second Report regard-
ing action taken by Govern-
ment on the recommendations
contained in their Nineteenth
Report on Heavy Electricals
(India) Limited.

(2) (1) Thirty-fourth Report on
Indian Telephone Industries
Limited.

(1) Minutes of the sittings of the

Committee relating to the
above Report.

12.59 hrs.

STATEMENT RE. BREAK-DOWN OF

POWER SUPPLY IN DELHI

THE MINISTER OF IRRIGATION
AND POWER (DR. K, L. RAO): At
5.30 p.m. on 24th April, 1973, there was
a sudden breakdown of the seven
power units of A, B & C Stations of
Delhi. This resulted in cutting off of
the power supply to a major portion
of the Delhi City. Some areas of
Demhi gre, however, supplied with
electricity from Bhakra and, there-
fore, power supply in these areas
was not affected. The area thus serv-
ed on 24th night was only about 40
per cent of the city.

Efforts have since been made 1o
recommission the machines. One unit
has so far been restarted. This, to-
gether with extra power drawn from
Bhakra, is providing about 150 MW
reainst the city’s demand of 250 MW.
1t 18 % ped {3 recotmvission one o
4iwo more macttines by this evening,

APRIL 25, 1973
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50 that the full requirements of the
city could be met.

I am immediately eppownting a
Committee of Technica] Experts to
investigate the cause of this serious
accident to fix the responsibility there-
of and suggest the concrete measures
to be taken top avoud recurrence of
complete breakdown of all the
machines whenever a fault occurs in
the system. The Committee will be
asked to report within a fortmight.

SHRI INDRAJIT GUPTA (Alipore):
After this statement, would you allow
a discussion thereon?

MR. SPEAKER: If there is a call
attention motion, I will allow it. If
there is not, I will allow a discussion.

SHRI ATAL BIHARI VAJPAYEE

" (Gwalior). We have already given

notice of a call attention motion
13 hrs,

MR. SPEAKER: For tomorrow
another call attention motion 1s al-

ready admitted I will give one hour
for discussion tomeorrow. (Interrup-

tions),

MR SPEAKER: We will try to fix
it up.

DR. K. L, RAO: I would like to
have the discussion, if it is wanued,
not tomorrow but the day after to-
morrow. 1 am going out to the Pong
Dam tomorrow. So, the day after
tomorrow, you can have it it you

want.

st ge wr e (T3)
Ty i A wgn & fn wg oW AEe
a1 @ § 1 ofegrie W W STy
agew o ¥

MR. SPEAKER: 1 cannot function
it you go on like this. Dr. Rao, I
would like to know whether it will
suit you if we fix it up for this
afternoon?

DR. K, L. RAO: Yes.

MR. SPEAKER: So, we will &ry to
fix 1t this afternaon.
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SHRI SAMAR GUHA (Conta):
Sir, my half-an-hour discussion 1s fo
be raised this evening. (Interruptions)

MR SPEAKER At 5 o'clock we will
have it Do not worry about i1t Even
if 1t 1s swallowed up by this dis~
cussion, 1t will be postponed to the
next day Do not worry about it

1302 hrs

PRESIDENTIAL AND VICE-
PRESIDENTIAL ELECTIONS
(AMENDMENT) BILL

EXTENSION OF TIME FOR PRESENTALION
OF REPORT OF JOINT COMMITTEE

SHRI S A XADER (Bombay-
Central-South) 1 beg to move

“That this House do further ex-
tend up to the last day of the
second week of the next session,
the time for the presentation of the
Report of the Joint Committee on
the Bill to amend the Presidential
and Vice-Presidential Elections Act,
1952 "

MR. SPEAKER The question is

SHRI SEZHIVAN (Kumbakonam)*
“What 1s the reason for extending it?

MR SPEAKER I am putting the
question The question is

“That this House do further ex-
tend up to the last day of the se-
cond week of the next session, the
time for the presentation of the
Report of the Joint Committee on
‘the Bill to amend the Presidential
and Vice-Presidential Elections Act,
1952."

The motwn was adopted

1303 hrs.

MATTERS UNDER RULE 377
(i) Rz DrLMITATION OF CONSTITU-
ENCIES IN ORISSA BEFORE Z«tD TERM
ELECTIONS

MR, SPRAKER: Now, Shri Mo-
hanty. I saw your motion yesterday.
I allow you today

VAISARHA 5, 1895 (SAKA)
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1]
SHRI SURENDRA MOHANTY
(Kendrapara): 8ir, I am grateful to
you for having allowed me to rase
the matter— *

MR SPEAKER I was very soriy.
You were angry But I was not
aware of it I am sorry I  have

allowed you today

SHRI SURENDRA MOHANTY I
am grateful to you for having allow-
ed me to raise the matter on the floor
of the House The House will reco~
lect that Orissa 1s at present unde»
President’s rule, and the mid-term
election 1s to be held to constitute a
new Legislative Assembly What 18
agitating the public mind in Orissa 18
whether the election will be held after
delimitation of the constituencies as
required m article 82 of the Consti~
tution, and whether the election wiil
be held after the revised electoral
rolls or without them

We made a query to the Election
Comnussion, and the Election Com-
mission has wrntten—I quote*

“It 1s for the Government of
India and Parliament to decide
when President’s rule will be res-
cinded or terminated.”

In that context, I would beg of the
Government to let the people know
whether they are gomng to have the
election without delimitation or with
delimitation According to the Consti-
tution, there can be no choice left.
There has to be delimitation before
the elections are held Theretore,
may I request the Government,
through you, to make a statement or
this subject and to dispel the mis-
givings 1n the public mind whick
have been caused due to speculations
m the press?

SHRI SHYAMNANDAN MISHRA
(pegusnrai): One point of constitu-
tional importance arises out of this
How could the Election Commismon
write to them to this effect? The
Election Commission must be con-
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. [Shri Shyamnandan Mishra}

versant thh the Constitutional pro-
visions in this regard. How is it
that the Election Commission told
them that it is for the Government or
the Parliament to do that? The Par-
liament or the Government have no
choice in this matter. The delimita-

tion has to be completed.

(ii) SHORTAGE OF KEROSENE O IN
NORTH BIHAR

ot wwaw faw  (wga)

semet wavEw, fagre oF faswr gar
3w 2, wgi fafaw 97w gy
§ 1 amw awer ¥ oagt ow fawe
w7 g @2 fqar § AR Ewes
g7 fagre & gwa av w W
oA g AP T 1 I WWIET F
g ¥ uw Ta7 WA A% Gy @
w8, for & FE AT Sga TR
g A ag & Wt ¥ q@ oW
q{E |

it ¥ g § 39 & § "IN
¥ ITZ faNq ®T ¥ I A@T
fam ¥ & QU 2 SN & 1| aRl
w1 we-ag FogEr AW @ e ek
€ gt g7 wew § seaw @
arer & 1 Fg7 g § fasrdr #Y o
mgfr i & 7 v wwr gd
e Sragam-Aa F g | g feafy
# A #1 Wow ww § fEg,
ot & fam ot dfeat # g4r-
e 2 ¥ fau fredt ¥ &9 Y
wEEEAr & L w9 K woq dq §
w, & fredy & & & wdY ¥
Iy g arr  fafs §3 cad
v ) & sw ¥ ot awifaw gEr
fF B @ oA ¥ gfem yww
wrarww ¥ fefgw dFew §
wraf warfyd foar | 9 & o dfre
wa frar @, oW & ougt o

vAISAKﬁA- 5, 1605 (SAKA)

Rile - 2*44&
W GAT ST ;‘ wife W W

M ¥w @ W fafy qér
AR oWy '

“We are in receipt of your letter
dated 6th April, 1978 in respect of
kerosene availability at Ghoghar~
diha. Recently there has been some
scarcity of kerosene due to lesg
availability of the same ex ~ our
Garhara depot. For your informa-
tion we may advise you that Gar-
hara in turn gets kerosene from
Calcutta but it does not get full
supplies due to either less avail-
ability at Calcutta or the shortag>
of T/Ws. In view of above it some
times becomes very difficult for us.
to keep the above mentioned area
fully fed. However within ths
availability we are irying to ensure
that as much kerosene as is possi-
ble is sent to the above area.”

w7 78 o= 2 f agr fedr ¥ 4=
FT AATT 2, ?r‘ri’fa'-trem'cr Za fF
grefaa g4 37 a1 § Fwger €

(iii) Re MoOTION PASSED BY FOURTH
Lok SaepHA oN THE TWELFTH REPORT
oF THE COMMITTEE OF PRIVILEGES

st wy femw (Fiwr) o owemer
wgew, g weRql ®1 avE ger

oY e war & mifed w@ H 2

femvat, 1970 a fawarfawre afufa
Fr s o ¥ & 0¥ wyegE Hed
F ogmy VA 9T | 9% WG e
TFR 4 '

“That this House having consi-
dered: the Twelith Report of the
Committee -of Privileges presented
to the House on the 24th Novem-.
ber, 1970, in which Shri S. C.
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Mukherjee, the then Deputy Iron
and Steel Controller, has been held
to have deliberately misrepresented
facts and given false evidence be-
fore the Commttee on Public Ac-
counts and commtted contempt of
this House, do resolve that he be
committed to jail custody for a
week.”

W FAE U7 Wo YW AT f4g
qqr AT AT T OF /AT v
HI¥ IT ANWA FT A A AT
fear 1w & mfad fw T e
AF a7 mAl #1 @w fmw F fam
IT AFT F[ WM AT A, IH A
W 97 3Te AW AT fug #@iv 1wy
GIHET N qG AT T

“summoned before the bar of the
House and be reprimanded and the
House do further recommend that
the Government in the hght ot
gravity of the offence administer to
Shr1 S C Mukherjee maximum
pumushment under the law and re-
port the same to this House'.

el WEEd, I G awaw
T T TEH A EHI T A L L

SHRI N K SANGHI (Jalora):
Sir, I rise on a pomnt of order I beg
to submit to you that the subject-
matter of the report 1s pertaming to
Fourth Lok Sabha which came to an
end after dissolution of Parhamcnt
So, all matters that are pending get
lapsed on dissolution of the Lok
Sabha Hence, the matter raised by
Shr1 Madhu Limaye should be ruled
as out of order

st vy fod  waw weRw
ST AT &7 WRw g &y ¥ o

qgar
waw wfrw - owfal

=t Ay voat afd (AREqT) .
HEAE WEA, § "I W Wy TS €W
WTH SV Y a7 fammr wngan g |
T gt frfaetsrst s & fad a2
20 M224 Frrm 5o & (2) &
v% | gAA fear gour &

“The question shall be restricted
to a specific matter of recent oc-
currence

v et frar g € (saaar)

7 a7 wgar g fF s @ A
1§ Mo Aot g ¥ ok aw &
TFHHEIA TN AT g FT AT WY TG
W59 |G ISTAT AZY T AFATE | 4§
wo fafadsr wisw ¥ &1 7 weaw Ay
o € |

A frdgw & A afearigt
FhrERE NradTead | A ww R
I FTHE UFIR [ATARATE | 224 A
WY g7, 959 WY 9 fomm got &
serv e s T Adr g W gAY
F1 W1 g a7 ST 72 75 7@ foar 7 wwAT

(=)

MR SPEAKER There 1s no ques~
tion of privilege or recent importance.
He 1s ramising 1t independently of 1t
It 1s not a perding matter The
House had prescribed something for
punishment, ‘The matter was alreadv
decided He is raising the question
whether that punishment was given
or nnt.

ot s fawrdt arndt (vanfaar)
weTT WEYTA , GIHC W qEA §
I TEATH FY AT T ¥ FAT I R
A gafeg o Mgrgwre Wy J
s §3% wr W wrew faar 970
T P fafm g ar . L.
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oft sam et gy grow & fag
Y ag Wt et § fr g wY foe
s anfge 4t

The Parliament has not been inform-
ed of the action taken

oY ay ey geae wgiEw, A
TR T T I ¥ 6T § AW
T qT&IQ 10 1 & A7 AT AHT AN
I AL | T XA N qAVFET S
v g <ifaca fagr e a1 fw 5o wear
9T AZ T FR | TH TR F NG
& warr war Awdr g v #
S wEal g fr 28 wdAT & 9w
Wt T gHIT F IR AFTAIEZHT 4T
IW F HIC wEEgT @y afr frar
wr ! g AR & AR § ag
wer  fi ARwg gg wed €, 98 7@
€ 1 ST 9T fedy woand FY qwer
AT § A qF IW AT I AHEAIW §
o 39 & g7 3 & I 28 WEA
axas R I ¢ 1 a8 9T freaaw
I & FY¥ AR AW § AYAT T

g

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati) Sir, I rise on a
point of order. Under rule 377, you
allowed Shri Madhu Limaye to ratse
a particular matter. Is i1t within the
rules for him to bring in extraneous
matters like Government 1s making
lathy charge on innocent people? Is
o~ s Sousing this opportunity by
raising other matters for which you
have not given him permission? He
can raise the other issues only when
you have suiven him permussion for
that, not otherwise

MR. SPEAKER' I agree with the
pomt of order rawsed hy Shri Go-
swaml. Under rule 377. the Member
can invite the attention of the Gov-
ernment to a particular matter and

request them to make a statement, So,
1 would reqguest Shri Madhu Limaye
to bring in his facts, instead of enter-
ing into a controversy,

SHRI NARSINGH NARAIN PAN-
DEY This 15 a case agamst an officer,
A privilege motion is being brought.
The Minister 15 here

MR SPEAKER This 1s not a pri-
vilege motion

ot a fiwrd  srower wgew, Hat
asvgrar . (WAW) 14
Tk A d ()
AT AT W |

sit wcfeg Aemorat¥ & W Y
SAETAEATE L Y @ g W W
armfees ol ¥

ot mg formd  Weaar wERT, WAV
ofY wwAr & q@ A & ag fr
SET

ot Tiwe T fag (o) seae
AL, TEH I ANGF VR A9H
q....

ot wyg fead &Y wgr SToqdl
AW ...

st siwe vow fe¥ ;. wgw Az
TRAYGH .. (Zawwew) ... g
TR JE A F |

wrow femd %% wg fr Y o
AE T 7

ot giee Taw ey srsaw W,
# wrod wrdy wor e g fe e
mgaw by .
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oy fawdr | s i, K &
fieft &Y stroee Y W

wvow w9 & G & e oR
LA

o A WA (TEMYT) W
Wré A Hifog | T U TR
2 femr T &1

ot v foy o e A g
WYY 7Y 3T AEY & 1 T F q@v W=
@1 & & Arond # o e &
qETt FIT Y 7

v & J mowr gFaw @ 91 7
Iq % war & ww /Y gafav @ 9r
fa qaw ¥ &@w T v AT gAT
fo w17 3o wewT F Al ¥ ovy 9ivg
&F & ar 37 HY <7 ¥ = 7 AT AR
are fa Y awT TR AT H g dr g §)
¥ 1969 FT I E TAATE | TF TAME
wags A9 frar (s®aeTr)

weg WA W1 I S &
7 ofed |

twg femd &z 7o vev v fr
ot A AT g ? (-mawre)
ggalar § O wWW ¥ A wwar
S IAGTAOHE  (swwww)
... wagaar verg & faw o ooy
faorg e g € 37 A AT e A wor
wYT fo %1 oy 9w ¥ agy weie
IT H HAT AN F g F FT A
wrategs T BT w § wafew @
T R WY H A T TRTE | AT HEA
* yriaey § qEer s ffag
(wiw) . weRe W, T EEAT
FRAWTN arftaE A AFwgw 7.
coo o (otewm) |

ot W At ar a¢ g8 wred
& wo% oW ¥ oy ) Qwer wdr &
T F1 AT v 9 ¥ agw
L., (sww)

ot woqre wqe (afewrev) L @g
AT G T AT AT R E

ot 7y fowd  ww A smee
W ETNL ¢ (mwdw) ...

s wgew ST a qfFwdes
F1 G ¢, I A F1E weg1ad] TE §—
HTT AT wF ARA § wfgd

=it v fowd . & fawg wreav Ay
1 @1 E | Wdz T 4% WE q
¥ EAT HY R Y

PROF MADHU DANDAVATE I
rise on a point of order The Speaker
has to give a ruling on a pomnt of
order My point of order is that 1n
this House, when a Member 15 argu-
ing we have {o see whether it 15 per-
fectly in order or not so as to use
Rule 377 for substantiating his point.

MR SPEAKER Rule 377 was not
meant for such things It 1s only a
recent phenomenon You have pushed
1t uatsr 377 It was something with
the marginal heading ‘on a pomnt of
order’ It went on quite peacefully all
these years—untouched You get up
and say that under Rule 377 vou are
inviting attention that such and such
a thing has happened and that you
want a statement on it

it U wgw qivw (qerRTe )
WS AR, HT T v Ay iy
T HAT WY ¥ grq ¥ §, oF v
ot g Pl ¥ Szmav &, forw ¥ ww-
afaam A a g ..
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ot wq T : qgd 3517 Y oy

st Awgm 9fF ;. W e
& § to fad I sor @ felr
faity wfirsrd & wfr | @a ¥ ot v
qar gaT o, 9 F qeTE & 6T A0
3 fr gg = waifaq 2 fear
3T T TAArE 7O F far wf oF
FE A AT w5 g, T 9 w9
i werT & F oo ¥ frdww WA
wrgar g fr g1 wgy Afwy, faaar
fag & grarg AT |

waa wfew " fad fafreg
Fr nFema  gARe Afay f qAr g
& oiv 3@ 9T Y SR Ay

st T Qo WYY (fwT)  wWw
qF FATET —HTAT O B @y ¥ Ay
9@ qF FEET & TART I A
@ ¥ ar wrddor ¥ IAmfEFN W
§ a7 fFm w7

weqw Afiaw  foA A A g
T

ot Q¥o Qo WA g qrfvam=
& av & qriwardEY art wv mifen 27

e RWT AT FY AT AN
T W §

st 7 fmi  srerea wiea, s
wug g afsY, § 39 a7 ¥ wev
g FRA-NT 717 91 713 fafqz #r
Tua qfad

wogew AW GA-w1z AR
agr fed o awd-Tg FA-TIEE TEY
g | wT DA faaz ¥ wg wfad

APRIL 25, 1978

Rule 87 253

ot wy fowa ;. worer s, s
AT T 8 T w3 AT el

MR. SPEAKAR: I am golog to lay
down that a point of order which is
not really a point of order will not
come on record in this way. That 1s
the only thing to be done. Otherwise,
you can get up and say ‘on a point of
order’ and go scot-free The State
Legislatures have this and I am going
to enforce 1t The point of order
which 1s not a point of order will not
go on record 1If it 1s just an interrup-
tion, 1t will not go on record. (Inter-
ruptions).

SHRI I N MUKHERJEE (Calcutta-
North-East) What kind of Parhament
1s this> I want a clanfication Do
you envisage a Parliament where,
when poimnic of order are raised, and
only because you choose fo rule that
1t 15 not a point of order, they do not
go on record”

MR SPEAKER How to avoid these
interruptions”

SHRI PILOO MODY (Godhra) 1
will give you a suggesiion

MR SPEAKER This 18 the only
alternative  (Interruptions).

Wt wew fagrdr ae@dy  der
Far & 5 wre ¥ o9 mE g gl
t 5 foar 7 wam—ag @
TOFT 7HY & | WY AT WF ARV
wrgfad, s a sfar afr A s Wy
W F7 Afod, ¥FA wad X faamr
ol

Wy N S IEE Ag R
I w1 Hx foar  wTHMT )

SHRI SHYAMNANDAN MISHRA:
Is it your order of expunction?
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MR SPEAKER I am proposing 1t

It this goes on, then we will have no

other alternative except this one

SHRI SHYAMNANDAN MISHRA
Is 1t for restoring order? (Interrup-
tions).

MR SPEAKER Now, let Mr Madhu
Limaye continue I only gave this
alternative I am not doing it

SHRI INDRAJIT GUPTA (Alipore)
Your expunction order will only be
with reirospective effect, after you
have heard the Member Theiefore,
1t will not serve the purpose you have
in mund at all  You have to decide
whether 1t 1s a point of order or not
only after you have heard the Member
(Interruptions)

SHRI PILOO MODY May I make a
suggestion?

MR SPEAKER This 1s there only if
you hke it This 15 the only alterna-
tive to prevent all thus That will be
applicable to both the sides In the
present case 1 am trying to help you
(Interruptions)

SHRI PILOO MODY I want to
make a suggestion There are cer-
iain pomnts to be raised

AN HON MEMBER Under
rule 1s he speaking®

what

PROF 'MADHU DANDAVATE
Under Congress misrule!

SHRI PILOO MODY There wnll
have to be a certain understanding
between the Prime Minister and the
Minister of Parliamentary Affairs and
the people sitting on this side of the
House There are ceriain points we
wish to raise in Parhament Sir since
you could not come up with a solu-
‘tion, let me make a suggestion There
are certain points that we will have
to make in Parhament If the rul-
ing party wishes to barricade us, 1t
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will only mean, instead of a matter
bemng over in 5 mnutes, it will go
on for 50 minuieg or even for 50 hours
or, 1if necessary for 50 days 8o, let
us arrive at a gentlemen’s understand-
ing even amongst Members of Parha-
ment that certain matters that we wish
to raise should be permutted to be
raised because otherwise, 1t w.ll un-
necessarily wasle the time of the
House as well as of the country

=t T Taw R LILe
o FFST A7 N W w T W
WY 77 AT

§ ag fades s se g fF 377
F o ww f{it AEe Wy feey
faog ¥ @ # @ 3F EANAY
famz g ady FEa A &) oY g
frvet, o YT WY 8 oA TR A WY
oy ¥ fawg s ¥ e wg fowd
At ¥ A v oav gE EE
FOASTR W AT F | AT AT F
AR T AATH ARQIE (*TINA)

MR SPEAKER Leave 1t to me It
would have finished in {wo mnutes

SHRI SHANKAR DAYAL SINGH
What 1s your ruling Sir?

MR SPEAKER Mv rulng is that
you may kindly sit down
st wq fomd  weww weww, @

g ww ¥ W oarfe el oww R
1969 % UF BRI [ THTE 4H
frar ar

“This House resolveg that the
persons calling themselves (1) Shn
Tarachand C Shah, (2) Shn Knishna
P Pati], and (3) Shn Gulabrao R
Deshmukh, who threw some leaflets
from the Visitors Gallery on the
floor of the House at 1225 pmM.
today "
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MR SPEAKER I will ask the Minis-

ter now You have already stated
your case (W),

ot vy famd ¥ qre fime WY
gy fa 1 mra s firre Afog, & o
T FE | ‘

MR SPEAKER In two munutes you
can invite his aitention that this has
happened

SHRI MADHU LIMAYE ‘* on
the floor of the House at 1225 pM
today and whom the Watch and Ward
Officer took int custody immediately
have committed a grave offence and
are guilty of contempt of this House'’

“This House further resolves that
they be sentenced to simple imprison-
ment 4111 600 p.M. on Saturday, 20th
December 1969 and sent to Tihar Jail.
Delin ”

A fem &Y w0 § Faw s
AR F AT W FIN I R E A
AaFt Fag s ey 7 N
TR wEgAE AT I Y qE
AR 9T oW & fF ) wrwes
TETH ATH ATAN ¥ W S W
HoRS ATy IR A Agr gf | s
TE T oWl Rt gwgEvaw

TA FT 12 T TETT govafagy ¥ faera
sefae & Tl ¥ am g
2 (earmr),

o X WS (WHET) e
WERH, WY T TAS FT @ L
9% TTT ¢ fF war o T @ g7 A
aae ¥ wg fo 1 wT oOf A
frafer e ? e At wTagw A
foar & 1 (cwwemw)
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MR SPEAKER‘ Do not make allega-
tlons I am not going to allow these
allegations, You are golng beyond
the scope of rule 377 I am not allow-
ing 1t I you want to make allega-
tions. you must give notice, as is the
procedure in the House, I am not
going to allow this Please sit down.

ot 7y fomrd 7 dYo vo o &7
W X g T WE F IeE
2 TEwy vgga wor AH AW P

s A8 QS FA TH qAT BT
¥FT ag g uEA A af@mr N oAy
Faen @ ¥ | forraT o A9 AW oY
e Y AfWT FT A TE AF WA
gx wirar faer w2 § 1 T AW FE@E
UHTS T G § TE qAY 7 (SaEWiA)

ot vy femd  am wfe
¥ IETH TAAT &Y § WA FHge e
g1

SHRI VASAN1 SAIHE There 18 a
Limit to this How are you allowing
this? How 1s 1t he 1s making these
allegations” Are you allowing that? I
am rising on a point of order I want
to know whether you are gomng to
allow this

MR SPEAKER So far as this rule
377, regarding inviting attention
against any Member or Mimster 1s
concerned a notice has to be given
There 1s a separate procedure I am
very sorry I cannot allow it There 1s
a separate procedure

ot wEw fegrdt w1 o
ot oy forery ¥ #gr 2 A afeww Q-
R wAdr & frerd o foem 8, ¥
g Ty ¥ fawrer oy @R § )

MR SPEAKER Well, if that is not
clear, I will have to look lnto it
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Wt v wlw otk : wr ofEw
wTaRew w9 ofr Poird ¥ ag off foar
¢ fw ofy qagaoaw T HY 12w fud
(wrarwvr)

wreqst WiRew ¢ W W avY &
T s@AT L’

THE MINISTER OF STEEL AND
MINES (SHRI S MOHAN KUMARA
MANGALAM) Mr Speaker, Sir, [
thmk it will be only proper that I
should set the record straight and cor-
rect the wrong statements that have
been maie by Shri Madhu Limaye,
probably due {o his i1znorance

This matter the hon Members may
krow was originally dealt with by the
Previous Lok Sabha on the 2nd of
December, 1970 A resolution was
passed by which the officer concerned
Shr1 8 C Mukherjee, was reprimanded
by the House He was then brought
before the Bar of the Ilouse on the
9th of December anc was reprimanded
The resolution also recommended to
Government that 1n the hight of the
gravity of the offence the Government
should admini-ter to Shri Mukher)ee
maximum punishment undey the law
and report the same to the House
Thereupon, charges were framed
against Shri Mukherjee in May 1971
regarding the allegations that had been
made and accented by this House,
namely that he had misled the Public
Accounts Committee I do not want
to go into all those details now

He submtted a Petition to vou, Mr
Speaker, requesting that his case be
reviewed That Petition was dismissed
by you on the 3ist of December, 1971
On the 1st of January, 1972, a hear-
ing took place of the charge agamnst
hun In that hearing, he requested
that the transcripts of the evidence
that had been given by him before the
Pubbe Accounts Commuttee, may be

465 LS9
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made available to him, I, thereupon
requested you whether these could be
made avallable to him On the 1st of
March, 1872, you indicated that 1t
would not be possible to make avail-
able to Shr: Mukheriee any of the re-
cords of this House or any Committee
of this House because these matters
were final and had been decided
he.e No outside authonty could sit
in judgment on what took place in this
House I entifely appreciated that
position But the difficulty then arose
as to what were Mr Mukherjee’s
rights in relation to the charge framed
against lim Hon Members must be
aware that under article 311 of the
Constitution every Governmert ser-
vant has a right to show cause against
the punishment proposed to be impos-
ed on him, and, therefore, has a nght
to defend himself and ask for material
and cross-examine witnesses In view
of your ruling that these maternals
could not be made available t¢ him—
with which I entirely agree—, I was
naturally in a dilemma I could not
mnsiruct the discriphinary proceedings
agamst m to continue because the
disciplinary proceedings would obwi
ouslv be invalid if he was noi per-
mitted to have all the material with
which he could defend himself I there-
fore, also really could not prove the
case against hum Thus arose a legal
conundrum I spent ome time at 1t
and what I thoughi~-at that time as
imgemous but now I do not think it
is so—was that possibly a charge could
be framed against him that in com-
mitting contempt of the House, he had
commtted misconduct as a Govern-
ment servant However in view of
the complications of the matter, we
referred it to the Attorney General,
And, on referring it to the Attorney
General for his advice, be advised us
and he said that the view taken by the
hon Speaker about the position relat-
ing to the records of the House is of
course perfectly correct, he was in
entire agreement with that position
legally, but that so far as the position
regarding Shri Mulkherjee being pro-~
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{Shri 8. Kumaramangalam] + find a solution to the problem. There
ceeded against in relation to what he

had done, namely. contempt of the
House, iz concerned, it would not be
possible to proceed on the basis of the
disciplinary enquiry, and therefore he
suggested that the matter may be taken
back to the House for the advice of
the House in the matter. There-
apon. ..,

Y wy fewi : owew wgew,
AT &TeaT FT 09 §

woger wgEm o fal-av gy @y
@ 77 7x ffa )

ot wy femy : WY W9 AR AT
T T AN, AT H d5r WAt g

SHRI S MOHAN KUMARAMANGA-
LAM. Thereupon, I requested the
leadery, of the different opposition par-
ties 1o meet me on the 20th December,
1872. A number of hon. Members were
present and I do not think it neces-
sary to mention their names. It was
a representative meeting. In the
course of that meeting I put my
dilemma quite plainly before the hon.
Members and they showed a spirit of
understanding, and 1t was then decided
that Shri Sezhivan, the Chairman of
the Public Accounts Committee, should
go into the matter and make his re-
commendation to the meeting and the
meeting will decide what should be
done Shri Sezhiyan thereupon had
written a letter to my colleague Shri
Raghu Ramaiah indicating that it
would not be proper or possible for
him to make a recommendation as
Chairman of the PAC, because the

matter was dealt with by this
House itself.  Therefore we have
once agamn convened @ meeting

of the leaders of the opposition
parties which is to take place, if
I am not wrong, on the 10th of May
where we hope to come to a final deci-
sion in the matter. Hon, Members
would, I am sure, appreciate that we
have been quite assiduous in trying to

are certain obvious difficulties about
which the hon. Members of the op-
position are consclous. We do mot
wan{ to take a decision which would
lead, as it were, to a self-defeating
decision, That is, Government takes
a decision and it so happens that the
matter goes to a court and the court
sets 1t aside, and this is what the
learned Atlorney General warned us
in relation to this matter. Therefore,
what the Government has done is per-
fectly correct and proper and there has
been no confusion at all. The hon.
Member is waxing eloquent saying
that nothing has been done for two
years. but he is speakinz out of his
ignorance as he was not here. This is
all my respectful submission to the
House.

oft vy fomd : weme wEEw,

wew W . E o= Ay § ey
&, & wre 97 ¥ femww FTF )

oy wy fomy : wroawr wEeT, W
¥ AR IR W qTET IS K TATKA
& oY | & wTEr ST T 9T 78 g
&5 v, At T A & fow o A w0
oty ?

s wgYew ¢ € Al WIOEr AT
TRE

ot wy femy: wTT A AT H
TF

TH HATH T §SA & ar9H Ay WY
g a7y ané & 1wy g
FT UF ATAT ATICE TW AT HY qUN
qraTd ! fo e o ave By wg )
7g, W& sl few ware o
gl ?
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30 iz ws wnic w368
R RS SRR SR
wifer zfady i fr daw) @
wgraar §

“I? a Minister quoteg in the House
a despatch or other State paper
which hag not been presented to
the House, he shall lay the rele-
~vant paper on the Table:

Provided that this rule shall not
.apply to any documents which are
stated by the Minister to be of
such a nature that their produc-
tion would be inconmsistent wath
public interest.”

oI AT FAHTAN ¥ T G
mr, “ferear” &Y a1 ¥ & 1 ¥ ¥
g FEAT AET E FF WIT FT AR
& fam  quEl-daT §7 g F7 A
T I T@T W

MR. SPEAKER: Because he raised
this point } allowed it. The Minister
has very ably explained everything
in detail. He has just made a refer-

ence. He has not quoted the docu-
* ment. ] very much wish when you
meet him you discuss it again with
him,

SHRI 8 .M. BANERJEE (Kanpur):
8ir, I rise on a point of order. As
Mr. Madhu Limaye has Jsaid, the
opinion of the Attorney General
should be circulated and Mr, Muker-
jee ag & citizen should be given an

portunity and all those documents

ould be provided to him, You can-
not punish a man without providing
him with the documents, This House
is not a House of Shylocks. (Inter-
ruptions). Mr. N. N. Wanchoo s
also i;xvolved but he has become the
Governor, How was Mr. Wanchoo
exonerated?
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MR, SPEAKER: I am not going to
allow any further discussion. We
have heard the Minister. As fox
the other points raised, I will examine
them. If you think the records should
be made available, that can be done
only if the House so wishes.

SHRI SHYAMNANDAN MISHRA:
Sir, I am rising on a point of personal
explanation, and I am also gowng to
express the point of view of other
leaders who happened to be present at
the Conference convened by the hon.
Minister, The two points which 1}
want to make clear are: first, we
had asked for some time to consider
the issue that has been raised. Second,
we did not commit this matter
to the care of the Chairman of the
Public Accounts Committee. It was
in hig personal capacity that he
volunteered his services in this mat-
ter. So let these two points be
completely clear. What is important
we had taken some time to consider
the matter,

Thirdly, it would be a very prepos-
terous position to take that any deci-
sion taken by the House cannot be
given effect to. But when I say so,
I would not like to suggest that we
go in for any kind of extreme action.
Rather, I would ask Government to
come forward with a guggestion which
would moderate the punishment in
this case. So far as the decision of
the House is concerned, the stand
cannot be taken that effect cannot be
given to it. That is my submission,

SHR] C. M. STEPHEN (Muvattu-
puzha): The resolution only says that
maximum punishment under the law
should be there....

{Interruptions)

MR. SPEAKER: Shri S. M. Baner-
jee may kindly sit down, If he
continueg to stand, does it mean that
I must be forced tp sit down?

(Interruptions)
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MR. SPEAKER: I think we should
close this discussion, So far as any
matter 13 concerned it may be refer-
red to me. That is all.

SHRI S. MOHAN KUMARAMAN-
GALAM: I quite appreciate what has
fallen from my hon. friend Shri
Shyamnandan Mishra. But I would
only suggest that this is not a matter
merely for the Government, but it is
a matter for the House as a whbhole.
I look upon it as a matter which we
should solve by sitting together, 1
do not look upon it as a monopoly
for me to make a decision or to make
a moposal on. As I said earlier, ]
greatly appreciate the friendly way
1n which this matter was discussed
on the last occasion, and I am qute
sure that when we meet again on the
10th May, we shall find a way out
of this problem

st wew oy : w5
A &7 & oY Gewr fer & wwIw
Fare ¥ fafer welt oft o€ qure s=A o
®E7

MR SPEAKER' ] shsll think over
it The hon. Member may kindly
sit down I ghall let him know about
it

oft mraw fergry wrordely : gw SR
13T & fir o farfly werrew oW & A%
®E AN A @Y

MR. SPEAKER: I have not yet
decided whether he can make any
comment on the judgment or not.
Let me be clear about it first.

SHRI SHYAMNANDAN MISHRA:
You were also pleased to use the word
‘judgment’. Has there been any judg-
ment in this matter? There has been
no judgment.
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Wt v fagr@ wreledY : ug A
gy S g @ ¥g § fr gw wmT
LA Gl

weaw Wt : ¥ STICH, AfwA
oefy et ot

ot wzw figrd el : @ Wt
Aaeafe g aaadl #C a1 @
§ fo S my e afge

18.54 hrs.

DEMANDS FOR GRANTS, 1873-74—
Contd.
MINISTRY OF DEFENCE—Contd.

MR SPEAKER, The House will now
take up further discussion and voting
on the Demands for Grants under the
controi of the Minustry of Defence.

Shr: Vishwanath Pratap Singh may
now continue his speech.

SHRI VISHWANATH PRATAP
SINGH (Phulpur): Yesterday, we
were discussing the concept of threat
assessment The concept of threat
assessment cannot De confined to
merely taking stock of how many
tankg are in Pakistan or just how
many troops are on the Himalayan
borders. It 1s a much wider con-
cept and we have to take into con-
sideration the world strategic forces,
the arms build-up in Iran, the elec-

tion in Bangladesh, big power rivalry

on the sea.

MR SPEAKER: The House is be-
coming practically empty.

SHR] VISHWANATH PRATAP
SINGH: You are also abandoning us!

13.56 hrs.

[Mr. Depurv-SpEARER in the Chairl.
I hope the lack of audience might

be compensated by giving me more

time.

MR. DEPUTY-SPEAKER: You
will get the time allotted to you [
will take account of it from now.

s



a5 D.G. Min, of Def. VAISAKHA 3§, 1895 (SAKA) D.G. Min. of Def.

BHR] VISHWANATH PRATAP
SINGH: Thank you.

Even Mr, Mao’s health are relevant
factors in the assessment of threat to
national security, When we assess
the threat, we have to take into con-
sideration all these inputs.

Yesterday, Dr. Saradish Roy of tbhe
CPI(M) said that there is no threat
to the country and that the expendi-
ture we are making on defence is
rather toc much. How are we to
assess threat? Are we to come out
of our bedrooms, look at the blue sky
and seeing that there are no bombs
falling say that there is no threat to
the country? Are we to say the
armoured personnel carriers that have
been supplied by the US to Pakistan
are just for Indians to take a tour
round Pakistan? Are the 150,000
Chinese troops stationed on the Hima-
layan border on a camping spree?
We cannot be lulled by lullabies of
those who think that Aksai Chin was
occupied by the Chinese in our natio-
nal interest.

Coming to the concept of planning
for defence, 1 submit, thig cannot be
confined to the four cormers of the
defence budget alone. Let us exa-
mine the 1971 campaign. We could
not have moved our mountain divi-
sions from the Himalayas had we not
secured our northern flank by the
Indo-Soviet Treaty. Our campaign
would have been seriously affected
had not our foodgrain silos been full.
Our advance on the Barmer sector
would not have been as fast as it
was, if our Rajlways would not have
laid the rails so efficiently. All these
factors are necessery inputs to threat
assessment,

For instance, 1 will take a very
pressing problem facing our security.
That is the shortage of officers. We
hifve shortage of officers in the tech-
nical branches of the Navy, the Air
Porce and the Army. Now this Is a

266

problem for which we cannot flog the
Defence Ministry. It is a problem
of Manpower Management and per-
tains to othér Ministries. Here we
have a factor which is affecting our
defence and security effort and 1t is
something beyond the Defence Minis-
try.

Again, we have launched the first
and the third frigates INS Nilgiri and
INS Udaygir:, but the second frigate,
Himgirt has not yet been launched,
the reason being that the parts, otders
for which were given to indigenous
manufacturers, have not been supplhed
in time. This is a matter which
relates to the Ministry of Industrial
Development.

Similarly the question of purchase
of weapons. Yesterday an hon. Mem-
ber sai@ that we should purchase
weapons on merit without any poli~
tical considerations. I must humbly
submit that the bargain and purchase
of weapons are not settled in  the
Finance Ministries but in the Exter-
nal Affairs Ministries of the capitals.
It is just not that we go window-
shopping and buy anything from
anywhere. I address thig particularly
to those who have their eyes giued
to the west only. The purchase of
arms must be from a country which
is friendly, which will continue to
give us the spares and necessary tech-
nical knowhow in the hour of need.
Have we not yet learnt from the
embargo that was imposed during
1965 conflict by the USA even on non-
lethal items? In this context, we can
appreciate the value of the Soviet
friendship during the Bangladesh
crisis,

14 hrs.

8ir, it wag also said that we are
looking for a vertical take-off aircraft
for the Vikrant. Again there is the
question from where these weapons
are we going to buy. I do not know
whether the Seahawks are still in
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gerviceable condition and whether the
Vikrant is only a floating air-strip.
For this weapon also, we have to con-
sider which country will stand by us
in the hour of our crisis. Do we
have a machinery to assess the threat
in this wider contest? Do we have
a body wherein all these inputs from
the External Affairs Ministry, the
Ministry of Industrial Development
and the Economic ministries are fed
in and the needs of defence are fed
back to them? 1 say, we have none.

The Joint Intelligence Committee
with three lieutenant-colonels and a
brigadier to head it is not constituted
t> handle such a complex problem,
nor can the Policy-planning division
of the Extrnal Affairs Ministry handle
such a big problem. I suggest that
a broad-based, high-powered body
consisting of representatives from the
Defence Ministry the External Affairs
Ministry and the economic ministries
1s formed under the Prime Minister
to tackle ihe problem of national
security in a wider context.

Not only this. We will have to
ca:ry the idea further. We have
made our defence plan coterminous
with our Five Year Plans. But we
have created only an incidental cor-
relation not an organic or an inte~
grated one. We will have to create
closer relationship with our Develop-
ment Plans and our Defence Plans,
so that the needs of defence are fed
into the fabric of our Five Year Plan
of development,

If we look at the things today, and
assess our threats in this wider con-
text, then. we find it is not Pakistan
which is a threat to our national
security but it is the play of the
global powers that is a threat to
security in this sub-continent, 1 will
not go into the details, lest it might
convert a debate on Defence to a
debate on External Affairs. Thanks
to the foreign military aid to Paki-
stan, we can now hear the purrings
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of the Pak war mmchine on our
Western borders. There is more than
il in the pipelines of Iran. Iran is
receiving 800 chieftain tanks, scores
of Scorpion light tanks and other
vehicles,

AN HON. MEMBER: Phantums. .

SHRI VISHWANATH PRATAP
SINGH: I am told Phantoms also.
And the spill-over from this iz most
likely to be siphoned away to Paki-
stan. We cannot rule out a threat
from the North as well as the West
simultaneously. In such a contin-
gency, we should be able to hold
the attack fromi the North and win
a quick deciwsive victory on the West.
For this we will have to boost our
defence in the North, and have such
superiority to force a military deci-
sion on that front,

MR. DEPUTY~SPEAKER: That is
a good point to conclude wilh.

SHR1 VISHWANATH PRATAY
SINGH: 1 would request for a little
more time.

MR, DEPUTY-SPEAKER: You
should have addressed your party
then. Left to myself, I would have
given you all the seven hours. There
are several other Members to speak
and I am trying to co-operate so that
everybody has a chance.

SHRI VISHWANATH PRATAP
BINGH: T come to the last point,
and that is, defence production.

Sir, I must congratulate our Mine
istry of Defence production on ifs
efforts at producing small arms, the
new Mig-21H infra-red visiong for
the Vijayanta tank and a new field
gun, Most of all I must congretulate
it for the decision to develop missiles.
The missiles is going to be our wea-
pon for defence in the North against
aerial attack, it will be our weapon
for facing the tanks in the West,
It has proved its velue on the sea,
I thank the Ministry of Defence for
having put up a Cell to coordinate
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migsile production in the headquarters
of Raur Department.

In the end, whatever be the wea-
pons that may be used, it is our
fighting men who will prove taller
than the tallest weapon our adversary
can find against us. It is the will and
determination of the Indian people
as amply expressed through the
* highest political leadership that shall
prove the unassailable bastion of our
security.

SHR] INDRAJIT GUPTA (Ali-
pore): Mr. Deptity-Speaker, after ten
years and three wars and, particular-
ly after the traumatic expeiience of
the 1971 war which was the first
viclory that we won, 1 find ihat this
Report of the Ministry of Defence
18 conspicuous-—to me af least it 1s
conspicuous—by the absence of any
sort of new thinking. I do not find
here any new appraisal, new 1deas
about re-structuring our plants, pro-
jects and so on. I think we have
reached a watershed now. Ten years
ago, 1n this House, a question had
been raised, for the first time, about

taking to planning in the field of
defence, For the first time. the
system of wurking out Five Year

Plans, later on roli-on plans from
year to year and the creation of a
scparate Department for defence pro-
duction and all these things were in-
troduced. After that ten years have
passed. We had been 1nvolved In
three wars. I think that we have
come t{o a stage and it is high time
that we had a iotal re-appraisal or a
total outlook of what we have done,
where we have reached, what re-
quireg to be done and how it can
be done Yetter and, if possible, cheaper
by betier control over expe¢nditure,
tighter control and better use, maxi-
mum utilisation of our resources etc.
These things, in my opinion, do re-
quire a new look,, But, I do nog¢ find
them anywhere in this Report. 'The
previous speaker has referred to the
fact that we are still not free from
ghreats. Quite true, Nevertheless, J

do expect that after 1971, there would
be some re-appraisal even of the
perspective. After all, it is a fact
that we are no longer compelied now
to go in for a large-scale disperse-
ment and deployment of our land
forces in the same manner as we had
to do before 1971. The land threat
from Pakistan remains. But, it s
radically changed from the previous
dimension which wag there. In the
East, by the emergence of Bangla-
desh, the problem, primarily for us
now, is of thc Western front. The
question of Kashmir is still there. 1
do not think that anybody expects
any major attack across the Hima-
layas Of course, the Chinese policy
may be to administer some pin-pricks
herc and there and certainly t{c give
assistance to Pakistan which they are
doing. But now-—I am looking back

over a span of ten years—we also
have reached a certain stuge and
nobody seriously expects that the

Chinc:e would launch a mmjor land
thrust to-day, as they did in 1962.
Even if they do, in their madness, it
would be a very different proposilion
todav from what it wag in 1962. On
the other hand, reference has aheady
been made to the fact that the
Uniteda States is again bwiiding up at
least the air strength of Pakstan by
supplving spare parts io re-eguip at
least 8 out of thewr 16 squadrons.
Mention has been made of the Iranian
build-up. It is true that 2 mullion
dollars worth of US equipment is
being given to them and the Shah of
Iran 1s quoted as having said, “Our
frontier 18 in the Indian Ocean”. To
that exient, of course, I do find
from a glance at the defence budget
that there has been some altered
ratioc of spending envisaged for 1973-
74 as between the three services. A
sum of Rs, 46 croreg has been reduced
from the spending on the army and a
practically corresponding amount has
been increased in the estimateg for
the air force and the navy. I think
this change in the ratjo 15 a correct
and welcome one, but I wonder whe-
ther it just happened accidentally
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more or less or whether there is any
perspective planmng behind it 11
you plough through the peges of this
aot so shm volume, you would not
find any clues to it,

The total bill remains at Rs. 1700
erores, but withun that some readjust-
ment has been made between the
three services, and a little bit more—
Rs. 7.28 crores extra—has been allot-
ted for research and development, for
which I have been pleading over the
years. Even after this addition, it
comes to just 2 per cent of the total
defence budget. But the total bill
remains. If you take the overall
situation today, is it not much more
favourable to us than it ever was be-
fore? 1 want the Defence Minister
to say something on this when he
replies. Pakistan may be building up
its strength; Iran may get some wuid,
etc. But we should not suffer from
an inferiority complex. ODur strength
has increased greatly in the last ten
years. Is there any doubt about it?
The emergence of Bangladesh as a
friendly neighbour on the east is a
major positive factor in our defence
plan. There is the Indo-Soviet
Treaty. Tt is not necessary for me
to dwell on it; I would legve it to
my other friends. But it is 50 obvi-
ous to everybody in the world as to
what it means to our defence. Then
there is the indirect effect of the
defeat of the United States in Vietnam
and South East Asia, which is also
a major factor. So. some general
global perspective should be before
us when we discuss these things.
The time has come for a realistic and
comprehensive reappraisal go that the
overall defence effort is properly
related to our national policies and
objects. Surely we are not nursing
ambitions to become a major military
power. That has never been in our
tradition. It has never been our
policy. We cannot afford to make it
our polivy that we should emerge as
a major military power in Asia. We
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are more concerned with the duyelop-
ment of our counwy, HNPOVIRg the
conditions of our people, fulfiimeni of
our development plang and so on. It
is to guard that, for the aecurity of
that development effort, that we re-
quire an adequate defence agaust
any aggressor who might attempt fo
attack us.

But this huge, far-flung empire
which the Defence Ministry has be-
come now over the last ten years. this
loose, amorphous, rambling huge
organisation—does it not require some
reappraisal? We are very fond of

talking about the ratio between the

teeth and the tail of the armed forces
and saying that the tail shauld be
reduced so that there is less tail and
more teeth. I would like to say that
it 15 high time that the defence plan-
ning also is given some more teeth
and less tail. Too much tail has deve-
loped in the body of our defence
planning. It 1s high time now that
we think as to how we can rationalise

and streamline this entire gamut of
defence planning.

1 wouid suggest
that there should be some sort of
authority—I hesitate 10 use the term
“Chief of Defence Staff” because it
may have all sorts of implications
and connotations—some organisation,
perhaps a Committee in the Defence
Ministry, with the Chairman of that
Committee being a part of the Cabi-
net Secretariat, or some sort of plan-
ning cell because, as everybody
knows, the three Chiefs of Staff are
far too much bogged down in routine
matters of administration, as they have
to be. 8o, after ten years, where ia
the agency now to have an overall
look at the problem? I say that the
Ministry by itself is such a loose body
now that it is not enough. 8o, some
planning cell, some defence policy
committee which «will be integrated
with the Cabinet Secretariat has be-
come absolutely necessary now for
a more balanced composition of our
defence forceg and more stress on
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sell-veliapcey op indigencus produgtion
and less stress on “sophistication”. 1
feel this growing craze for sophisti-
cation iz & danger about which we
have to be very careful. I am not
against sophistication in the jense of
keeping our” armed forces up to date.
But there is a craze for sophistica-
tion. Whenever any new-fangled
device is developed somewhere in the
west, there jg an itching among many
of the defence advisers and civiltans
in the Defence Ministry and others
to acquire those things for us im-
mediately. I think it is high time
that we had a proper look at these
things,

The teeth need not always be im-
ported artificial dentures. Your own
teeth also can be good enough if you
keep them clean and sharp. So, we
should see what the maximum extent
13 to which we can use our own
teeth and the question of imported
dentures should be gone into only
where 1t is absolutely essential.

Then there is the question of demo-
cratisation of the relations between the
officer cadre and other ranks. Are we
going to have a new look at it or not?
“There is the question of promotional
channels and promotional structure
‘within the armed forces, as also the
question of workers’ participation in
the management of the ordnance fac-
tories. Every year high tributes are
being paid by everybody in this House
to the performance of the ordnance
factory workers, but when it comes to
the question of associating them with
1be management of the factories, noth-
ing is being done. In the public sec-
tor concerns which are not depart-
mental undertakings the workers are
going to get bonus. An employee
working in the Modern Bakeries, a
Government of India undertaking
manufacturing bread, will be eligible
for bonus, but an employee working in
the Ishapur Rifle Factory, turning out
automatic rifles for our jawans in the
Yborders, is not entitled to bonus be-
cause he is a departmenmtal employee

of Shri Jagjivan Rem. Can there be
a bigger injustice? Who is going to
look into jt? Then there should be
greater control over project planning
and maximum utilisation of funds.
Otberwige Parkinson’s law will inevi-
tably operate in this huge mighty em-
pire known as Defence.

Apart from the revelations which
we get from time to time in the re-
portg of the Public Accounts Com-
muttee, which are full of them, people
like us are not in a position to know
anything concrete about the actual
progress of the various projects. The
Report may say that the total value
of production m the ordnance fac-
tories and other defence establishment
has gone up this year from so many
hundred crores to so many hundred
crores. That i1s a comforting piece of
information that we get, but it means
very little concretely unless it is re-
lated to the increasing costs ali the
time. The total value going up may not
reflect the actual quantitative increage.
It is this type of study which I want
to be made much more thoroughly in
depth now that we have passed
through three wars in the last ten
years.

I may put one or two Questions,
citing examples. We are told con-
stantly that the Avadi Tank Factory,
which is producing Vijayanta tanks,
is doing very well. I want this ques-
tion to be gone into in more depth.
How many regiments of Vijayanta
tanks per year ure we producing? I
want to know this: are we produc-
ing even one Regiment (44) of Vijay-
anta Tanks per year or not? It is no
use giving us the value or the figures.
We are also using imported tanks and
Armoured Personnel Carriers. What
is being done about the indigenous
production of spare parts and com-
ponents for imported tanks and Arm-
oured Personnel Carriers? I think
this is a question which will be crucial
in an emergency situation in the
future, But we know nothing about
it,
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My friend spoke just now about the
need of santi-arrcraft missiles and
radar equpment on the northern
border. I am one with um. But what
is the outlook? Are we gowng t‘o con-
centrate more and more on making the
production indigenous or, because the
United States has offered us 80 mil-
lion dollars worth of radar equipment
which they had promused earhier but
had not supplied and are now giving
suddenly after renewing aid to Pakis-
tan, are we gomg to rush in for it at
the cost of making our production in-
digenous, or what do we propose 1o

do?

I find in this Report a number of
new things about new-fangled project
managemeni{ methods and concepts,
computers etc., and fancy gadgets 1
want to warn that we should not
overdo 1t. Therc snould not be a craze
for sophistication Who will decide
the question as to what extent is it
necessary, how far we can do without
1t Our planning must take on a new
dimension with some new organisa-
{tion within 1t 1 beg to differ from
what my young fiiend sa:d just now
He gave an omnibus view of all types
of missiles I differ from him so far
as import of anti tank mssiles 1s con-
cerned. Each one costs Rs 25,000, 1
have no time to discuss whether this
type of antr tank missile is suitable
in our terrain and when we have used
it 1n Panjab. In Europe thousands of
tanks were employed on both sides in
the Second World War and sometimes
you cannot stop them without wusing
thege nussiles. But that is not the
position here. We know how many
tanks Pakistan has got. Pakistan pro-
bably knows how many tanks we have
got. Here, a tank can fight a tank.
So, I would say that 106 m.m. recoil-
less anti-tank guns mounted on a jeep
which we manufacture in our own
country and which Abdul Hamid used
in 1065 to destroy the Patton tanks
thoge 108 m.m, recoilless anti-tank

APRIL 25, 1978

D.G. Mis. of Def. 396

guns, which have proved their worth
need not be repleced by gome hew
fangled expensive missile which has
to be brought from oulside.

About the plans in regard to the de.
velopment work to convert Marut, not
Marut:, into a supersonic plane, it
has been going on for years. We have
been told every year, by three De-
fence Ministers m succession, that this
development of the Orpheus 703 en-
gine for the HF-24 Plane is still going
on and still we have not been able to
reach supersonic capacity Giving the
benefit of doubt to the Defence Min-
istry that they will be able some time
to make the HF-24 really a supersomc
plane, then I ask you this question.
We are bulding the latest model of
HF-24, which will be really super-
somic, and the MIG 21-M and also de-
veloping the great for MK I! capacity
It is here in the Report on HAL If
we have three supersonic intercepter
craft, HF-24 MIG 21-M and the Gnat,
is it necessary for us to go on now
thinking about building or importing
or buying a very expensive new strike
awrcraft? I do not know It may be
necessary. But I want somebody to
look into this from all points of view

I would say, the technical men who
are 1in the Defence Production and in
Research and Development are ulti-
mately at the mercy of a motely crowd
of eivilian bureaucrats who are man-
ning this Ministry, The final powers
of decision are not with the technical
men. The final powers of decision are
with all the civilian bureaucrats who
have Yeen brought from various ser-
vices, sometimes on short tenures, and
they are occupying all the key positions
in the Ministry and the technical men
have to keep running back and forth
to them to get the final decision on
projects, revision of projects, modifi-
cation of projects and so on.

I think, ultimtely, the sophisticated
arms are not the answer, They did
not help Pakistag: inx the past 1t is the
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men behind the gun who will ulti-
mately count, Always we are toid
that we could not cope with the Chu-
nese because they have so many peo-
ple, & huge population, human wave
after human wave came and over-
whelmed us. If that is so, why can't
we in this country have one or two
million men as a reserve, trained in
the use of our good old automatic
rifles and machine-guns? We have got
the unemployment problem. That
will automatically take care of this
also. We too can have a huthan wave
standing behind the regular army
trained in the use of automatic rifles
and machine-guns.

There is no substitute ultimately for
well-trained men, and, I would say,
for well-trained and pofessionally
competent officers. Therefore, I also
share the concern of my hon. friend
who preceded me about the persistent
shortage of officers which has been re~
ferred to in this Report. No reasons
are given for it. They only say that
the authorised quotas of cadets for
admission to our Military Acadamies
are not being filled up now-a-days.
T want to know why. ‘'What is the
assessment of the Ministry? Is it be-
cause the emoluments and service con-
ditions compare increasingly unfav-
ourably with those who go in for busi-
ness and, therefore, it is failing to
attract youngmen? Is it that three
wars in 10 years with their consequen-
tial casualties have dampened the en-
thusiasm of our youngmen to go over
to the Army?

In this connection, I would also
note the dissatisfaction reported in the
press with regard to the Pay Commis-
sions’s recommendations. It is report-
ed that Army officers are very dis-
appointed at the fact that the Pay
Commission, whose secretariat was,
after all, dominated by the IAS people
and IAS thinking people, wants to
keep the pay structure of 34,000 De-
fence officers below that of 3000 IAS
officers. This is a very serlous state of
affalrs. I hope it will be looked into

before the Government finalises its
decision. What is wanted is an or-~
“ganised public campaign to attract the
right type of men and officers to the
Army.

In regard to promotions from the
ranks, something should be done.
Why not put a ceiling on tne salaries
of young executives in the private
sector and in business so that our
youngmen are not attracted only in
that direction?

Finally, I am sorry, 1 have to end
with a rather bitter note, the worst
commentary possible on the “Col.
Blimp” mentality which is still per-
sisting in at least a portion of the
higher echelons of our officer cadre
and is provided by the recent public
postures and antics of our one and
only Field Marshal. I do not know
.much about his professional capabi-
lities. I do not feel myself compe-
ient to speak about that. Obviously,
this award has been given to him be-
cause of recognition of his services
during the 1971 war. But I want to
know from the hon, Minister whether
he approves of this kind of public
statements I quote:—

“If I had opted for Pakistan, you
would have had a defeated India.”

“I gave Yahya a good chit once,
and sec what he did to me.”

“They can (that is you) offer
me a Governorship or Ambassador-
ship but T am snooty.”

Of course every man has the right of
freedom of speech. Is it in keeping
with this rank that you have bestow-
ed on him? Is it commensurate with
good taste? These are only the latest
statements which have come out. I
would like to refer to an extensive
inferview given by Tield Marshal
Maneckshaw to the Guardian of
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London on 8rd March 1973 It ap-
pears in a whole page He has said

‘“They say that I am not as Indian
as I should be I would not go
about m a damn bush shirt fo a
party "

This 1s lus 1dea of bemng an Indiant

‘Y would not go about without
-wearing socks or something »

arefy §v 7T 4 fwg

“Bangladesh 1s still determined to
hold the trials but Maneckshaw

thinks '

This 15 the Reporters comment

“ but Maneckshaw thinks that
much of the talk about trials is ‘so
much hot air Munb has to take a
certain stand because atroaties
were commutted against his people
A few may be tried but I think it
will all fizzle out ”

Is it permussible for the Field
“Marshal to go round the world talking
hke this to the Press?

He was asked, ‘Could the Indian
Army ever stage a coup”

and the reply 1s

“People say it 18 impossible but
there 1s no such thing as could not
I hate the word could not be done
The army can do what 1t hkes It
can keep secrets.”

“There were many discussions I
used to have with my commanders
and no politician knew about it ”

He wag usked this question:

“Could Maneckshaw get hig teeth
into a cavilion job that would help
to develop Indi1a?”

And the reply is:

“Well, they have got to change
their attitudes ”
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“I could mot be given a task and

then be restrained by some deputy

secretary or some financial bum ¥

You will excuse me, Mr Deputy-
Speaker, for quoting this expression
If I had used this expression, you
migh thave said that 1t was unparha-
mentary, but I am gquoting Field
Mershal Maneckshaw

“ But 1if there were no politi-
cal interference of any kind, I'd
take 1t on

The reporter’s comment was “The
Field Marshal can afford to wait
anyway "

Why?

“I married u rich woman, you see
This 15 a great asset which has
helped me considerably all my
hfe 1 have been able to say
bugger off to everybody ”

I am sorry These are his words

MR DEPUTY-SPEAKER If they
were yours, I would have ruled them
out as unparliamentary

SHR] INDRAJIT GUPTA In con-
clusion I want to say that this 1s @
serous matter, it 1s thoroughly anti-
Indian, 1n extremely bad taste and
shows hig insuffierable conceit. Pakis-
tan may have lost the war, but our
Field Marshal seems to bave lost his
head The recognition by the Gov-
ernment of his professional cepabili-
ties 15 no justification for hym to talk
wresponsibly in public. He did not
go to Sandhurst. He js a product of
IMA, Dehra Dun But he talks as
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